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THE 
PARLIAMENTARY DEBATES 

(Part I-Questions and An~wers) 
OFFICIAL REPORT 

1837 

PARLIAMENT OF INDIA 
Tuead411, 25th September, I 951 

The HOVH met at Half Past Eioht 
of the Clock 

{MR. DEPUTY-SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

DELHI POLYTECHNIC 

*126!. Shri Ra;t Kanwar: Will the 
Minister of Education be pleased to 
-state: 

(a) when the Delhi Polytechnic 
was established; 

(b) whether there is any proposal 
for il.s a.fflliation to the Delhi Univer-
sity; 

(c) if so, whether the University 
.and Government have formulated 
their views thereon; and 

(d) when a final decision in the 
matter is likely to be made? 

Tbe MiDJBter of Natural Resources 
and ScientUlc Research ( Shri Sri 
J"rakua): (a) In 1941. 

(b) Yes. 
(c) and (d). The University has 

agreed to afl\liate, subject to certain 
conditions. three senior de~artments. 
viz., Engineering, Applied Science aJ?-d 
Commerce and has suggested certam 
steps to be taken in regard to · the 
Department of Textile Technology, so 
that it could consider the aftlliatlon of 
this department. Necessary step:::. ~re 
being taken to complete the formaht1es 
for the purpose of affiliation. 

Shri R:ij Kanwar: May I know what 
is the number of students in this Insti-
tute'! 

Shrl Sri Prakasa: I am sorry that 
information is not available in these 
papers. 

Shri Ra;t Kanwar: Is it a fact that 
both the students and their guardians 
280 P.S.D. 
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and parents have been clamouring for 
long for the affiliation of this Institute 
to the Delhi University? 

Shri Sri Prakaaa: l don't know about 
the clamourin1 of the students and 
their parents; but I do know that as far 
back as 1946 the Institute itself applied 
for afllliation to the University of 
Delhi and that ne1otiations are stUl 
going on. It is hoped that this insti-
tution will be aftlllated to the Univer-
sity in the subject of engineering, com-
merce, chemical engineering, techno-
logy, etc. 

Shri Kesava Kao; May I know 
whethei;- the dilUomas given by the 
Delhi Polytechnic are recognised by the 
other Universities? 

Shri Sri Prakasa: I cannot say that 
off-hand, but I think that that ls so. 

Shri Sondbi: In view of the f&ct that 
five long years qave already passed for 
the aftlliation question to be ftnally 
decided, can I have the assurance of 
the hon. Minister that the matter will 
now be expedited? 

Sbrl Sri Prakala: Well, Sir, the Gov-
ernment machinery always moves 
slow ... 

Shrl Sondbi: Give lt a push. 

Shrl Sri Prakasa: ...... and it takes 
time to finalise thints; and I cannot 
give any assurance as to when the 
matter will actually be finalised. 

Shri Raj Kanwar: How long more 
will it take to finalise this affiliation? 

Shrl Sri Prakasa: May I draw the 
attention of the hon. Member to the 
amwer I have just given'! 

Sbri Sondhl: Is tht! hon. Minister 
aware that when the matter was taken 
up by the Finance Committee an 
assurance was given to the Committee 
that the matter will be expedited be-
fore long? It was two years back thHt 
assurance was given to us. 
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Shri Sri Prakaaa: So far as the 

Government is concerned, the hon. 
Member need not be angry with it 
because the matter lies between the 
Polytechnic and the Delhi University, 
and the hon. Member may address 
more usefully.... . . ' 

Shri Sondhi: I!; it not a Central sub-
ject? 

Shrt Sri Prakasa: There are a large 
number of Central subjects but a num-
ber of autonomous institutions function 
under the ,Central Government. 

Mr. Df!puty-Speaker: That ls 1m 
autonomous body under the Consti-
tution. 

Boo.a. Y Tl:LlilPB:oNB OoHP .4.lfT 

•1264. Shri D. S. Seth: Will the 
Minister of Home Main ,be pleased 
to state: 

(a) whether the premises of the 
Bombay Telephone Company were 
raided and searched by the Special 
Police Establishment sometime in the 
first week of March, 1950; 

(b) whether the residv.:.ce of the 
General Manager Qf the Company 
was also raided and searched; 

(c) the number of the persons 
arrested as also the charges against 
them; 

(d) whether Government had re-
ceived any reports of corruption in 
the management of the Company's 
affairs before the police raid or 
arrests; and 

(e) whether Government propose 
to set up an enquiry to investigate 
if corruption on a wide scale prevails 
in the management of the Company? 

The Minister of Home Aftalrs (Shrl 
Rajagopalaebari): (a) and (b). Yes, 
Sir. The premises referred to were 
searched. 

(c) None was arrested but some 
documents were seized and investiga-
tion is unrler way for the prosecution 
of certain persons under Section 420, 
468, 471 and 161 l.P.C. 

(d) Information against certain 
individual members of the staff of the 
Company were received before the 
police search. 

(e) Government see no need to set 
up a general enquiry of the sort 
suggested in the question. We cannot 
set a house on fl.re to roast a pig. A 
quiet watch is better than setting up 
an enquiry. 

Sbrt Sidhva: May ! know whether 
the General Manager is involved In 
this affair? 

Sbri Rajagopalacharl: As I said, 
investigation is under way and I would 
prefer not to answer questions. 

DEVELOPMENT OF TRIBAL AREAS 

*1265. Shri Kesava Rao: (a) Wilr 
the Minister of Home Mairs &e 
pleased to state what is the amount 
spent for the development of Tribal 
areas State-wise :Cor the period: 
1949-50 and 1950-51? 

(b) What are the development 
schemes for which this money has 
been spent? · 

The Minister of Home Main (Shri 
Rajagopalachari): (a) No amount was. 
spent by the Central Government for 
the development of Tribal Areas in 
1949-50. "In 1950-51, a sum of Rs. 24 
lakhs was sanctioned for development 
schemes for Tribal Areas in As11am; out 
of thi::: the State Government spent 
Rs. 8 lakhs. 

(b) The details have been called for 
and will be furnished when received. 

Shri Kesava Rao: May I know 
whether there is any co-ordination of 
work between the State Governments 
and the Centre? 

Shrl Rajagopalacharl: Yes, Sir;. 
There is a great deal of co-ordination. 

Shrl Rathnaswamy: Out of the Furn 
of Rs. 24 lakhs set apart for the de-
velopment of tribal areas, was any 
allotment made to Madras? 

Sbri RaJagopalachari: As I said. the· 
sum of Rs. 24 lakhs was allotted for 
Assam in 1950-51. The hon. Member 
is probably thinking of the present 
year? 

Sll.ri Rathnaswamy: 1950-51. 
Shrl Rajagopalacharl: Rs. 24 lakhs' 

was sanctioned for the scheme for 
Assam only; no question of Madras 
arises. But I might tell the hon. Mem-
ber that the current year provides for· 
Madras along with other States. 

Shri Saprawnga: May I know 
whether it is a fact that no detailed 
development schemes have been re-
ceived from the Government of Assam? 

Sbri Rajagopalacbarl: I have already 
answered that details have been called 
for and will be furnished when receiv-
ed. 

Shrl J. N. Hazarika: May I know c.n 
which areas the amount of .P.s. 24 
lakhs has been spent? Was 1t for 
autonomous areas or for other trlba~ 
areas? 
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Shri B&Ja&'opalachari: If the question 
is again about the distribution in 
Assam, I have said the details have 
been called for and will be furnished 
on receipt. 
· Shri Batlmaswamy: May I know 

whether the development of these 
tribal areas also includes the raising 
of the general conditions, particularly 
in regard to the education of these 
tribes? 

Sbrl Bajappalaehart: When money 
is granted it is granted for the 
improvement of the tribal people and 
the development of that area; and 
from time to time schemes are pro-
gressively made, developed and carried 
out and it involves improvement all 
round in that area. 

INCREASE IN PAY 

*1267. Shri Sldhva: Will the Minis-
ter of Home Aft'alrs be pleased to 
state: 

(a) whether it is a fact that the 
pay of a number of staff employed in 
various offices of the different Minis-
tries was substantially incl'eased by 
their promotion against the higher 
grade posts left vacant by Muslims 
who migrated to Pakistan as a result 
of the Partition; 

(b) whether it is also a fact that 
after the Partition the pay of the 
war-time deputationists in a Ministry 
was substantially increased in many 
cases to much more than the pay 
due to them in their parent offices, 
by the accrual. of incremen~s for the 
deputation period for which they 
had already been granted a deputation 
allowance; and 

(c) whether it is a fact that as 
compared with the advantage accrued 
to the staff working in India before 
the Partition, there are still a num-
ber of displaced government servants 
now serving in the Ministries whose 
pre-Partition officiating pay has not 
been protected? 

The MIDister of Home Atraln (Shrl 
BaJagopalachari): (a) It is true that 
some vacancies that arose out of 
Pakistan options were filled by pro-
motion from those below and they 
drew the higher pay of the posts . to 
which they were promoted. Va,.anc1es 
created by the departure of Pakistan 
optees were reserved in the. first in-
stance for being filled by surplus 
Government of India optees co:ning 
from P!lklstan areas. This was with-
out prejudice to the rights of pro-
motion nf permanent employees 
already serving in India. In the 
absence of such optees, the permanent 

employees in lower grades entitled to 
promotion to the higher posts in the 
normal course, were first e;onsidered 
for vacancies in these higher posts. If 
no such permanent employee was 
found suitable, displaced Government 
servants from Sind and N.W.F.P. were 
considered for such vacancies, and only 
if no such suitable displaced Govern-
ment servant was available temporary 
employees in lowe1· grades were en-
titled to be considered for promotbn. 
In a certain number of cases, it is 
possible that temporary employees were 
in fact promoted because they were 
considered definitely more suitable for 
the posts in question than the displac-
ed Government servants entitled lo 
consideration. Promotion to higher 
Grades carried with it increase in pay 
under the normal rules. 

(b) Persons on deputation are either 
granted Deputation Allowance in 
addition. to pay in their original scale 
or brought on to the time scale of pay 
of the post to which they are appoint-
ed. In the former case, they draw the 
increments which accrue to them in 

' their original scale in addition to the 
deputation allowance, while in the 
latter case they draw increments in the 
new scale but without deputation 
allowance. 

(c) The basis on w°hich the pay of 
immigrating Government servants who 
were employed under the Government 
of India was determined was explained 
in detail in reply to Shrl T. N. Singh's 
Question No. 1835 on the 1st March 
1951. It is quite possible that in some 
cases the pay t'lxed may be less ~an 
the officiating pay, the employer.s ctrew 
while they were in Pakistan. The 
circumstances out of which these cases 
arose were indicated m that reply. 

8hrl Sondhi: The question list is 
blank. There is absolutely 11othing 
printed in my copy. How can I a11k 
any questions? It. looks as though the 
printing machine has failed. 

The Minister of Natural Resources 
and SclentUlc Research (Sbrl Sri 
Prakaaa): Take your neighbour's ll!t. 

Mr. Deputy-SpeMkcr: If there are 
many such sheets I shall take notice. 
At present, the hon. Member can 
borrow the list from his neighbour. 

Shri Bajagopalacharl: If it is a 
supplementary question, it may be 
addressed to another Department. 

Mr. Deputy-Speaker: I suppoi;e it is 
addres• to me. 

Shrl Sidhva: The hon. Member has 
been good enough to give full informa-
tion as regards this question. 
(Interruption.) 
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8111'1 a.Jqopalacbarl: I have aiven a 
long anawer. I wish the hon. Member· 
studies it and then puts questions. in-
•tead of 'supplementarising' now. I 
1enerally anticipate and give full 
answers. 

Mr. Depat7-Speaker: 1 would also 
suaest that supplementaries need not 
necessarily be put on the floor of the 
House. The hon. Minister anticipates 
supplementaries and gives as full lUl 
answer as possible. Still if some points 
are to be elucidated, the present 
answer may be studied at leisure and 
then questions may be put. 

Shrl Rajagopalaehart: I would ask 
the hon. Member to read not only the 
present answer which is a lon1 one but 
the other answer to which I have 
referred which has been given ~ven 
at greater length. 

Shri Sldhva: I had not finished when 
I was interrupted. While the hon. 
Minister has been good e!lough to give 
a long explanation-personally I think 
such a long statement might have been 
placed on the Table-I think it is good 
that he has read it in the House. I nm 
prepared to accept his advice and also 
your advice. But my difftculty is that 
the question period is over. - Even in 
regard to a question that I sent tc•day. 
the office has told me that the date is 
over. Unless you permit me to put a 
Short Notice Question, in justice to 
mysel! I cannot stop from elucidating 
some more points. I do not want to 
emb11rrass Government in any way but 
this is my dlfftculty. 

Mr. Deputy-Speaker: I will consider 
that. But I will mak'.! one suit1estion. 
Such hon. Members as have no time 
on the floor of the House to look into 
such statements can send a small letter 
to the hon. Minister asking for further 
elucidation with respect to other 
mutters. I-Ion. Members should not 
feel that there is an ever-increasini 
gulf between one side and the other. 

Shri Rajagopalachari: Apart from 
:ilsputaiions and arituments, I am 
ready to give any information. 

Shrl Sldhva: Then do I understand 
that I will have to write to him? 

Mr. Deputy-Speaker: Yes. In 
exceptional cases where the answer to 
the question has to be given on the 
f!oor of the House. I shall consider 
short notice. 

Shrl Sldhva: It is bett~that you 
send my Jetter to him. 

Mr. lleputy-i;ipeaker: I have no 
objc9ctlon. I shall do so. 

DISPLACED GoVEltNMENT EMl'LoYEES 

*1268. 8111'1 Sldbva: Will the Minis-
ter of Home Afrain be pleased to refer 
to the reply to part (a) of Starred 
Question No. 2315 asked on the lBth 
March 1951, and state: 

(a) when the information promised 
to be placed on the Table of the House 
ii likely to be collected; and 

(b) what are the reasom for the 
delay in the collection of that infor-
mation? 

The Mlllister of Home Affairs (Sbrl 
RaJqopalachari): (a) The statement 
is placed on the Table of the House. 

(b) As the information had to be 
collected from all the Ministries who, 
in their turn, had to make enquiries 
from their Attached and Subordinate 
Offtces throughout India, a certain 
amount of delay was inevitable. 

STATEMENT 

The displaced Go!•emment employees 
from Smd and the North w .. c 
Frontier Provin~ who have been CMr 
firmed. 

(i) Total number of displaced Gov-
ernment employees from Sind and the 
North West Frontier Province who 
were confirmed (1) up to 21st February 
1950,-358, and (ll) thereafter, up to 
28th February 1951.-149. 

(il) Total number of such displaced 
Government employees who are in the 
service of the Government of hdia 
but wh'O have not been coriftrmed 10 
far--4,738. 

Non:.-TQe above information Is in 
respect of the persons In service on tbe 
28th February 1951, in offtt'es under 
the Government of India and excludes 
persons employed in Part 'C' States 
and the Andamans. 

Shri Sldhva: The statement shows 
that 4738 displaced government 
servants are yet to be confirmed and 
only 500 have so far been confirmed 
from the date of partition. May I 
know within what period these uncon-
firmed displaced iOVernment servants 
will be confirmed, because there is a 
great deal of discontent? Will it be in 
the very near future? 

Shri Rajagoi>alacharl: I cannot make 
a promise. The confirmation of these 
nearly 600 people took a consirlerable 
amount of examination of the 
respeC'tive claims, because when we 
confirm we cannot do it lighthe11rtedly 
because each case involveii Ju1tice or 
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injustice to several people. It does 
take time. These unconfirmed people 
are employed as a matter of fact, and 
that should be a consolation. 

HYDRAULIC RESEARCH lNBTITVTE, BIHAR 

. •t269. Dr. Ram Subbq Sinl'b: (a) 
Will the Minister of Natural ltellolll'tleS 
aad Sctentulc Relleareb be pleased to 
state whether Government propose 
to set up a Hydraulic Research Insti-
tu le in Bihar? 

(b) If so, what is tl\e estimated 
expenditure of setting up that Insti-
tute? 

The MlDiater ot Natural ltelloarees 
and SclenU8e Research (Sbrl Sri 
Prakasa): (a) The Government of 
Blhar are at present considering the 
question of establl:shing a hydraulic 
research Institute In Bihar. 

(b) Rs. 10 lakhs. 
Dr. Kam Subbq SID&'b: What is the 

chief purpose of establishing this 
Institute? 

Sbrl Sri Prakasa: That question has 
to be addressed to the Bihar Govem-
men t. We are not proposing to i.et up 
any such institute in Bihar. The 
information that I have supplied has 
been given to us by the Bihar Govern-
ment. 

Shri S1amnand&n Saha1a: Has the 
Government of India in any way help-
ed them financially to start this Insti-
tute? 

Shrl Sri Prakasa: No, Sir. 
ARREST or MIEMHRS or CRJEW or 

'S.S. STAR ALCYON' 

~ 12711. Dr. Ram Subhag Slnsb: 
Will the Minister of Finance be pleas-
ed to state: 

(a) whether it is a tact that Bom-
bay Customs preventive staff recently 
arrested eight members of the crew 
of •s. s. Star Alcyon'; 

(b) if so. what the charges a1ainst 
them were; and 

(c) whether their prosecµUon hae 
been sanctioned by Government? 

Tbe Minister Of Finance (Sbrl C. D. 
Deshmakb): (a) Nine members r:t the 
crew of "S.S. Star of Alcyon" were de-
tained (not 'arrested') on the 10th 
August on their return from a visit to 
the town when they were about to 
board t.helr vessel due to depart for 
the Persian Gulf ports. They were 
questioned as to whether they had any 
prohibited or reatricteci articles to 
declare. On their riving a reply in 

the negative, they were searched in. 
the presence of witnesses. The 1earch 
resulted in the recovery from their 
persons of various amounts totalling 
Rs. !lf,000 in Indian currency notes of 
a denomination of Rs. 100 each. Most 
of this currency was concealed inside 
their socks. 

(b) They were charged under section 
167(8) Sea Customs Act with attemp~ 
Ing to take out of India Indian 
currency notes In contravention of the 
restriction contained in section 8(2) of 
the Foreign Exchange Rel\llation Act, 
1947. 

(c) No prosel'ution has been launch--
ed. The currency, however, was ron-
ftscated under the Sea Customs Act. 

Dr. Ram Snbhar Slnrh: May I know 
the nationality of the persons arrested 
on this ship? 

Sbri C. D. Desbmullb: Chine1e. 
Dr. Ram Subhq Slnrh: Do Govem-

ment propose to take any 1tep1 to 
smash th~ gold smuggling racket in 
the Persian Gulf, as such cases are 
very numerous? 

Shri C. D. Deshmukh: '.rhat is a very 
big question. Attempts are 11ll the 
while in progress. 

ExHIBITION IN KABUL 

•1271. Dr. Ram Subhq Sin&'b: Will 
the Minister vf Edueatton be pleased 
to state whether it is a fact that 
the Government of India have spon· 
sored un exhibition of Indian art in 
Kabul for the Jashan celebrations 
there? 

The MiniKter ot Natural Be9oarcea 
and Scientific Re!ICal'Ch (Sbri Sri 
Pnkasa): Yes, Sir. 

Dr. Ram Subh&&" Slnrh: May I kno\f 
what materials or articles are exhibited 
there? 

Shri Sri Prakasa: I have not i;::Jt a 
list of the exhibits. 

Dr. Ram Subhar Sinrh: Ma.Y I knr.w 
the number of persons who were •cn1 
to arran1e for the exhibition? 

Shrl Srl Prakasi&: The only name l 
have is that of Shri Bhournlck who 
was the organiser of the exhibition that 
was sent to Kabul on the occasion of 
the Jashan celebrations. The exhibit. 
were sent by the All India Fine Arts 
and Crafts Society, Delhi. 

Dr. Ram Subbag Sla,rb: May I know 
the cost involved in arranging tor this 
exhibition? 

Shrf Sri Prakua: Rs. 2,234. 
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Dr. Ram Sobblal' Singh: May I know 
whether such exhibitions were held in 
Kabul in the past or this is the ftrst 
time that such an exhibition is held? 

8111'1 Sri Prakasa: I think this was 
1he flrst exhibition. 

Shrl Amolakh Oband: What Is the 
purpose of the Jaahan celebrations and 
what is the amount contributed b,v the 
Intiia Government towards them? 
. 8hrl Sri Prakasa: The Jaahafl. cele-

brations are held by the Government 
of Af1hanistan in Kabul to celebrate 
their Independence Day. It is an 
annual function there, which is held 
towards the end of August every year. 
The Government of India contribute 
nothing towards the Jashan celebra-
tions. 

Shrl Syamnandan Sahaya: Does the 
amount of Rs. 2,234 include the 
~xpenses on travel incurred by the 
delegation sent from India? 

Sbrl Sri Prakasa: That Is so. 
Sbrl Slclbva: Was there really a good 

response in the shape of orders for 
the purchase of articles exhibited by 
India at this exhibition? 

Sbrl Sri Prakasa: I do not think any 
orders were placed. This was not a 
commercial exhibition at all. It was 
more or less a cultural exhibition. It 
was visited by many notables of 
Afghanistan, including Ministers, 
Heads of diplomatic missions, educa-
tionists, artists and others. 

Shrl Sarwate: What arts are includ-
ed in this and may I know whether 
any efforts are being made fo exhibit 
the special contribution made by India 
towards art culture in general? 

Shrl Sri Prakasa: We were invited 
to take part in these Jashan celebra-
tions. Our original idea -was to send 
a music party. but it was felt that if 
the mui;ic party consisted of women, 
they may not be very welcome in 
Afghanistan. I do not know why it 
should have been thought so. It was 
then decided to send an exhibition 
under the auspices of the All India 
Fine Arts and Crafts Society. The pur-
pose was what is Implied in the hon. 
Member's question. 

REPORT OF SCHEDULED CASTES AND 
TRIBES COMMISSIONER 

*1275. Shrl S. N. Das: Will - the 
Minister of Home Aftaln be pleased 
to statr. 

(a) the number of reports ao far 
submitted by the Commissioner for 

Scheduled Castes and Scheduled 
Tribes to the President; 

(b) the important points tO which 
references have been made In the 
report; 

(c) how many regional omcera 
have been appointed so far and what 
their juriadiction la; 

(d) whether the Commissioner bu 
made any recommendations In the 
reports submitted b7 bJm; llDd 

(e) if so, what those recommenda-
tions are and to what extent the 
recommendations have been liven 
effect to? 

The Minister of Home Affairs (Shrl 
BaJacopalacharl>: (a), (b), (d) and 
(e). The report contemplated under 
Article 338 of the Constitution is not 
yet due. It is proposed to call tor 
annual reports by calendar years and 
the first report for the period ending 
December, 1951, is expected in 
February 1952. In the meanwhile, the 
Commissioner has submitted to Gov-
ernment inspection reports of his tours 
to various States; these generally deal 
with local grievances of the Scheduled 
Castes and the Scheduled Tribes and 
proposals to remedy them. Such points 
as call for action have been com-
municated to State Governments. 

(c) Sanction has been given for the 
appointment of one Regional 0mcer 
and he is expected to be appointed to-
wards the end of the year. Proposals 
are under consideration for the 
appointment of three Regional Officers. 

Shrl S. N. Das: May I know the 
names of States which the Com-
missioner has so far visited? 

Sbrl Rajagopalacharl: Quite a large 
number, Sir, but I have not got the 
names. He has visited almost all the 
States in Upper India. 

Sbri S. N. Du: May I know whether 
any case of enforcement of disability 
arising out of untouchability has been 
brought to the notice of Government 
by him? 

Shri Rajagopalacbarl: Every question 
dealing with the Scheduled ca,,tes must 
necessarily be with reference to some 
disability, concrete or general, arising 
out of their condition. 

Shrl Sivan Plllay: Is it a fact that 
that Commissioner cancelled his visit 
to Travancore-Cochin during his tour 
in the South and if so, what is the 
reason for the same? 

Shrl Bajagopalacharl: We must leave 
such matters largely to the discretion 
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of the oftker concerned. I cannot sit 
1D Jud&ment over all that. 

Shri Ghale: May I know the part of 
the country to which the Regional 
Oftlcer is to be attached? 

Shd RaP.copalacbarl: One who has 
been settled is yet to be appointed. 
Three others are under consideration. 
The whole plan is to allot them to 
each region. I am not able to ssy to 
which region this particular officer has 
been allotted. Probably the Com-
missioner will give him his region later 
on. 

Shri R. Velayudhan: May J know 
whether the report has in any way 
suggested the speedy appointment of a 
Scheduled Caste Commission which 
was contemplated in the Constitution? 

Sbrl Rajagopalacbarl: The Com-
missioner that we are referring to is 
the Commissioner appointed under the 
Constitution. 

Sbri R. Velayudhan: May I know, 
Sir, what happened to the Bill that was 
proposed to be introduced in Parlia-
ment regardini the removal of dis-
abilities of Scheduled Castes? 

Shri Rajagopalachari: I would ask 
for notice of that question. 

Sbri Ja~de: May I know whether 
it is a fact that the Commissioner has 
made enquiries into the fact that the 
number of Scheduled Castes parti-
cularly in Rajasthan and Madhya 
Pradesh has been considerably reduc-
ed? 

Shri Rajagopalachari: Now that we 
are making efforts to improve the 
position of the Scheduled Castes, there 
is a general desire for a number of 
communities to get included in the 
schedule. We have to hold almost 
judicial enquiries, because as regards 
the facts and the degree thereof that 
go to make up Scheduled Castes status 
there may be difference of opinion. 

Shrl Barman: Will the hon. Minister 
consider the desirability of placing the 
interim report of the Commissioner on 
the Table of the House? 

Shri Rajagopalacharl: There is no 
interim report. I have stated the 
position very fully in my answer. He 
has to make annual' report!!. The re-
ports which he has sent are more or 
less material for prodding the local 
Government& concerned. · 

Shri Jangde: May I know whether 
it is a fact that on the 30th of August 
the All India Radio anno~nced that the 

Bill relating to the removal bl un-
touchability is 1oing to be introduced 
in this session and enacted into law? 

Shrl ~oPal'klharl: Removal of 
untouchability is not oQe act which can 
be performed at one moment. It has 
to be a large process. 

Sbrl S. N. Das: May I know whether 
the Commissioner in the course of bis 
tour of the States has been able to 
ftnd out that the provisions laid in the 
Constitution for the safeguard of 
Scheduled Castes and tl'ibes have been 
lfollowed by the States? 

Mr. Deputy-Speaker: That does not 
arise out of this question. 

Sbri Janpe: Do Government propoite 
to allot amounts for the 1eneral wel· 
fare of Scheduled Castes in India? 

Sbri Rajagopalachari: There is pro-
vision in the Budget. 

I may, however, take this opportunity 
to say that the basic liability is of the 
State and of the State exchequer cea-
cerned. 'rhe Central Government only 
does general supervision, direction of 
policy and if necessary makes 
additional grants. It should not be 
understood that if we give, say Rs. 25 
lakhs Ulat is all the amount spent. 
Each State is spending a pretty lurge 
amount individually. 

Shri Barman: Has it come to the 
notice of Government that many of 
the State Governments have with-
drawn the privileges of reservation for 
Scheduled Castes in services? If so, 
will the hon. Minister please ask the 
Commissioner to enquire into it? 

Shrl Rajagopalacbarl: I do not think 
that any State has withdrawn the re-
servations prescribed for Scheduled 
Castes. But I suppose they have tried 
their best to bring their rules into 
conformity with the Constitution and 
wherever reservation is prescribed It 
is certainly followed. If the hon. Mem-
ber will bring to my notice any '-"iola-
tion of any rule, or any disability 
under which they are suffering, we will 
enquire into it.. 

Sbri R. Velayudhan: May J know 
whether Government has got any 
intention to introduce the Bill penalis-
ing untouchability, about which the 
hon. Minister himself has given a 
promise" to the House? 

Sbri RaJagopalacharl: I have teen 
trying my best to penalise all kinds of 
people: it is not easy to penalise. 
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ExPsxT CoMMITTEE oN Kos1 PROJJ:CT 

•1278. Shrl S. N. Du: Will the 
Minister of Naiural Reaomcea and 
lelentulc Beaearch be pleased to state: 

(a) whether the Government of 
India have considered the report sub-
mitted by the Expert Committee on 
Kosi Project? 

(b) if the answer to part (a) above 
be in the affirmative, whether this pro-
ject is going to be included in the Five-
7ear Plan prepared by the Planning 
Commission? 

(c) whether the Bihar Government's 
opinion on the various stages of this 
project has since been received? 

(d) if the answer to part (b) above 
be in the afftrmatlve, when the actual 
work would begin? 

Tbe Mba!ster of Natural Resomoeil 
and Scientulc Research CShrl Sri 
Prabsa): (a) and (b). Tl1e Report 
has been examined in the Mlniatry of 
Natural Resources and Scientlfl.c 
Research, and is under the consldera· 
Uon of the Pla,nning Commission. 

(c) No, Sir. 
(dl This will depend on the result of 

cons deratlon mentioned in reply to 
(a) and (b), 

Shri 8. N. Du: How long more will 
the Government take to C'Ome to a 
decision about the project? 

Shri Sri Prakaaa: I hope the decision 
will be taken soon. We are waitinl 
for the results of the consideration of 
the report by the Planning Com· 
mission. 

Shrl S. N. Du: May I know the 
points which this Committee was ask· 
ed to consider? 

Shrl Sri Prakasa: As the House will 
remember, the scheme of Stage I, was 
ready and this was sent to this Expert 
Committee. They have now given 
their decision in the matter. The 
House may be interested to know that 
they have slightly modified the older 
scheme. My Ministry has also accept-
ed these modifications. If the hon. 
Member wants any further details I 
shall be glad to give them. 

Mr. Deputy-Speaker: Has this Report 
been placed on the Table of the 
House? 

Rhri Sri Prakasa: No, Sir, the report 
ls with the Planning Commission. 

Shrl A. C Guha: May I know what 
ls the estimated cost of this project? 

Shrl Sri Prabsa: The estimated cost 
ii Rs. 55:53 crores. 

Shrl A. C Guba: How many years 
would this scheme take to be complet. 

·ed'! 

Shri Sri Prak:t.S&: About lour years. 
Shri Shiva Rao: Before a ftnal de. 

cision is taken in regard to this pro-
ject may I know whether similar 
proposals from other State Govern-
ments will receive due consideration 
at the hands of my hon. friend? 

Shri Sri Prakasa: As my hon. friend 
knows, this is a Central project and 
he would not expect me to go into tlle 
details of all the projects of the State 
GovernmE:nts 

Shrl E;y11.JDDandan Sahaya: Is ther9 
any prospect of thi.>. scheme belng in-
cluded even in the next five year plan! 

Shri Sri 1•rakasa: Yes. Sir, it wU; be 
incll:.ded. 

PETROLEUM AND Ki:ROSJ:NE Oll. 
*12'17. Dr. M. V. Ganpdhara Siva: 

Will the Minister of Natural Besoar-
oee and Sctentulc Research be pleased 
to state: 

(a) the place where prospectfng 
licence has been given for makint 
geological survey in any part OJ 
India in connection with petroleum 
and Kerosene oil and the names ~ 
Uc~nsees and the survey so far car-
ried out; and 

(b) whether Goverrunent propose to 
depute a special geologist for this puf'o 
pose? 

The Minister of N~'tural BeAoa,.crs 
and SeienWlc R':.'"• •rt.h (Shrl Sri 
Praknsa); (a) 'l'ha lnformatlon ia 
being collected and will be laid on the 
Tab!~ CJf the House. 

(bl Yes, Sir. A I•etroleum Geolo1ist 
has been appointed in the Geological 
Survey of India for the purpose. 

Dr. M. V. Gangadhara Siva: May I 
know what is the progress so far made 
in connection with the efforts to ftncl 
out petroleum and kerosene in the 
country? 

Shrl Sri Prakasa: Extensive surveys 
have been carried out by the GeoloP. 
cal Survey of India to demarcate rock 
formations which are likely to be 
associated with mineral oil in Assam, 
Tripura, along the foot of the 
Himalayas, in Kutch and Saurashtra. 
This shows that we have done extensive 
work in this line. 

Dr. M. V. G&n&"adhara Siva: May l 
know whethdr any prospectine licencea 
have been granted and, if so, on what 
terma? 
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' 8hri Sri Prakua: Before 1950 the 
State Governments used to live the 
licences, and we are collecting informa-
tion from them regarding the licences 
they had given before 1950. After 
1950 four prospecting licences have 
been given for WQ_rk in Assam. 

Dr. M. V. Gaagadhara Siva: MaY I 
know whether the Government intend 
to run this industry or do they want 
to give it to private concerns? 

Shri Sri Prakasa: So far they are 
private concerns. As regards their 
being nationalised it is a matter of 
policy which will have to be taken up 
later. 

Shri Sldhva: Among the companies 
to which these prospecting licences 
have been given may l know whether 
the Burma· Shell Company is also one 
of them? 

Shri Sri Prakasa: Yes, Sir, the Burma 
Oil Company is the chief factor in this. 
In fact it has got all the four prospect-
ing licences that have been recently 
1iven. They function as the Burma 
OU Company and as the Assam Oil 
Company also. 

Shri Sarwate: Was there a proposal 
to start a refinery of petroleum some-
where in Punjab some time back? 

Shri Sri Prakasa: No, Sir. 
U .N. JUD FOR INST1TU1'10NS UNDER 

MINISTRY OF HEALTH 

•1278. Shrl Alexander: Will the 
Minister of Health be pleased to state: 

Ca) whether any programmes were 
started or new institutions worked by 
U.N.O. aid: if so, what they are; and 

(b) the nature and progress of the 
variou~ health services and the centr• 
new worked by the Ministry in the 
Centrally Administered Areas especi-
ally in Delhi? 

Tb.I! Mlnistf!r of Health and Com-
mtdllcatioos (Rajknmarl Ami· it Knurl: 
(a) and (b). Attention of the hon. 
Member is invited to the replies given 
to starred question No. 4792 dated the 
2nd June 1951 by Pandit Munishwar 
Datt Upadhyay and No. 973 dated the 
12th September 1951 by Shri S. N. 
Das on W.H.O. assistance to India and 
No. 884 dated the 7th September 1951 
by Shri S. N. Das on U.N.I.C.E.F. 
assistance to India. The Health 
Ministry has not received assistance 
from any other U.N. Agency. A state-
ment showing the nature and prog1·ess 
of the various health services and 
centres worked by the Health Ministry 

with the assistance of W.H.0. and 
U.N.I.C.E.F. in the Centrally Adminis-
tered Areas is placed on the Table of 
the House. [See Appendix VII, annex-
ure No. 43.J 

Shri Alexander: In the fttth heading 
in the statement it ls mentioned that. 
health propaganda is done by daylight 
mobile cinema vans equipped with 
audio-visual aids. May I know how· 
many such shows were given in Delhi!. 

Rajkumarl Amrlt Kaur: I am afraid. 
I could not tell you, but these publicity 
vans are working practically every/ 
day either in the city of Delhi or in; 
the rural areas. 

Shri A. C. Guha: Along with queetion 
No. 1279 I would like, with your per-
mission, to put question No. 1290 alao, 
because one ls supplementary to the 
other. 

The Minister of Fba&Dee (Sbri C. D. 
Desbmukb): I am prepared to give the 
answer. but lt will make a very lone. 
answer, 

INsPlCTlON or BANKS 

*U'J9. Shrl A. C. Guba: Will the-· 
Minister of Finance be pleued to.· 
state: 

(a) in how many cases the Govern-· 
ment of India have, under Section 35 
of the Banking Companies Act of 1949, 
asked the Reserve Bank to inspect 
banks since the pauin,;: of the aaid 
Act and their number State-wLle; 

(b) in how many cases the Reeerve 
Bank has, under the same Section 35, 
inspected banks and their number· 
State-wise; and 

(c) the recommendations made and'. 
the action taken ln each of the two 
above cases under the same Section. 
35? 

The MJaister of Flnallce (Shri C. D;. 
Deshmukh): (a) The Government ot 
India have not 110 far directed the 
Reserve Bank, under Section 35(1) of. 
the Banking Companies Act, to under--
take the inspection of any banking 
compnny. 

(b) The Reserve Bank has carried 
out the inspection of 43 banking com-
panie11 till the end c-f Au11.11t, JHl, 
under Section 35 of the BankJnc 
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Companies Act. The State-wise distri-
bution of banks so inspected ls given 
below: 

Name of State 

Bombay 
West Bengal 
Bihar . on- . 
lladma . . 
Punjab (India) 
Utter Pradesh 
Amam . . 
lladhya Bharat 
Greater Rajaathan 
Delhi . . 
Trava.negre.Cochln 

TOTAL 

Number 
oCb&Dlu 
inapected 

under 
MOtion 35 

7 
10 

2 
1 
7 
l 
2 

l 
3 
5 
4 

43 

( c) The question of making recom-
mendations or taking action in the 
case of (a) above does not arise. As 
regards banks referred· to against (b), 
it will not obviously be in the public 
interest to disclose the recommenda-
tions made and the action taken or 
·Contemplated by the Reserve Bank on 
·each inspection carried out by it under 
section 35 of the Banking Companies 
Act, 1949. Generally, the defects in 
the working are brought to the notice 
of the banks concerned and they are 
requested to rectify the defects and to 

.submit periodical progress reports 
indicating the steps taken and the 
results achieved. 

ACTION AGAINST BANKS 

*1290. Shrf A. C. Guba: Will the 
Minister of Finance be pleased to state: 

(a) the number of cases (with the 
names of banks if possible) where the 
Reserve Bank has taken action under 
Section 36 ( ! ' < d) (ii) of the Banldcg 
Companies Act of 1949 asking any 
Banking Company to make change in 
its management; 

(b) the number (if possible with 
names) of bank failures since the en-
actment of the Act, in which the 
Reserve Bank has not previously taken 
~ step under the Section quoted 
.above; and 

(c) the number of cases (if possible 
with names of the Banks) where such 
intervention of the Reserve Bank has 
led to improvement in the affairs of 
the Bank? · 

The Minister of Finance (Shrl .C. D. 
Deshm'ukh): (a) and (c). The Reserve 
'Bank has not so far formally exercised 

the powers conferred on it under 
section 36(1) (d) (ii) of the Banking 
Companies Act, but action on the lines 
suggested has been taken under other 
statutory powers vested in the Reserve 
Bank. It has been the policy of the 
Reser\'e Bank to suggest to banks, 
wherever necessary. to make changes 
in their management either by a 
reconstitution of their Boards of 
Directors or by ' recruitment of 
experienced and trained chief ~xecutive 
omcers and other staff. In such cases 
the advice has been lncorpcrated in 
the condltlons, imposed on banks, on 
the acceptance of which adverse action 
proposed to be taken ag11inst them has 
been deferred by the Government of' 
India or the Reserve Bank, as the Mlse 
may be, for a specified period. This 
action has been taken either by the 
Reserve Bank of India under the pro-
viso to section 42(6) (b) of the Reserve 
Bank Act or by the Central G<>vem-
ment under the proviso to section 35(4) 
of the Banking Companies Act. It is 
not in the public interest to disclose 
the names of the banks in respect of 
whom such action has been taken. It 
may, however, be stated that the action 
taken under the alternative pro-
visions, referred to above, has generally 
led to improvement in the manage-
ment of the banks concerned although 
it is too early to judge the extent of 
the improvement in each case. 

(b) The number of Banks which are 
reported to have suspended payment 
since the passing of the Bankin.I.! Com-
panies Act 1949 is 11. Some of these 
banks have since been funrtionlng 
normally or are working under 
sanctioned scheme of Arrangement and 
it is not desirable in the publlr interest 
to disclose the names. Out of these 
only two Banks were inspected under 

• Section 35 of the Act. As action under 
section 36(1) (d) <ii) of the A<'t <'an be 
taken only if a Bank is inspected under 
section 35, the question of taking action 
against the 9 banks which have not 
been inspected does not arise. As 
regards the two Banks which were 
inspected. before any action under 35 
or 36 of the Act could be taken,:.- the 
Banks suspended payment. · 

Shrl A. C. Guba: May I 'know in how 
many cases the Reserve Bank has ask-
ed certain banks not to take any 
deposit? 

Shrt C. D. Deshmukh: I have not got 
the results of the inspections classified 
according to that category. 

Shri A. C. Guba: Before taking such 
drastic action which in many cases 
have led to the suspension of operations 
of the banks, did not the Reserve 
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Bank o.r the Government think it 
proper that they should ask for 
·chan1es In the management of the 
banb and'which·ihe Reserve Bank has 
apparently not done 'hi· any · case? 

Ari C. D. Deshm.akla: This is • 
matter of argument, Sir, and it cannot 
:be disposed of except with reference 
to some particular_ case. 

Slut A. C. GUa: The hon. Minister 
read out a long answer. I expected 
·that a statement would be laid on the 
·Table. I found none and I hope that 
7ou would kindly let me put certain 
questions on the answers given now. 

Mr. DeJnU7-8peaker: All right. Later 
·on. The hon. Member may peruse the 
answer and if it is necessary and in 
the ordinary course if the questions 
.are reached and if the question is of 
au1ftcient importance, I will certainly 
consider that. 

Sbrl Sklbva: The hon. Minister stat-
ed in reply to part (c) of the question 
that in the lllterests of the bank and 
·the people, lt is not desirable to make 
the recommendations. I entirely agree 
'With him. However, I would like to 
know whether he is satisfied that the 
lbanks are running on sound lines? 

Sbri C. D. Deshmukh: Generally 
speaking, certainly I should think that 
6e banking system of the country is 
in a healthy condition. 

Sbrl A. C. Guba: In view of the 
·statement made by the hon. Minister 
'that the Government has not asked the 
'Reserve Bank to inspect any bank, 
·may I ask if it is true that the Govern-
merrt have received many complaints 
against the working of the banks and 
still the Government have not asked 

'1he 1Reserve Bank to make the 
inspection? 

Sbri C. D. Deshmukh: No, that is not 
·the reason. The Reserve Bank has 
been inspecting very large number of 
banks on its own initiative. Apart 
·from 'the \3 banks which were inspect-
·.ed under section ~5. the Reserve Bank 
has also inspected 94 banks under 
section 22 of the Banking Companies 
Act. The.t makes 94 plus 43=137. 9 

·state-controlled or State-owned banks 
·were ·inspected by the Reserve Bank 
of India at the request of the Govern-
ment of India or the State Govern-

. ments concerned. The Inspection was 
not under section 35 of the Banking 

<Companies Act. So altogether it 
; makes nearly 150 banks inspected. 

Sbti Slclhva: A good number. 
Sbri Amolakb Chand: May I know 

uf. -.:the :43 ;banks inspected by the 

Reserve Bank under section 35 include 
independent banks or they also in-
clude the branches of thOBe banb? 

Sbrl C. D. Deshmakb: When we say 
a 'bank' it means a bank together with 
all Its branches, althouah it does not 
mean that every single branch ill 
inspected. 

Sbrl Sldhva: May I know whether 
under the provisions of the Reserve 
Bank Act, any inspection was made 
with respect to scheduled banks duriq 
the period? 

Sbrl C. D. Deshmakb: According to 
the information I have here all tbeee 
banks were inspected under the Bank-
ing Companies Act and whether now 
under section 42 any banks have been 
inspected, I cannot say. 

Shrl A. C. Gaba: I think the hon. 
Minister stated the Reserve Bank 
inspected 94 banks under section 22 
of the Banking Companies Act. This 
is only for license purposes and not 
the usual inspection as envisaged in 
the Banking Companies Act. 

Sbrl C. D. Deshmakb: It does not 
make any difference. The inspection 
is just as thorough. 

Shrl A. C. Guba: It makes a lot of 
difference. 

UNITS SERVING IN KOREA 

•12so. Shri J. N. Hazarika: (a) Will 
the Minister of Defence be pleased to 
state whether it is a feet that the 16th 
Indian Field Ambulance Unit, serv-

'ing with the U. N. Forces in Korea, 
has received the meritorious unit cita-
tion for its devotion and excellent per-
formance of duties? 

(b) What is the strength of the Unit? 
(c) Did any casualties among them 

occur during the operations or other-
w19e1 

(d) Do Government propose to give 
them relief by sending other units? 

The Minister of Defence (Sanlar 
Baldev Singh): (a) Yes, Sir. 

The designation of the Indian Field 
Ambulance Unit serving in Korea is 
'60 (NOT 16) Indian Field Ambulance 
as mentioned by the hon. Member. 

(b) The attentkn of the hon. Mem-
ber is invited to the answer to part 
(a) of Starred Question No. 1268 on 
the 8th February 1951. 

(c) No deaths have so far been re-
ported but two. cases of wound and 
injurl~s and three of illness have- been 
reported. 

(d) Not at present. 
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Slarl Saprawnp: May I know 
whether India is under any obligation 
to send this Ambulance Unit to Korea? 

Sardar Baldev Slqh: There is no 
obligation but we sent this unit just 
to show co-operation in this matter. 

Shri SapraWll&'a: May I know 
whether such a unit is sent to the 
other side to help the North Koreans? 

Mr. Deputy-Speaker: You want to 
help the enemy? 

Slui Sldhva: During this stalemate 
period and in view of the fact that 
negotiations are going on, do Govern-
ment intend to call back this Unit? 

Sardar Baldev Sincb: There is no 
intention at present. 

Shrt R. Velayadban: May I know 
how much India had to spend for this 
Unit till now? 

Sardar Raldev Singh: I will require 
notice for this. 

Slari J. N. Hazarika: May I · know 
for how long this Unit has been serv-
ing there? 

Sardar Baldev Singh: The Unit has 
been in Korea for the last 9 or 10 
months. 

Sbri S. N. Sinha: Question 1281. 
Tbe Minister of Natural Resources 

and Seientule Research ( Shrl Sri 
Prakasa): Before I answer this 
question, with your permission. I 
should like to correct a mistake I made 
while answering supplementaries to 
Question No. 1276 regarding Kost Dam. 
In reply to the question of my hon. 
friend Mr. Syamnandan Sahaya, I said 
that this was being included in the 
next Five Year Plan. The fa,~t is that 
this Ministry has recommended very 
strongly that it should be included in 
the next Five Year Plan. I understand 
that the Planning Commission is giv-
ing the matter their close attention. 
They may be making some suggestions · 
to modify the schemes and when these 
suggestions are accepted, it is expected 
that this will be included in the next 
Five Year Plan. 
ExcAVATION FOR MAIN DAM OF HIRAKUD 

•1211. Shri S. N. Sinha: Will the 
Minister of Natural Resources aacl 
SeientUle Re9eareh be pleased to state: 

(a) what ls the total quantity and 
cost of excavation done in the river bed 
for laying the foundation of the main 
dam of the Hlrakud Project; 

(b) whether it is a fact that these 
excavations have meanwhile been _ 
filled with silt; and 

(c) if so, what will be the cost of 
de-silting the excavation already com-
pleted? 

The MiDJster of Natural BellOUrces .. 
and Seientiflc Beeearch (Sbri SD . 
Prakua): (a) The total q1.&anUty of 
excavation done in the river bed for :_ 
the main dam of Hirakud Dam Pro- . 
ject is 117 lakh ctt. lt haa cost Rs. 
22.i lakhs. 

(b) A part of the excavaUon done .. 
got filled up with 10 lakh ctt. of sand , 
which was subsequently removed and _ 
used in concrete. 

(c) The cost of removi111 10 lakh ctt. _ 
of sand was Rs. 28,000. 

Sbri S. N. Sbaha: Was not this · 
contingency foreseen? What steps 
were taken to prevent the silting up· 
of this excavation? 

Shrt Sri Prakasa: It is not possible -. 
to complete the whole excavation in 
the course of one season. When the · 
season is over, floods come and there 
is always danger of silting up. That 
is what happened in this case. If we 
had made a coffer dam to prevent this, . 
it would have cost 3 lakhs. I am 
aJ vised by the Engineers that the silt-
ing up procesii was rather lucky be-· 
cause the silt wus used for a flank wall ~ 
and therefore we saved some money. 
It might have been accidental or it 
might have been deliberate; but the-' 
fact is ... 

Shrt Sondbi: Not deliberate, but:' 
accidental. 

Shrl Srl Prakasa: ... that we saved a. 
lot of money: three lakhs in not mak-.. 
ing a coffer dam and Rs. 72,000 which 1 
we would have spent in bringing sanc:t · 
from the upper regions. to make tnt1 • 
flank wall. 

Shrl Shiva Rao: May I know whether-
there is at the present moment a . 
permanent Chief Engineer in charge-
of the Hirakud Dam? 
Shrt Sri Prakasa: Not a permanent" 

one. We have recalled the old Chief_ 
Engineer and we have sent a tempo- -
rary incumbent. 

Shrl Shiva Rao: In view of the· 
largeness of the scheme, may I ask 
whether my hon. friend intends to-
appoint a Chief Engineer with dam-
construction experience ln order to en-
sure economic and satisfactory, 
constru<'tion? 
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Shri B. Das: Thank you, Mr. Shiva 
Rao. 

Shri Sri Prakaaa: That is certainly 
... -our view. 

Shri B. Das: Has not the particular 
Engineer who was in charge of this 

~ excavation work been dismissed or 
.sent out for his bad work? 

Sbri Sri Prakaaa: He has been re-
, caned. 

Sbrl B. Das: For better efftciency or 
. proficiency or squandering 10 crores? 

Sbri Sri Prakasa: The matter is 
' under investigation. 

HI,RAKUD PROJECT (FDfANCIAt. CHECK) 

*128!. Sbrl S. N. Sl.Dha: (a) Will the 
- Minister of Natural Rl'sources and 
.: ScientiAc Reeearcb be pleased to state 

what ls the nature of the financial 
, check and accounting system which 
· have been prescribed in regard to the 
Hirakud Project? 

(b) Are the prescribed rules and 
! regulations under both there heads 
•l>eing followed? 

(c) Ar~ field accounts, works regis-
·"ters and stock books being properly 
maintained and posted' 

The Mbalster of Natural Re9ollftfl8 
and SdentiAc Research ( Shrl Sri 

-Prakua): (a) A Financial Adviser and 
··Chief Accounts Offtcer appointed by 
·the Ministry of Finance, Government 
·Of India, ls in charge of all the accounts 
·of the Project and is its principal dis-
bursin.. oft\cer and tenders financial 

.41dvice on the spot. An Accounting 
-Prol'edure for observance by the 
Centralised Accounts Offtce and by 
the offtcers executing the Project and 

:mostly balled on the rules and re.cula-
tions in the various Public Works 

·Codes, has been prescribed by the 
Ministry of Finance in consultation 
-with the Auditor General (now com-
-ptroller and Auditor General) of 
India. A Rei:ident Officer under ijle 
·administrative control of the 
Account.an~ General, Orissa, w~o con-
-ducts the Mncurrent audit. 1s also 
·stationed ai the site of the Project. 

(b) and (c). The points raised here 
·as also in (a) will from the subject of 
a departmental enauiry by a Com-

·mittee which Government are .ttfng 
up. 

Shri 8. N. Sinha: Have any com-
plaints been received by the Govern-
ment that proper accounts are not 
submitted and the rules of procedure 
·are not ob11erved by the divisional 
heads such as · ·Superintending 
'Engineers. etc:? 

Sbri Sri Prakasa: There have been 
many complaints and as I have just 
stated. a committee is being appointed 
by the Government. The committee is 
to consist of an Accountant-General 
and an Engineer. 

Shri B. Das: Has not the Financial 
Adviser appointed by the Finance 
Ministry been obstructed at every 
stage by the Engineers in not supply-
ing proper records and accounts and 
giving wrong muster rolls'.' Has it 
come within the knowledge of the hon . 
Minister that the Engineers have not 
co-operated at all with the Finance 
Officer and the accounting staff? 

Sbrt Sri Prakasa: Complaints of all 
sorts have reached me including what 
my hon. friend suggests. The 
Engineers point out many practical 
difficulties and the Financial Adviser 
feels that he should be consulted earlier 
than he usually is. All these questions 
form part of the enquiry. 

Shr2 H. D~s: Has it reached Lh.? hc.n. 
Mmist<!r'11 ekr~ th1 ~ the Engineers have-
threafened the life of the Financial 
Adviser and obstructed his simple 
mode of living at Hlrakud? 

Shri Sri Prakaaa: Taken away the 
lite of the dam or the · life of the 
officer? 

Shri B. Das: His peaceful living at-
Hirakud has been obstructed by the 
Engineers by throwing stones over hit& 
house. 

Sbri Sri Prakasa: Such incidents 
always happen in human life. 

Sbrl T. N. Slncb: Is it a fact that 
some of the Engineers thl"re placed 
orders for various kinds of articles 
without having proper sanction or 
without having authority for making 
such orders? 

Shri Sri Prakasa: Complaints of that 
nature have come and they are being 
investigated. 

Shrl A. C. Guba: In view of these 
reports and complaints received by 
the Government, do Government con-
dder any scheme so that the Govern-
ment mny have full control over the 
scheme and the money to be spent? 

Sbri Sri Prakasa: It is ditftcult to 
have fool-proo! schemes. All the 
difficulties that come have to be met 
in their own time. I may add that, in 
order to meet these ditnculties, a 
Control Board is being set W> there· 



1668 Oral Answers 25 SEPTEMBER 1951 1664 Oral Answera 

Shri A. C. Guba: May I know the 
composition of the Control Board, and 
how the Government of India will be 
represented in that Board? · 

Sbri Sri Prakasa: Both the Govern-
.--- ment •>f India and the Government of 

Orissa will be represented in this 
Board. 

Shri Sidhva: The hon. Minister said 
just now that a scheme has not been 
prepared and as and when difficulties 
arise, they will have to be considered. 
May I know whether an overall scheme 
has been prepared or not? 

Shri Sri Prakasa: I was referring to 
the difficulties regarding stone throw-
ing and other matters which my hon. 
friend Mr. Das referred to.. These 
have to be met as they arise. So far 
as the over-all scheme is concerned, it 
is there. 

Shri Shiva Bao: In view of the 
serious misgivings that have been ex-
pressed about the progress of this 
scheme both on the ftoor of the House 
and outside, will my hon. friend con-
sider issuing a comprehensive state-
ment going into all aspects of this 
scheme? 

Mr. Deputy-Speaker: He is appoint-
ing a committee for investigation. 

Sbri Sri Prakasa: I shall examine the 
suggestion. 

Shri Japnnath Mishra: Is it a fact 
that due to this defective check, the 
Superintending Engineer indented 
Railway sleepers and bullocks from 
Punjab although they were in plenty 
in Orissa? 

Mr. Deputy-Speaker: That is another 
question. 

Sbri Sri Prakasa: This has been 
answered before and it is again com-
ing up later. 

Sbrl T. N. Singh: Is it a fact that 
dtte to these internecine disputes, the 
work of the project will be delayed 
and may I know whether as an interim 
measure Government have taken any 
steps to expedite the work or keep it 
going? 

Shri Sri Prakasa: It is true that 
internecine difficulties always delay 
work; but every step has been taken 
so that the work may not be delayed. 

Sbri Syamnandan Sahaya: In view ef 
the grave nature of the allegations 
made, do Government propose to hold 
an open or a public enquiry into the 
conduct of theae otftcers? 

~hri Sri Prabsa: An enquiry is-
be~ng made departmentally. As to its 
bemg made publicly, I have not given 
any thought to that yet. 

sm:ms&u Durrabai: May I ask a . 
question, Sir; not with regard to this ... 

Mr •. Deputy-Speaker: The Question-
hour is over. 

Shrimati Durpbai: Sir, I would like 
to know ...... 

Mr. Deputy-Speaker: But the Ques-
tion-hour is over and now there· 
are two s~ort notice questions also. 
Shri Jnam Ram? He is not pusent. 
And the other Shri Thimmappa 
Gowda? He is also not pre11ent 

Sbri M. Naik: Can the Chair now 
allow the questions of Members who-
were absent when they were originally 
called? 

Mr. Deputy-Spe1Lker: There is no-
question whether the Chair can or 
cannot allow them. The Chair can 
allow them. But why should they be-
put now? 

Now we come to the next item-
Leave of Absence. 

Sbrimatl Durgabal: Sir ...... 
Mr. Deputy-Speaker: I will come to-

the hon. Member. 

LEAVE OF ABSENCE OF SHRI 
SURESH CHANDRA MAJUMDAR 
Mr. Deputy-Speaker: Before the 

House procet:1ds with any other busi-
ness, I would like to inform hon. Mem-
bers that Shri Suresh Chandra 
Majumdar has requested for leave of 
absence under Article 101 ( 4) of the-
Constitution till the end of the current 
session on account of ill health. 

Is it the pleasure of the House to 
grant him lea\'e? 

The leave was granted. 

ORAL ANSWERS TO QU!STIONS 
Mr. Deputy-Speaker: Now, what does 

the hon. ~mber want? Is it some-
thing sufficiently important to interrupt 
our proceedings now? 

Sbrimatt Durrabai: Far from inter-
rupting the work, I want very 
murh to expedite the proceedings 
of the House. Sir, I refer to question 
No. 1266. I understand that the hon. 
Member who had given notice of this 
question has sent an authorisation 
letter to ;you. So I request that the 
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question may please be taken up now. 
And even if such a letter of authorisa-
tion were not there, there are pre-
ceden ts when you were pleased to allow 
such questions to be put. Therefore, 
in view of the importance of this 
question, would you kindly allow me 
to put this question? 

Mr. Deputy-Speaker: But the 
Question-hour is over already and 
nothing can be done now. 

Shrlmati Durpbal: Sir, even before 
the Question-hour was over I tried to 
raise this question, but you wanted .to 
finish 1>ther matters before coming to 
this. 

Mr. Deputy-Speaker: But once the 
Question-hour is over, I have no right 
to allow this question to be put. As I 
have already pointed out on many 
occasions, . the rules are like this. 
Those Members who are in their 11eats 
and who have tabled questions will put 
them in the first round. In the second 
round hon. Members who have 
authorisation to put the questions of 
absent Members can put those 
questions. And in the third round, it 
there is time, the Chair will allow any 
question which was not put because 
the Member who tabled it was absent 
and had given no authorisation to any 
other Member. The Chair may allow 
such a question to be put in view of its 
special importance. But all this is 
within the question hour. But oni;e 
the question hour is over, th~n it is 
official business and that b_us.mess has 
to be taken up. Of course, it is open to 
an hon. Minister who i~ interested in 
the answer to the question and wants 
to give it on the floor of the House to 
give it immediately after the 
Question-hour. He can read it out. It 
is open to him to do that. But even 
that will be interrupting the other 
business of the House. 

Shrlmatl Durpbal: Sir. it is even 
now open to the Chair to ask the hon. 
Minister to read out the answer to this 
question. I tried to raise this question 
even before, Sir. 

Mr. Deputy-Speaker: Even if I had 
allowed 1.he hon. Member ftve or ten 
minutes before. I would not have 
allowed this question to be put in the 
ftrst round. But which is this .ques-
tion! 

Shrlmatf Durgabal: Sir, that is the 
qu89tion No. 1266 which has had a. 
chequered career. It was once allowed 
by you, Sir, and then disallowed and so 
on. 

Mr Deput7-Speaker: I have already 
explalned the procedure. But as there 

is so much demand for the answer to 
this question and if the hon. Minister 
is willing to make the statement and 
take advantage of the other rule re-
garding giving the statement even after 
the Question-hour is over, he can do 
so. I have no objection. 

Pandit Thakur Das Bharpva: Sir, 
if I may say so, this is a very important 
question and we would like to hear the 
answer. 

The Minister of Law (Dr •. 
Ambedkar): I am prepared to read ou+ 
the answer to question No. 1266. 

PETITION OF MAHil.A SAMln, JAIPUR, 
REGARDING WOMEN VOrERS OF 

ltuASTHAN . 

•1%86. Shrimati Durpbal (on behalf 
of Shrlmatt Renuka Ray): (a) Will the 
Minister of Law be pleased to refer to· 
the answers elven to supplementary 
questions raised on Starred Question 
No. 534 asked on the 27th 1'.ug'.ist, 11151 
and state whether the omission of the· 
names of women voters was due to the 
fact that their proper names were not 
initially put down by the officials 
who prepared the lists? 

(b) Is it a fact that these omcials 
did not get instructions to take· 
proper names of the women concern-
ed which resulted in the omission of· 
their names from the electoral rolls? 

Thf' Minister of Law (Dr. 
Ambedkar): (a) No, Sir. The officials 
who prepared the lists initially were 
unable to get the real names of women 
voters in some States. I understand· 
that this was due to the disinclination 
of the women, as well as their relatives. 
to disclose their names. 

(b) The Election Commission bad 
issued specific instructions to State 
Governments that women voters must 
be registered by their proper names 
and not as "wife of" or "d3ughter of:" 
so and so. The State Governments 
were also instructed to make every 
effort through governmental agencies 
t.o asrertaln the real names of women 
voters who were not registered on U~e 
rolls by their actual names. The public 
were also invited to assist in this task. 
It was not due to lack of proper 
instructions that the names could not 
be entered in the rolls in the prescrib-
ed manner. 

Shrimatt Durgabaf: Sir, will 7ou be 
so good as to allow one or two supple-
mentary questions? 

Mr. Deput7-Speaier: No, this ls not 
1.he Question-hour. 
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'Slut Scmdbl: And the hon. Member 
:Jrnows the rules herself. 

Mr. DepaiJ'-Speaker: This is not tbe 
:\llUal Question-hour. It is just a case 
IJf the hon. Minister, in his discretion 
eiving the House the answer to the 
:question. 

WRITTEN ANSWERS TO QUESTIONS 

PROMOTION OF MIMISTERL\L STAFF 

•tZ83. Babu R&mnara1u. Slqb: 
,(a) Will the Minister of Home 
Aftalrs .be pleased to state wht!ther 

:there are Rules regulating the senio-
rity and promotion of the ministerial 

_staff of the Government of India; if 
so, have these rules been observed in 
the Re-organization Scheme of the 

, Secretariat and if not, why not? 
(b) ls it a fact that several persons 

·jncluded in the ll'aded Uats under 
the Re-oreanization Scheme of the 
Secretariat are of the following quali-
fications: 

(i) have not worked as a Supe-
rintendent even for a slnrle 
day and some who have 
worked for a few months only 
while the rejected or demot-
ed persons have worked as 
Superintendent tor several 
years; 

,(ii) assistants and clerks who 
hold no permanent posts; 

~(iii) persons who were only ste-
nographers; and 

, (iv) persons who are not consi-
dered by the U.P.S.C. as 
suitable evea for boldine 
quasi-permanent posts of 
clerks or assistants! 

Tbe Minister of Home AJraln (Sbrl 
·&ajluropa.lachari): (a) Certain rules 
regul<1ting the recruitment, seniority 
and promotion of the Ministerial stan' 
of the Government of India Secretariat 
were in existence prior to the war. 

, Owinr to the conditions that obtained 
during the war and immediately there-
after, it was not possible to regulate 
the recruitment, promotion etc. of the 
Ministerial staff strictly according to 
those rules and ad hoc appointments 
had to be made. This resulted in the 
deterioration of the quality of the staff 
and the efficiency of the Secretariat. 
Jn rirrler to rectify this position and as 
reversion to the old Rules h11.d become 
impossible, a scheme of Re-organl&ation 
and Re-inforcement of the Service wns 
formulated. The scheme took Into 
account the cbanred condJtions and 

provided new rules to meet these con· 
ditions. For instance, the old rule of 
seniorJty which normally followed the 
dates of confirmation of the officers 
concerned in a particular office had to 
be revised in order to meet the situa-
tion created by the influx of displaced 
Government servants from Pakistan. 
It was necessary to devise a formula 
which, without beinl{ unfair to the 
permanent or even to temporary 
employees of the Central Government 
was also fair to the displaced Govern~ 
ment servants. Similarly, the normal 
pre-war rule that the posts of Under 
Secretaries should be filled mainly by 
officers of the All-India Services an.:i 
to a small extent by officers of Central 
Class I Service had to be amended. 
This Is a rule which can no longer hold 
good in the changed circumstances. 
The majority of the posts of the Under 
Secretaries are now open to offir.ers of 
the Central Secretariat Service and 
only a few of them (i.e. about 50 out 
of 245) are proposed to be reserved for 
officers of the T A.S. and the C'..entral 
Services Class I who are selected for 
the junior grade of tne Indian Civil 
Administrative (Central) Cadre. 

(b) (I) There have been a few 
cases of persons having been selcc1cd 
for posts in which they never workP~l 
before. Such selections were ron-
templated by the scheme and were 
made by the Commission on grounds 
of over·all suit~lllty of the offir.er~ 
concerned. We cannot atlord to have 
a Commission and place no Mnftdence 
in their discretion. 

(ii) and (iii). No one who has not 
held a post higher than that of an 
Assistant. or clerk or stenographer at 
some stage has been included In the 
lists so far published. But it ls quite 
possible later that a particularly good 
Assistant who has shown promise may 
be selected. Such selections are ~ 
templated in t.be scheme. 

(iv) No such case has come to not.lr.e. 
A scrutiny of lists now for the purpose ot this question ls impracticable. 

5oLAR POWER 

•J2'72. Sbrl Jnani Ram: Will the 
Minister of Natura.I Resources and 
SelentUlc Research be pleased to 
state: 

(a) if any exoerlment is being made 
in India to utilize solar power; and 

(b) if so, in what way and where? 
The Mhalster of Natural R~ 

ad SclmWlc Belearch C Sbri Srl 
Prabsa): (a) and (b). Yes. &tr. 
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Experiments are being carried out at 
the National Physical Laboratorv Delhi to- .,, . 

(i) evolve simple and inexpensive 
methods for carrying out air-
conditioning of buildings and 
running refrigeration tiquJp-
ment with the help of solar 
heat; 

Cii) utilise solar energy tor 
generation o! power by means 
of heat engines, thermo 
electric generators and photo-
electric generators; and 

{iii) determine the possibility of 
cooking foods and dryin11 of 
fruit with the nelp of solar 
beat. 

DEATH SENTENCE 

*1273. Sbrl Jnanl Ram: Will the 
Minister of Home Atfairs be pleated 
to state: 

(a) the number of Merey petitions 
tiled before Government; and 

(b) the number of persona who 
were pardoned or whose death aen-
tances were converted otherwise by 
tbe President since his appointment 
on the 26th January, 1950? 

Tbe Minister of Home Main (Shrl 
Bajagopalachari): (a) 284 petitions for 
mercy were received during the period 
!6th January, 1950, to the 31st Aupat, 
1951. 

(b) Out of these, the eentence or 
death was commuWd to one of 
traaaportation for life In 100 cases. 

It may be remembered in this 
connection that only cases not already 
commuted under the orders of the State 
Government concerned come for cle- · 
-.eacy to the Central Government. 

PuJILIC'ITY BllAJfCH (D.V.C.) 
•111c. Sbrl Jnul Ram: Will t.he 

llinister of Nataral RellOU.rees Uld 
SeleaWle Researe.b be pleued tQ 
mte: · 

(a) whether propaganda equipments e.o., microphones, vans etc. have been 
provided to the Publlci~ Br&DCb oi 
Uae D.V.C.; and 

(b) if 10, the cost of the same? 
Tbe Minister of Natani ....,_. 

ad SdeatHle Re9eareb (81arl 8rl 
......._): (a) No, Sir. 

(b) Does not arbe. 
Dl8MISSAL OF Poua Ornc:aa 

•ua. Sardar Ballam Slnda: WW 
th@ Mf"f"t"r of lllme Hain be pleu-........ 
~•o •oD 

(a) whether it is a fact that some 
Police Officers have recently either 
been dismissed or made to retire 
compulsorily by the Punjab State on 
the basis of adverse reports durin& 
pre-Partition period in the West 
Punjab; 

(b) whether it is a fact that 10me 
of them got regular promotions up-
wards, crossed the efficiency bars and 
were even chosen for selected posts ln 
the Police Department; 

(c) whether any independent enquiry 
was made in such cases of extreme 
penalties; and 

(d) whether Government are now 
prepared to consider any cases of hard-
ships based on reports durinii 194•. 
1945, 1946 where there was eveQ" 
possibility of victimization of Hindu 
Officers in the West Punjab and if no&. 
why not? 

Tbe Millls~r or Home Affairs (Sllrl 
Baja&-opalaebari): (a) to ( c). J a 
pursuance of the policy of the dcparl-
ment to eradicate corruption and grou 
inefflciency from the Police, the records 
of all the Police officers were scrutlnia-
ed with a view to ascertaininl if action 
could be taken against any, cltbltr 
unaer existing rules of the department 
or under the Civil Services Rules. This 
led to institution of dep11rtment3l 
proceedings against some of the offlcers 
who were found inefficient or al!ainst 
whom there were reasonable irt1unds 
to suspect their honesty. Under rule 
&:32 of the Civil Services Rules Volume 
II Government retains an absolute 
right to retire any Government servant 
after he has completed 25 years' quaU-
lfying service without giving any 
reasons. This right may be exerclse.:1 
when, In the Interests of publle. it is 
considered necessary to dispense with 
the further services of a Government 
.ervant on account of inefficiency or 
dishonesty. .M a result of thil adlon. 
aeveral Police omcer1 with more than 
25 years' qualifying aervlce werP. made 
to retire compulsorily. A. rex1rd1 
those whose service was less than Zll 
)'ear•, action was taken a1alnet th .. 
under the Police Ru!... The Ck9e of 
ewry Police offtcer so dealt wlth wu. 
however, individually examined ·11nli 
the punishment was meted out pure~ 
on the merit of each case. Th11 rules 
provide a formal appeal a1aln1t the 
order of punishment. and most ?f the 
olftcer1 .a punished ftled formal 
appeals, which again were decldfod on 
their merits. 

(d) Any_ appeal or memorial Wn1 be 
oonsldered carefully by the approprlate-
Mlthorlty. 
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RESTJUCTIONS TO MEET MEMBERS OF 
PARLIAMENT 

•UM. Sard&r Bakam Slqb: Will 
the Minister of Bome Mairs be pleaa-
.ed to state: 

(a) whether it is a fact that some of 
the Ministries of the Government of 
India have issued orders prohibltlni 

1.be Government servants from meetiq 
Members of Parliament; and 

{b) if so, whether there are any 
special reasons for such restriction! 

Tbe Mhalster of Home Affairs (Sbri 
Rajacopalacbari): (a) and (b). No such 
prohibitory orders have been issued 
but mostly in the years 1945, 1948 and 
194'9 some Ministries have reminded 

'their employees of the established 
practice regarding grievances that they 
should go through the pres<'ribcd 
channels for redress, and that p,olng to 
higher offtcers and outsiders ~ver the 
head of immediate superiors woulct 

·impair the discipline necess:u·y for 
··orderly work in any department. 

DIRECTOR, INDIAN BUREAU OF MINES 

•tzas. Sardar Hukam Singh: Will 
-the Minister of Natural Resources and 
"SdenWle Research be pleased to state: 

(a) whether the post of Director. 
lndian Bureau of Mines, that fell 
vacant, has been filled up; 

(b) whether the Union Public Ser-
viee Commission was consulted in 
~"filling up this post: 

(c) whether the post was advertised; 
and 

(d) what considerations of qualiflca-
1'0ns-i!xperience in Minin&, senlorlt.7 
in service-were taken into account in 
othis appointment? 

Tbe MiDlster of Natural Reloources 
.and ScienWlc Research CShri Sri 
Prakasa): (a) to (d). The Pt'St of 
Director, Indian Bureau of Mines, tell 
vaeant on 12th August 1951 and will 
be advertised by the Union Public 
Service Commission shortly after de-
tails regarding qualifications, experi-
-.i!nce and tenure of appointment have 
.been decided in consultation with the 
Commission. An officer of the Geolo-
.gical Survey of India has been 
appointed to work temporarily as 
D.l.B.M. till a selection is marle by the 
U.P.S.C. 

l..oANS TO PRIVATE STUDENTS ABROAD 

•tZ86. Shri S. C. Samanta: Will the 
'Minister of Edat.Mloa be pleased to 
state: 

(a) bow many private students 
stud7int abroad have received ftnandal 
assistance oo loan basis from the Gov-
ernment or India in the years from 
1947 up to date (year by year): 

(b) how many applications for help 
were received in those years; and 

(c) what are the conditions for tbe 
repa)'Dlent of the loan? 

The Minister of Natural RP.110urees 
aad Sclentlflc Research ( Shrl 8d 
Pnkasa): (a) and (b). The number of 
students who applied for financial 
assistance to Government under the 
Financial Assistance schemt! adminis-
tered by the Ministry of Educa-
tion, and of those who recelv~d 
such assistance on loan basis is ~lven 
below: 

19f7 
1948 
1949 
1950 
1951 

Year 
(c.lendar) 

No. of 
11tudo11t"' 

who applied 
tor ft111inci11.l 
11.!!.~iHtance 

2 

6 
16 

103 
144 
33 

No. of 
students 
to whom 

Joans were 
granted 

3 

Nu 
8 

12 
52 
13 

--------·-----·· ~ ------
( c) According to the terms of ~ 

loan deed executed by the student., re-
payment is to commence, in instal· 
ments, on expiry of six month'i alter 
return of the student or on employ-
ment whichever is earlier. In excep-
tional cases, terms are relaxed. 

ScffEDULED CASTES SCHOLARSHIPS 

•1!8'7. Shri Ksbadlram Mahata: WW 
the Minister of Education be pleased 
to state: 

(a) whether it ·is a fact that thla 
year the "Scheduled Castes, Scheduled 
Tribes and other Backward classes 
Scholarship Board" have ear-marked 
the amount State-wise on population 
basis: 

(b) if so. the amounts ear-marked 
for each of the States and for each uf 
the three categories separately; 

( c) the number of scholarshlp1 
awarded this year to the students al 
Backward classes only, Sate-wise; and 

(d) whether there are any Backward 
classes representative from Bihar on 
the Board? 
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The Mialster of Natural Relloarces 
and Sclentiflc Research (8hrl Sri 
l'ratasa): (a) and (b). No. Sir; but for 
their guidance, the Board, while 
making awards, keep in view the 
population of Scheduled Castes and 
Scheduled Tribes and the 1eneral 
population in the case of Backward 
Classes in each State. The overall 
allocation of funds made amongst the 
three groups is as under: 

Scheduled Castes-Rs. 8,03,l)GO. 

Scheduled Tribes-Rs. 2,92,0l'ID. 

Other Backward Classes-Rs. 3,85,000. 
This ls subject to transfer from one 
group to the other, if necessary. 

(C') A statement containin1 ner.essary 
information is placed on the Table of 
the House. [See Appendix VII, 
annexure No. 44.) 

(d) No, Sir. 
IRRIGATION SCHEME IN AmlAKAXS 

•du. Shrl Laltshmanan: Will the 
Minister of Rome Affairs be pleased to 
state: 

(a) whether any irrigation scheme 
is being worked in the Andamans; 

Cb) if so, what that scheme and its 
estimated total cost is; and 

{c) whether any land bas been 
brought under cultivation under this 
scheme? 

The Minister of Home Mairs (Shrt 
aaJagopalacbari): (a) and (b). Two 
petty irrigation schemes have r~ently 
been sanctioned at the followin!O? esti-
mated cost-

(i) Bamboo Flat Irrigation well-
Rs. 4,425. 

(ii) Installation of two wind-mills 
and two small reservoiu-Ri1. 
19,280. 

(c) As the works have not started. 
no land has yet been brought under 
cultivation. 

LEASES IN RANIKHET CANTONMENT 

•1289. Shri Sidhva: (a) Will the 
Minister of Defence be pleased to state 
whether a representation from Lease 
Holders Association, Ranikhet Canton-
ment. District Almora, regarding re-
newal of leases in Ranikhet Canton-
ment has been received? 

{b) If so. what are their main com-
plaints? 

(c) Have Government considered 
them and if so. with what result? 

(d) Have the partJ.es been informed 
of Government's decision? 

The Mlnister of Defeaee CSardar 
Baldev SiDl'h): (a) Yes. 

(b) The main complaint "lates to 
the levy of rent based on the current 
rates and of premium plus the cost of 
the buildings erected by the lessees on 
the sites for which leases granted under 
the Cantonment Codes of 1899 and 
1912, have expired. 

(c) end (d). Government are still 
considering the question 

ExCAVATION AT HASTDfAPtJ'R 

•J.%91. Shri Amolakh asa..t: wm 
the Minister of EclaC!&Uoll be pleased 
to state: 

(a) whether any excavation I.I belDc 
carried on at Hastinapur, Dlltrict 
Meerut, U.P. by the Government of 
India of the Ulta Khera Mounds, the 
ancient Jain shrine: 

(b) if so, whether ancient Jain 
images along with other coins and' 
potteries have been found; 

(c) whether tbe Government of India 
propose to examine thor~bly tbe 
ancient place; and 

(d) if so, when the operations are 
likely to be completed? 

The Minister of Natural Belouees 
and Scientiflc Research (Sbrt Id 
Prakasa): (a) A pert of tnta Khera 
Mound at Hastinapur was excavated 
by the Department of Archaeology 
between November 1950 and April 1951. 

(b) Only a broken and mutilated 
stone image of a seated Jain figure 
was recovered, but no coins or potteries 
which may be ascribed as Jain wr.rE" 
found. 

(c) The Department of Archaeology 
do not contemplate any further excava-
tion of the place. 

(d) Does not arise. 

HIRAKlJD. DAM 
"'1292. Shrl A. Joeeph: (a) WW the 

Minister of Natural Besoaree. aa4 
Sclentulc Reeeareb be pleased to state 
the number of jeeps, cars, vehicles 
and vans maintained for the use of 
Hlrakud dam work? 

(b) How many of them are working 
properly and how many are not 
working? 

(c) Wlrat is the mopthly cost for 
maintaining these vehi&s? 

The Minister of Na&ural Re'IOUrces 
and SclentUlc Research (Sbri Sri 
Prakasa): (a) The number of jeeps. 
cars, vehicles and vans maintained for 
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use of Hirakud Dam Project is as unaer:. . 
Light vehicles (jeeps, c:in and 

. 'i8ns)-74. 
Heavy vehicles-117. 

(b) (i) All the light vehkles are 
working properly except 18 puTcha!ted. 
from Disposals and which are in work-
shop awaiting certain parts. 

(ii) All the heavy vehicles are work-
ing properly except 44 purchased from 
Disposals which are undergoing ~e­
pairs. 

.. (1,:) Monthly cost of maintenance of 
light vehicles is Rs. 6,000 and ol heavy 
vehicles is Rs. 16,000. 

AHPU:AHS IN ALLAHABAD HIGH COURT 

•1%93. Sbrl Ka.math: (a) Will the 
Minister of Home AJfain be pleased 
to state whether the attention of 
Government has been drawn to the 
press report of the speech of the 
hon. the Chief Justice of the Allaha-
hnrl High Court, appearing in The 
Times of India dated the 9th July, 
1951, in which the addition of ten 
more judges is suggested in the present 
state of arrears of cases? 

(b) Is it a fact that originally the 
Allahi:ibad High Court had requested 
~n addition of five Judges? 

( c) ls it the delay of over a year 
in sanctioning the number originally 
asked for that has occasioned the 
request for furttrer addition? 

(d) What is the state of arrears in 
the other High Courts compared to 
the position when the request for 
additional Judges was made by the 
several High Courts about a year 
ago? · 

(e) With reference to the answer 
given to Starred Question No. 1299 on 
the· 8th February, 1951 and Starred 
Question No. 1857 on the 1st March, 
1!151. why is a decision being delayed? 

(f) Do Government propose to have 
the orrier under Article 216 made 
without any further dela:v at least in 
l'e!!pect of those High Courts whose 
request for additional strength has 
been endorsed by their respective State 
Governments? . 

The Minister of Home Atraln ( Sbri 
Rajairopalacharl): (a) Yes. l have ~een 
it now. 

(b) They had asked for the ricMition 
of four Judges. not five. 

· (c) I do nn! think !10. 
(d) Government have no informa-

tion with them. ' 
( e) Md ( f) . The qu~st1on ot ftxlng 

the maximum number of Judies for 
.earh High Court was linked up with 

the recopimendations of the High Court 
Arrears Committee. Orders. uncle 
Article 216 of the Constitution, ar. 
expected to issue in a few days time. 
In the meanwhile, the immediate 
addition. of 2 Judges to the High Court 
of Allahabad and 1 Judge to the High 
Court of Nagpur has been authorized. 

SPECIAL OFFICER FOR ScHEDVLED 
TRIBAL AREAS 

•1294. Sbrl P. Kodanda Kamiah: 
(a) Will the Minister of Home AJrain 
be pleased to state whether the Special 
Officer in.charge of Scheduled areas 
and Tribes has undertaken a tour of 
Scheduled areas in different States? 

(b) If so, what are the States be baa 
visited so far? 

(c) Has he received any complaints 
about the alienation of tribal people'& 
lands? 

The Minister of Home Affairs (Sbri 
Rajag~patachari): (a) ·to (e). The 
Commissioner for Scheduled C~stes 
and Scheduled Tribes has s:J tar visit,.. 
ed &heduled Areas in the States of 
Madhya Bharat, Rajasthan, Madhya 
Pradesh, Orissa and Assam. He bas 
not received any complaints about the 
alienation of Tribal people's lands 

I.N.A. INQUinY AND REI.IEF CoMMITTEZ 

•t296. Shri Kamatb: Will the Mina-
ter ot Defence be pleased to state: 

(a) whether it is a fact that the 
Prime Minister is the Chairman of 
the I.N.A. Inquiry and Relief C0m-
mittee or of the I.N.A. Advisory Com-
mittee; 

(b) whether all Ure outstandinal 
demands and grievances of the I.N.A. 
have been placed before the Prime 
Minister or been considered joint~ 
by the Prime Minister and the Minis-
ters of Defence and Finance; and 

(c) whether any of those demands 
and grievances are still under con-
sideration of Government and if so, 
which? 

The Mlnistrr of Defence ( Sa.rdar 
Baldev Singh): (a) Yes, of the J.N.A. 
Inquiry and Relief Committee. 

(b) and (c). A statement showin1 
the action taken on the demand~ of the 
I.N.A. Commit.tee is placPd Otl the 
Table of the House. [See Appendilr 
VII, annexurc No. 45.] 

In view of the faet that all .the 
demands have already been considered 
and decisions taken, there is now oo 
necessity to c·onsider them jointly by 
the Prime Minister, the Defence and 
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.Finance Ministers. Any special cases 
br!'A21ht to the attention of Govem-
.rr.ent will be given consideration. 

CURREMCY NOTES FOUND IN MANHOLES 
IN BoloAY 

•t%92. Shrl Raj Kanwar: Will the 
Minister of Home Aft'alrs be pleased 
1o state: 

(a) whether it. is a fact that on or 
.about tl1e 8th September, 19.51 a larce 
number of currency notes, some 
partially torn or burnt and some in-
1act, were found by the Police from 
the· mouth or from Inside one or more 
manholes in the city of Bombay; 

(b) if the reply to part (a) above 
be in the affirmative. the total number 
and face value of such notes; 

(c) whether the Police have been 
able to ascertain the name and 
address of the person to whom these 
notes originally belonged and the pro-
bable reason why they were so dis-
·posed of; 

(d) whether any or the Intact notes 
1aken out of the manholes have been 
appropriated by any members of the 
public; and 

(e) whether any claimants have 
-come forward to claim any of these 
notes? 

The Minister of Home Aft':tirs < Shrl 
Ra)agopalacharl>: (a) to (l'). This 
matter falls within the purview of the 
State Government but such iriformn-
tion as I have been able to obtain is as 
follows: 

On the 7th September. H•!":JJ, some 
tom and partially burnt pieces of len-
1'Upee Government l'Urrency notes were 
found in a gutter in Bombay City: 
investigation led to the recov~ry of 
furtht.>r quantities from a drafonge 
·pipe nearby. Amongst these. on]y one 
ten-.rupee note was found inrart. The 
far·t·-value of these pieC'es r·annot at 
this stage be assessed. but ~t is esti-
mated to amount to something between ·ns. 5.000 and Rs. 10,000. There is no 
information yet as to whom these notes , 
belonged or why the:v were dlspw;ed of 
in this manner: enquiries in this respect 
~re 'in progress. 

There is no information that any 
:member of the public had appr1Jprlatecl 
.an:v of the notes. No claimants have 
c:ome forward. 

RE-ORGANISATION at• CENTRAL SECRE-
TARIAT SERVICE 

310. Bab11 Bam•..,..JUl Slach: (a) 
Wm the Minister of Home Affairs be 
pleased to !ltate whether it is a fact 

that the Scheme for the Re-orpnlsa-
tion Of. tbe Central Secretariat Serviee 
from the Grade of Under Secretar7 
down io the Assistant sanctioned ID 
the year 1948 bas now beeD · eom.-
ple~? 

(b) Are Government aware that • 
lal'.ge number of persons who haw 
been holding Gazetted DOsta fcs 
several years, have now either beeD 
demoted or declared unftt for lroldlDe 
any Gazetted post? 

(c) Is it not a fact that there are 
rules and instructions thereunder tl11~t 
if there is a bad report of any Qovern-
jnent servant in his confidential or 
character roll, it must be shown to 
the person concerned so that he m117· 
try to improve in that direction? 

(d) u· the answer to part (c) 
above be in the affirmative, were tbe 
persons referred to in part (b) aboft 
slTown their confidential reports and 
if not, what were the reasons for their 
rejection or demotion? 

The Minister of Home AITllirS (Bhri 
Rajagopalachari): (a) No. Two instal-
ments of recommendations for appoint-
ment to Grades 1-III of the Service 
have been received from the llnfon 
Public· Service Commission and further 
recommendations arc ex-pected. As 
regards Grade IV, one qualifying 
competitive test has been held and 
another will be held in December 1951. 
A certain number of vacancies wm 
also be filled on the basis of seniority 
from among temporary and officiatinii 
Assistants without their luwing to sit 
for tht~ test. The lists of persons elJaj-
ble for C'ons!deration and for confirma-
tion in this manner are under 
preparation. 

(b) A certain numb~r of persom 
would. as a result of the Re-organiaa-
tion. have to re11ert to lower appolDtr 
ments than those held by tbem 
previously. This is natural beeawie 
the very purpose of the Re-orianisatfoD 
is to re<'tify th<~ existing position and 
plare otlkers where they should be OD 
the basis of their merit and experience. 

(c) Yes; adverse reports should 
under the instructions in force be com-
municated to the employees concerned. 
Ii is for the :mperior officer to decide 
whether a report should be o;o dasslfted 
and <'ommunicated to the otncer. 

(d) In many cases reports have ill 
fact been communicated to fhe om .. "el'a. 
E\'en where reports are not com--
municated, this fact does not render 
thf.m useless in the irading of the 
officers. It is for the selectina 
authority to attach what lmpo1·tance 
they C'Onsider fit to such uncommunicatr 
eel adverse reports. 
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GoVERNMENT IMMOVABLE PROPERTIES 

Sil. Sbrt Sldllva: Will the Minister 
of Fbaanee be pleased to state: 

(a~ whether he is prepared to place 
on the Table of the House the state-
ment regarding the list and value of 
Government immovable properties as 
far as Delhi is concerned as stated by 
bhn in reply to my Question No. 417 
asked on the 22nd AUiUSt, 1951; and 

(b) If not, what are the reasons? 
The Minister of Finance (Sbri C. D. 

Desbmukb): (a) and (b). A list is 
placed on the Table of the H.Juse. 
[Copy p!eced in the Library, See No. 
P-220/51]. 

CoMMUNkL RIOT IN DELHI 

31!. Sbrt M. Naik: (a) Will the 
Minister of Home Aftaln be pleased 
to state whether it Is a fact that a 
communal riot took place in Delhi on 
tbe 15th August, 1951? 

(b) If so, what were the reasons 
for the outbreak? 

(c) Were there any casualties? 
(d) How many arrests were made 

in this connection? 
The Minister of Home Aftatn (Sbri 

~agopalaehari): (a) Yes, Sir. 
(b) A rumour was spread that n 

Muslim was selling beef. Jn far.t. how-
ever, he was selling buffalo meai 

(c) 17 persons received l>imple 
Injuries. 

(d) 17. Besides this. four persons 
were detained under the Prr.ventive 
Detention Act, 1950. 

VACANCIES JN LEGISLATURES 

313. Sbri Ratbnaswam7: (a) Will 
the Minister of Law be pleased to 
state trow many vacancies occurred in 
Parliament in the last six months? 

(b) How many of these have been 
81led up? 

( c) How many have not yet been 
fllled up and for what reasons? 

The Minister of Law (Dr. 
Ambedkar): (a) Four. 

(b) One. 
(c) Th1ee. These three seats are tc 

be filled up by nomination by the RaJ-
pramukh of Rajasthan. But the 
State Government has . repr·~ted that 
due to certain loC'al d1fficult1es these 
nominations could not be completed 
yet. 

AS.SESSMENT CASES 

3H. Sbri Ra&bnaswamy: (a) Will 
tbe Minister of Fin&Dee be pleased to 

state whether any directions have 
been issued to Income-tax Oft\cers tD 
show disposal of a ftxed number of 
assessment cases every monthT 

(b) If so, how many cases the i. 
come-tax Officer is required. to disPQlllt 
of every month? 

(c) Wlrat is the criterion for ftxinc 
such a number? 

The Minister of Finance ( ~bri C. n. 
~shmukb): (a) No such iirection bas 
been issued, but standards of work 
have been laid down for Income-tax 
Officers. These i1tandards nu~ based 
nc..t merely on the number oi disposals 
but also on thP nature of the cases. 
amounts of income involved. etc. 

(b) and (c). The i'ltandard'S vary 
according to the nature Qf the a~ 
ments. A statement giving \he ba&ia-
of the standards laid down is laid on 
the Table of the House. [See Appendix. 
VII, annexure No. 46J. 

DIETETIC TREATMENT 

315. Sbri S. C. Samanta: Will tbe-
Minister of Health be pleased to state: 

(a) whether dietetic treatment bu 
been encouraged by Government la 
Part 'C' States; 

(b) if so, what steps have been 
taken by Government to propagate 
and popularise this system of treat-
ment in such States; and 

(c) the names of places where tbk 
system has been resorted tot 

The Minister of Health and Com-
munications CRajkumari Amrit Kaar): 
(a) I presume that the hon. Member 
has in mind a system of treatment of· 
disease in general by regulation of 
diet alone. This kind of treatment bas 
not been adopted anywhere in the 
Part 'C' States. But dietetic treatment 
is employed as complemen.tary to 
other forms of treatment m most 
diseases. 

(b) and (r). Do not arise 

COMMONWEALTH RELATIONS OFFICE 

316. Shri S. N. Das: (a) Will the 
Minister of Finance be pleased to 
state wl:rat is the amount assessed to 
be paid as contribution from Indian 
revenues in respect of the agenCJ' 
functions performed by the Common-
wealth Relations Office of the Govern-
ment of U.K. on behalf of the Govem-
ment of India? 

(b) What is the basis on which tbk 
assessment is made? 

(c) What are the functions that 
have so far been transferred to the 
Office of the Higtr Commissioner! 
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(d) What are the functions that are 
am diacharged by the Common-
wealth Belatlom Oft\ce? 

(e) What were the auessed amounts 
to be INlid to it for the years 1947-48, 
"IMM9, l94t-50 and 195~51 and what 
amount. were aetually paid during 
-aeee years! 

Tbe Mialster of Finance ( Shrl C. D. 
'Dellbmakh): (a) The amount of the 
·«>ntribu'tion payable to the Common-
wealth Relations Office is not a fixed 
sum. It varies from year to year de-
pending on the volume of work done 
by that Otnce on behalf of the Govern-
ment of India. 

(b) The total cost of the establish-
ment employed in the various sections 
·of the Commonwealth Relations Office 
is divided between the United Kingdom 
Government and the Government of 
India in proportion to the time devot-
·ed by such establishment to the work 
·done on behalf of the two governments. 
To the share of eaeh Government of 
this contribution. an addition is made 
·on account of the miscellaneous 
.expenditure such as postage etc. 

(c) and (d). Statement not attached 
gives the required information. (See 
_.i\Jl'JP.ndh vrr. anlli.'XllrE' No. 47J. 

(e) The amounts assessed and pUI 
are: 

.19'748 
9'8·•9 

19'8·50 
950-51 

·231,250 
·206,000 
·1'4,000 
· ll4,000 

·231,UG 
·215,000 
·135,000 
· 114,000 

It is estimated that the eontrtbuticm 
to be paid for the current financial 
year will be about £40,000 only. 

TRIVANDRVM AIR INDIA DAKOTA 
CRASH 

Sbri JUDI Ram: Will the Minister of 
Commaalcailons be pleased to state: 

(a) whether the Madras-Trivandrum 
Air India Dakota crashed at the 
Bangalore Airport on the 15tb 
September, 1951; 

(b) if so, the number of casualUea; 
and 

(c) the cause11 of the acddent! 
The Deputy Minister of CommllDk!a-

tions <Sbrl RaJ Babadar): (a) Yes, Sir • 
(b) Six. 
( c) The accident is under lnvesU..-

tlon. 
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CORRIGENDA
to

W  Parliamentary Debates (Part II—Other thnn Questions and Answers),
Fourth Session 1951.

Volume XVI.—
1. No. 1, dated the 24th September. 1951.—

(1) Col. 3193, line 10 for “Act, 1151" read “Act, 1951*'
2. No. 2, dated the 2Rth September. 1951,—

(I) Col. 3260, line 18 /or “set” read “sat” .
I. No. 3, dated the 26th September, 1951,—

(ii)  ̂ ^  ‘‘3Tr7Rf” i
4. No. 4. dated th,*» 27th September, 1951,—

(i) Col. 3902, line 19 from bottom for “rent for oooupntion of houses’* read
SHORT NOTICE QUESTION".

(ii) w»r <Tfw u  «T ‘ ‘w tt t?
5. No. 8, dated the 29th September. 1051,—

(i) Col. 3902, line 19 from bottom for “rent for occupation of houses” r «̂il
“damages for the occupation’ .

Ko, 7. dated the 1st October, 1951,—
(i) Col. 3952gie 16 omit “ a” .

7. No. 8, datede 3rd October, 1951,—
(i) c o i r f o r  existing line 19 read “ it has been made out that pre-censor-” ; 

after existing line 40 insert “permanent period U) the hands of the”
and delete line 43.

8. No. 9, dated the 4th October, 1951,—
(i) Col. 4153 last Une, for “L.P.C.” read “ I.P.C.” .
(ii) Col. 4188, for existing line 18 from bottom read “cular case by that

experience and I” .
9. No. 10, dated the 5th October, 1951,—

( i )  m*r t ^  ‘'jH N vit”  q f i

(ii) Col, 4340, line 4 from bottom after “years” ifi9ert “ago*'.
10. No. It, dated the 6th October, 1951,—

<i) Col, 4418, litie 26 for "stituted*' read ‘Vsubfctituted’'.
(ii) CoL 4460 after line 27 insert “ ages etc.**
,(iH) CoL 4623, line 19 from bottom for “Cogrtizilibity” read “Cogni/abihly"*
iiv) CoK 4824, lintf 11 for ••Cognizilibity** rend '‘CogniTiability” .

No. 12, dated the 11th October, 1951,—

(i) Col. 4694i for existing lines 7 9 read “given Shri Archru Ram’s case ..
SfiH Kamatb; I am sorry it is a very ignorant imputalion...........

/|j\ fnr pvisfinff Hno r^nd “number nf tractors 1o he* nrorJiifw)*’
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12. No. 13, dated the 12th October, 1951,— ,
(1) Col. 4743 after line 5 insert “ (No Questions— P̂art I not PubUshed)" as » i 

Un.. ■;
(U) Col. 4844 In line 32 for ‘<KhwaJa Inalt Ultoh: May I point" read '‘Sbri

IhuaJhuBwaia. I just want” .
13. N>). 14, dated the 15th October, 1951,—

(tt Col. 4913, line 13 from bottom for “ (Sldhva )”  read ••(Shri SMhva)".

(ii) »n»r irftgr IR  ̂ '* «fW " i
(iii) Col. 4984 for existing lines 10 and 11 from bottom read “A person shall

b« disqiuillfled for being chosen as and for being” ,
14. No. 15, dated the 16th October. 1951.—

(I) Col. 5093, for existing line 34 read “'for the industrial development of
our country**.

(il) Col. 5128 in line 5 fix>m bottom after ‘‘to” insert “give to”.
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PARLIAMENT OF INDIA
Tuesday, 25th September, 19§1.

The House met at Half Past Eight 
of the Clock, '

[Mr. Depwty-Sphiiker in the Chair]
QUESTIONS AND ANSWERS

(See Part 1) ‘

9-37 A.M.
PAPER LAID ON THE TABLE

W o rkin g  op V arious P ublic 
B odies in  D elhi

The Minister of Health Com-
mimlcatloiis (Rajkumari Amrtt
I beg to lay on the Table a copy of the 
statement showing the working of 
various bodies in Delhi, promised on 
the 31st August, 1951, during the di^
cussion on the Government of Part C 
States Bill. fPIaced m the Ubrary. 
See No. P-218/51.]

g o -s a m v a r d h a n  b o x

The Minister of 
tore (Shri K. M. Munshl): Sir, there
Is on the order paper an item where I 
have to move for more time to p r e » ^  
the Report of the Select C om m i^  
on the Bill to promote Go- 
Samvardhana” . But I would 
request you for permission to witt- 
rtraw the BiU, because after the 
Sas^ g of the Part C States Bill, this 
Bill is no longer necessary. It is no 
longer necessary for the Centre to 
legislate on this subject. That is the 
feeling of the niajority of ^ I w t  
Committee also. In ^ e  
new legislative set-up, it 
better if it is taken up in the States. 
It is their sphere and centre would
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intervene only if necessary. More­
over, even if I move this motion and 
get an extension of time to submit 
the Report of the Select Committee, 
up to Saturday the 6th October, 1951, 
there is no likelihood of the Report 

.being taken up before the next Parlia­
ment.

Therefore, Sir, if you will permit 
me, I will move for leave of the House 
to withdraw the Bill.

Shri Syamnandaii Sahayi  ̂ (Bihar): 
No, you cannot do that.

Shri K. M. Mumlil;: In that case, 1 
will move the other motion for exten­
sion of time.
* Mr. Deputy-Speaker: Now, so far as 
the authority of the House to with­
draw a motion is concerned, there is 
no question about it. It has this 
authority. The authority that can 
initiate or permit a thing to be done 
has got also the authority or power to 
allow its withdrawal. But the 
question is whether a motion can be 
withdrawn if even one hon. Member 
objects to it. I would like to consider 
this question. Here, Rule 99 says:

“The member in charge of a Bill 
may at any stage of the Bill move 
for leave to withdraw the Bill; 
and if such leave is granted, no 
further motion shall be made with 
reference to the Bill.*'
Now the question is whether the 

decision should be unanimous. Even 
with respect to amendments beinif 
withdrawn, I put the question to the 
House and ;;et the leave of the House 
for the withdrawal. The same should 
be the case when the matter relates 
to a Bill. After all, whether it is a 
Bill or an amendment or anything 
else, they are all brought in by means 
of a motion. In any case, with 
respect to the Bill, the rule here is in 
general terms and I will go through 
this matter and give the decision to­
morrow. There is after all, no great 
hurry about this. •
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Pandit MaUra (West Bengal): In 
'the case of a resolution also the leave 
to withdraw it should be given un> 

^nimously by the House.

Shri Sldhva (Madhya Pradesh): But 
what is the final decision? Even in 
the case of a Bill if one Member 
objects, what is the solution? Why 
not put the thing to vote? »

Mr. Depnty-Speaker: In the Rules of 
Procedure it will be found that in 
respect of Bills there is a speciflc pro­
vision No. 99 relating to the 
withdrawal of Bills. If such leave is 
granted no further motion shall be 
made with reference to the Bill. 
Then when we come to the question 
o f  motions, Rule 152 says:

•‘A member who has made a 
Tnotion may withdraw the same by 
leave of the House.” Both the 
Buies must be read together, so 
that one may not be interpreted 
Inconsistently with the other. Buie 

S9 relates to Bills and Rule 152 
must naturally mean that it relates 
to the Withdrawal of other 
^motions than the one relating to 
the withdrawal of • a Bill. Rule 
152 further reads: *

<‘lUe leave shall be signified not 
•upon question but by the Speaker 
taking the pleasure of the House. 
The Speaker shall ask: ‘Is it your
pleasure that the n\j;ttion be with­
drawn?’ If no one dissents, the 
Speaker shall say: 'The motion
is by leave withdrawn/ But if 
any dissentient voice be heard or 
a member rises to continue the 
•debate* the Speaker shall forth­
with put the motion:

Provided that if an amendment 
has been proposed to a motion, 
the original motion shall not be 
ivithdrawn until the amendment 
Jias been disposed of.”

This in general terms relates to 
motions but there is a speciflc rule 
relating to the withdrawal of Bills.

^The Minister of Home Affairs (Shri 
Rajagopalachari): This matter may
be considered at leisure. There is 
one difference. In the case of an 
amendment even if one Member 

/objects, it is allowd to come up be- 
I cause the other Member can imme­
diately move an amendment of his 
own. That will not apply to Bills.

Mr. ^puty-Speaker: It is also an
acceptea rule of interpretation that 
ipHien a special provision is made for

a particular subject t^e oth6r provi­
sions are of *a general nature. The 
special provision will apply so far as 
that matter is coAcerned to * which it 
relates. 7

The Minister of State for Transport 
and Railways (Shri SantKanam): The
further, procMure is that the motion 
IS immediately put to tWe House. What 
is the motion to be put to the tfouaa.

Therefora something cannot
be left hanging ^  the air. . ’

Mr. bepAty-SpeakeK This matter
will Stand over till tomorrow. In the 
meanwhile the hon. Minister may 
table a specific T̂ fbtion. Now that the 
Bill is before a Select Committee this 
motion would cejitafhly come dp^nlur- 
ing th^ coHTse .of the ^ill.- I would, 
the^fore suggest to the hon. Member 
to teble a speciflc motion, sa that it 

p might be considered on its merits
tomorrow. * .

Pandit Thatur Das-ISbargava (Pun­
jab): 'Fhe Select Committee is going’ 
to hold its sitting on the 27th and very 
probably the Recommendation of fhe 
Committ^ might be the same as the 
suggestion niade by the hon. Minister.

this motion may be taken up on 
the 28th, as the recommendation of 
the Select committee might be to the 

 ̂ same effect.

that the Bill may not be considered or 
be withdrawn

/M O TIO N  HE CONDUCT OF SHRI 
MUDGAL, M, P.—concld,

Syed Nadaherad (West Bengal): 
Sir, I will not take up much time cf 
the House. I only wish to add a few 
words to what has -been stated by my 
colleague Shrimati Durgabai in reply 
to the absolutely baseless and idle 
allegations made against the Chairman 
and members of the Committee by 
Mr. Mudgal.

Our report had beeiik placed before 
the House long ago and it has been 
before the public for a Jong time. I 
submit most respectftiijy that a refer­
ence to four or five documents which 
are admitted to be genuine, the con­
tents whereof are incontrovertible 
will lead but to only one r>onclMsion 
Hiid that conclusion is the conclusion 
that the Committee has arrived at.

Mr. Mudgal has stated that ihe 
members signed the report under 
duress. I say at once that this 
allegation is absolutely baseless. Ihe 
House appointed the Committee con­
sisting of five Members of this House. 
Each one of us, I submit, was con­
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sidered to be a person with a sufficient 
3^hM.6f du^ and responsibility. And 
«very one of us gave of our best and 
devoted our time and energy' to the'' 
best of our light and ability and pro­
duced this report. There was no 
question whatsoever of any duress. 
It is an insult to our inlelligenoe and 
a challenge to our integrity and 
honesty. Vfe signed the report be- 

» cau^e we all unanimously came to the 
, <jonclusions -that thjft report contains 

I m£fy leil you, Sir̂  that it .did not 
lake û  long to come to the'conclusion. 
On thg iast dav our sitting in 
Bombay, ** after the address of the 
counsel for Mr. Mudgal had been con­
cluded We «et for deliberation and it 
did not take us more than flve mmutes 
to come k) the ynanimous  ̂ opinion as 
recorded in tbî s repoi'l, {Interruption) 
because the facts are so clear that no 
other/ conclusion was possible.

We then decided that the report 
should be drawn up by our Cbairman.
I must say that in spite of the fact 
that ne was ailing at the lime he 
gladly accepted the res|k)nsibility and 
drew up the report and finafiy placed 
it before us at New Delhi. We con­
sidered it then and our conclusions 
were unanimous. But we felt ihat 
the conclusions as recorded in the 
l^eneral body of the report did not 
bring out with sufficient clarity and 
emphasis certain aspects of the case. 
We, therefore, decided that we will 
also add our respective notes to the 
report. And it is clear that our 
notes are more emphatic than the 
findings as recorded in the joint 
report. It is idle Sir, to suggest that 
we signed this riport Qnder duress. 
The suggestion is absolutely unfound­
ed,

I submit there was only one conclu­
sion possible from the evidence befoj*e 
us. Leaving aside the entire oral 
evidence and all the other facts, if 
any Member be pleased Just to refer 
to the documents set out in paragraph 
37 at page It, paragraphs 40 and 41 
at page 21, appendix at page 86, and 
the certificate given by Mr. Mudgal to 
Mr. Lalwaney 'Mt out at page 253 of 
this report, he will find that the con­
clusion arrived at by the Committee 
is only decision possible.

It is a matter entirely for the House 
to judge whether we have dlscharp[ed 
the duties and the responsibilitlejs 
entrusted to us, to the satisfaction of 
the House. But I say, and say it 
with due respect to all concerned, and 
specially with all sympathy for Mr. 
Mudgal, that he was not well-advised 
to level charges against the Chairman 
and the members of the Committee on

matters not on record but RUMTt 
surmises. I should say those 
uohs dftn be attributed only to UM 
bewildering predicament in which ho 
was placed; it can have no other 
explanation. •

Now, as far as I remember, he 
dUated upon certain parts of this 

. report as being unfair to him. 1 
think he referred to certain questioof 
put by the Chairman and he referred 
also to a certain paragraph of the 
report which he said was not li»ir to 
him. I must tell you, Sir, at once 
tnat we ,were not influenced in any 
way by Hhose things. Our decision 
was based on the documentary evi­
dence mentioned above and on that 
alone. Leaving aside everything else, 
the conclusions recordtKl m the 
report were irresistible and these 
are the conclusions before the 
Ilousef I submit most respectfully 
that we did our duty to the best 
of our ability and it is for the House 
to judge whether we have discharged 
our duties properly and to the best of 
our ability. This is all that I wanted 
to say. ^

Shrl NmKimddln Ahmad "(West 
Bengal); Sir, I have moved my 
amendment, and the purpose should 
be made absolutely clear. I am 
absolutely in full agreement with the 
ftndings of the Committee and 1 am 
also quite clear that the documents— 
the letters—which are admitted by 
Mr. Mudgal be in his own hand*- 
writing leave the conclusion in no 
doubt whatsoever. His guilt has
been proved by his own writing which 
is admitted by him. 1 therefore fuily 
agree with the motion that has been 
moved.

My difficulty is of an entirely 
technical nature and without any 
connection with the merits of the case. 
It is because a new situation has arisen 
on account of the resignation. If it 
is the view of the House that the 
resignation takes eHect at once on 
its delivery, then Mr. Mudgal is not a 
Member and the question of his ex­
pulsion does not at all ari.se; it is 
absolutely meaningless. It is to 
emphasise this technical aspect of the 
matter that I moved the amendment

Ordinarily, when there is a prosecu­
tion of a servant for misappropriation 
01 money, the fact that he resigns 
does not avoid the prosecution, but 
the expulsion of a Member who hai 
ceased to be a Member Is unnecessary, 
out of the question and absolutely 
meaningless. But the fact that ha 
has resigned does not affect the earlier 
part of the motion, which represents 
the definite expression of our opinion
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and clear disapproval of his tronduct. 
S6 far as that is concerned, it has 
nothing to do with resignation or no 
resignation. Therefore, I submit 
that the earlier part stands. But if 
it is the view of the House that 
in spite of his resignation we should 
expel him, that is a different matter. 
But I hold the view that the matter is 
now too late. The earlier part of the 
motion dealing with the expression of 
our censure and our acceptance of the 
finding of the Committee, I think, 
ought to be enough for the purposes of 
this case. The fact that he has gone 
a bit too far in his speech is no doubt 
regrettable but we should also appre­
ciate the position of a man who stands 
in the position of an accused; some­
times he makes rambling statements; 
no one supports them, but we should 
treat those expressions as coming from 
a man whose judgment is disturbed by 
a troubled heart. From this point of 
view, I think there is room for some 
amount of leniency on the further 

 ̂ action that might be taken and I 
J make this suggestion to the House for 
I consideration.

Pandit Thakur Das Bhargava (Pun­
jab) rose—

I Mr. Deputy-Speaker: Let us hear the 
I Law Minister.
I The Minister of Law (Dr. Ambed-
I’kar): The amendment moved by my 
^friend, Mr. Naziruddin Ahmad has 
Preally nothing to do with the resigna­

tion by Mr. Mudgal. His amendment 
;|had been submitted long before the 

resignation.
Shri Naziruddin Ahmad: I would

I not have moved it. I had already 
, decided not to move it i;nd I gave 
'' expression to that view privately to 
; the Government whip; but I moved it 

simply because of this new contin­
gency. When I tabled the amendment 
it was under a mistaken impression 
that the House had no jurisdlgtion, 
but later on I found tiiat the Hou» 
had full Jurisdiction and I decided not 
to move It. Later on, In view f f thl  ̂
contingency of resignation I thought 
this might be relevant, though the 
time when I tabled the amendment 
there was no such purpose.

Dr. Ambedkar: I do hot understand 
the motives and purposes of my hon. 
friend.

Shri Naiiruddin Ahmad: No. It is
limcult some times.

Dr. Ambedkar: But the fact remains 
:hat the noUce of the amendment was 
itiven long before thP resignation or 
\4r. Mudgal and the purpose of the

amendment undoubtedly was to soften 
the punishment that was proposed in 
the original motion that was nioved by 
the hon. Prime Minister. The Question 
that has now arisen is this: whether 
in view of the resignation of ^r. 
Mudgal the motion as moved by the 
hon. Pritne Minister could be carried 
out in its original form or whether any 
subsequent amendment is necessary. 
The whole question seems to me to 
hang on the other issue, namely 
whether the resignation of Mr. Mudgal 
is in order so that it could be accepted 
as resignation and ' take effect imme­
diately. My submission to you, Sir, 
is that the act of resignation must be 
a simple act of resignation witliqut 
expressing either the grounds lor 
resignation or casting any aspersions 
on the House as to why the hon. 
Member Is resigning. When the 
question was last raided you were good 
enough to say that it was open to you 
to accept the resignation subject to the 
fact that certain words and phrases 
used by Mr. Mudgal could be ex­
punged and the ^notion made 
proper as a result of this expunc- 
tion. My submission ta you, Sir, is 
this. No doubt it is open to the 
Speaker or the Deputy-Speaker or for 
that matter anyone sitting in the Chair 
to expunge any part of the debate 
which he thinks is defamatory, inde­
cent or unparliamentary or unditfnifled. 
But the point that I wish to submit is 
this, that the authority of the Speaker 
to expunge any part of the record 
relates only to anything said In the 
course of the debate. I should like 
to read Rule 176 of the Rules of Pro­
cedure. Rule 170 deals with report 
of proceedings. Rule 176A deals with 
expungment of matter and says:
JO A.M.

**If the . Speaker is of opinion 
that a word or words has or have 
been used in debate which is or 
are defamatory, or indecent, or 
unparliamentary, or undignified, 
he may in his discretion order 
that such word or words be ex­
punged . from the proceedings of 
the House.”
As you will see, this rule is confined 

to an3̂ hing said in the course of the 
debate. I submit with all respect 
that the resignation tendered hy Shri 
Mudgal can by no stretch of the 
meaning of the word be regarded as 
anything done in the course of the 
debate. It therefore stands quite 
outside the proceedings of the House 
and therefore there is no power in the 
Speaker to expunge the words which 
admittedly both (I believe) in the 
opinion of the House as well as in the 
opinion of the Government are such 
that they are not liable to be eiKpunged
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on the rounds mentioned in Rule 
176-A. ^erefore, Rule 176-A would ̂  
not permit the Chair to apply the pro­
visions contained therein to the appli­
cation for resi|?nation by Shri Mudgai. 
Therefore, the application must be 
treated as it stands without any kind 
of expungment and my submission is 
that the application should not be 
treated as an application for resigna­
tion. {Interruption.)

Pandit Kuniru (Uttar Pradesh): On 
a point of order.

Dr. Ambedkar: I have not finished.
Mr. Deputy-Speaker: is rising to

a point of order. Let us hear him 
first.

Pandit KunzrM: You ruled yesterday, 
Sir, that your final opinion vvas that 
the resignation had become effective. 
Is that point open to discussion now?

Dr. Ambedkar: I do not know.
Pandit Kunzru: The Deputy-Speaker 

said so yesterday.
Dr. Ambedkar: It was not final, so 

far as I remember.
Pandit Maitra (West Bengal): Sir, 

you said yesterday that the operative 
portion of the motion should be kept 
in abeyance. That was your ruling 
and that was all that you said. The 
point raised by me was whether or 
not, as soon as Shri Mudgal’s resigna­
tion was tendered and delivered to 
you, he vacated his seat in the House. 
That was the main point raised and 
as far as I could gather from Pandit 
Kunzru you were earlier of the ^me 
opinion that the resignation was 
effective.

Dr. Ambedkar: He said ‘subject to 
consideration’. *

Pandit KiuiEru: I think the record 
will show it.

The Minister of Home Affairs (Skri 
Rajagopalachari): I think, Sir and 
the record will show it that you defi­
nitely said that you will take time to 
consider.

Pandit Kunzru: Anyway, the point
that you were to consider was whether 
the motion moved by the Prime 
Minister could be taken up by the 
House without any amendment or 
whetlier any amendment should be 
moved and what further action could 
be taken. But so far as *he resigna­
tion itself was concerned, you drew 
attention to article 101 and ^̂ aid that 
you had no doubt in your mind that 
the resignation was final and hid be­
come effective.

An Hon. Member: No, Sir.

Mr. Deputy-Speaker: I shall read
from the record. This is what
happened:

*‘Mr. Deputy-Speaker: I have
heard sufficient. I have already 
told the House that so far rs the 
operative part of it is concerned, 
what action has to be taken is a 
matter which must be considered 
at leisure. I will consider that 
matter. As I already referred to 
that portion of May’s Parliament­
ary Practice, expulsion of a
Member or suspending him is an 
additional remedy because he is a 
Member of Parliament. Anybody 
inside or outside may commit a 
contempt of the House. Merely 
because he is a Member we have 
more jurisdiction over him than 
over the other person. So far as 
the other person, that is the out­
sider, is concerned, in the very 
nature of things we cannot expel 
or suspend him because he is not 
a Member. Therefore, all the 
same, whether one is a Mem'oer or 
an outsider one may commit a 
contempt of the House. It is 
only so far as the remedy is < on- 
cemed that in the altered circum­
stances that remedy may have to 
be altered. But we do not come 
out of the seizin of this motion 
that has been moved already. 
When Jt was originally quite in 
order, I do not think by a un­
ilateral resignation or withdrawal 
from the House all the further 
proceedings can be terminated.

Regarding the other matter I  ̂
shall consider it at leisure. Who­
ever wanted to speak now, let 
him not be under the Impression 
that I will not hear. It is not 
on the floor of the House that I 
need hear him. He may commu­
nicate his opinion to me.

Pandit Maitra: On what? We ert
not interested in the merits.

Mr. Deputy-Speaker: All the
matters: when the resignation
takes effect; merely because the 
Member resigns, when his conduct 
has been brought to the notice of 
of the House, whether by his mere 
resignation this House loses its 
jurisdiction—when, particularly, 
it has jurisdiction even with 
respect to persons who are not 
Members of this House if they 
commit a contempt of the Houst. 
That is a point Which- hon. 
Members have to note. M 
person committed contempt of the
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[Mr. Deputy-Speaker]
House outside, there is no question 
of resignation. The House will 
still not stultify itself but proceed 
against him. Whether the posi­
tion is changed by mere resigna­
tion is a matter which we have to 
consider. At present I do not 
think it alters the position oxrepi 
in regard to the remedial portion, 
that is as to what remedy has to 
be applied.’

8hri Bharati (Madras): In the
earlier portion you said somcllimg 
when Shri Santhanam pointed out 
that the resignation did not take effect 
Immediately You controverted it.

Shri Rajairopalachari: What is said 
later overrides what was said earlier,

Mr. Deputy-Speakcr: I shall look
Into this matter, but after all I can 
always change my opinion.

 ̂An Hon. Member: It is not so easy.

Dr. Deshmukh (Madhya Pradesh): 
Bo you are agreeing with. the Home 
Minister, Sir.

Mr. Deputy-Speaker: I am not agree­
ing with anybody. I may submit 
to the House in regard to what I felt 
knd what I believe I said yesterday 
that as soon as the resignation letter 
was handed over to me, I looked into 
it and tried to And out if it wns a 
conditional resignation, in which case 
immediately I could say ‘‘It is not a 
resignation at all. It is a conditional 
apology; so it is not an apology.** 
Under those circumstances. I could 
not have returned it to him. Had 
that not been so, I would not have 
accepted the resignation and jjroceed- 
ed with the proceedings. I did not 
And 111 at the two sentences were 
different. One was an accusation 
against the House. The other por­
tion which was unconnected with that, 
although it may be a reason, was an 
Independent sentence and read “ I 
resign my membership of this House.”

Shri Rajagopalachari: That may be
80 if it is an independent sentence. I 
have seen the letter. I think it is 
one senfehce end tlie other portion is 
given as a reason.

Pandit Maitra: Did you say, Sir, 
that it was a conditional resignation? 
It was not a conditional resignation. 
It is a constitutional Issue that is 
raised, whether a resignation is nut of 
order simply because it states the 
ground, whatever it may be.

Mr. Deputy-Speaker: This is what
the letter says:

“As I think Members may not I 
have freedom to vote I beg to sub­
mit my resignation of my member-
Fhip of the present House.” ^
That is his rea.son. He does not 

say that if the Members are prepared 
to vote for him, he will continue as a 
Member. If Members are prepared 
to vote for him, there Is no question 
of his resignation. Under these cir­
cumstances, it is only a reason. There 
may be a thousand reasons for not 
associating himself with the House, or 
the House may feel that he is not a 
proper person to associate with. That 
man may go away. Therefore, it is 
more a ground for his resignation than 
a condition of his resignation. I am 
only thinking in this way. Whatever 
we may do today, we are setting 
.standards and examples for the rest.
So far as the operative portion is con­
cerned, as I have already said yester­
day, affer going through the various 
authorities I find that once a contempt 
of the House has been committed and 
the Parliament took seizin of it, what- 
(?ver other consequences might follow, 
the proceedings of the House are not 
interrupted. I am sure about it. 
What I decided yesterday was that I 
would like to go on with the proceed­
ings of the House. I also said that, 
as at present advised, I considered the 
resignation sufficient and I had no 
right to return it, as it was not rondl- 
tional. Therefore. I accepted the 
resignation. There is no question of 
acceptance also. That was my view. 
Let there be no misunderstanding
about my view yesterday. If. how­
ever. any hon. Membet points out to 
me that my view was wrong, I am 
nrepar ‘̂d to conect it. is' not as If 
there is nothing Inviolable in this 
matter. I am always open to con­
viction * and am prepared to hear 
arguments. As a matter .of “ fact, 
some of the hon. Members wrote to 
me last evening in pursuance 'if my 
desire to be enlightened on this
matter. Mr. Santhanam sent me a 
note to say that this resignation is not 
a valid one and ought not to be .accept­
ed. Another hon. Member said that 
there is no question of acceptance or 
return and so it stands. The Consti­
tution he said does not require any 
act on the part of the Speaker to 
validate the resignation. So that 
point of view also has been placed 
before me.

On the spur of the moment I felt 
that the resignation was complete— 
there was nothing more to be done 
on it. I had, however, to decide on 
the matter as to whether the further 
proceedings of the House would be
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interfered. Whether the resignation 
was valid or not, my own view was 

/that further proceedings could not be 
interrupted. Therefore. I allowed 
further proceedings to go on. I am 
perfectly willing to hear the views of 
hon. Members as to whether the resig­
nation is valid or not.

(Bihar): Is
Mr. Mudgal now a Member of the 
House or not?

Mr. Deputy-Speaker: That is exactly 
what we are deciding. My view was 
that he is no longer a Member. I 
am prepared to hear any arguments to 
show that he continues to be a Member, 
and therefore the operative portion 
also holds good.

So far as the earlier portion is con­
cerned, I have not seen any precedents 
to the contrary that once this House 
is seized of the matter of contempt, 
merely by a unilateral act of the other 
oerson, it will lose its jurisdiction. So 
far as the operative portion is con­
cerned, if he has already resigned 
there is no question of explusibn. If 
he has not resigned the question 
of expulsion comes in. Therefore 
it is a narrow point as to how 
far the operative portion can be 
passed by this House. I would like 
to hear the hon. the Law Minister and 
also any other hon. Member who 
would like to speak on this matter.

Dr. Ambedkar: So far. Sir, I have 
submitted that it will not be open to 
make the resignation valid by expung­
ing certain portions, because under 
rule 176A the power to expunge is 
confined only to the proceedings and 
to the debates. The letter of resigna­
tion does not form part of the debate 
and proceedings.

My second submission is of n totally 
different sort and it is this. When a 
question arises as to the propriety of 
■A resignation, who is the authority to 
decide it? My submission is that 
when any such question arises, the 
authority to decide it is the House 
itself. You will allow me, Sir, to 
refer to a speech which I delivered in 
the Constituent Assembly in this very 
question on an amendment moved by 
Mr. Kamath. I said that as a matter 
of fact the resignation is •. ubmitted 
to Parliament, because the purpose of 
resignation is to dissociate himself 
from the body, namely the Parlia­
ment to which he was elected. The 
Speaker or the Deputy-Speaker is 
merely a channel of communication to 
the House. I said in the course of 
that debate that although theoretically 
the resignation is to the collective 
body of people called Parliament, it

would be quite impossible for ai>y 
Member who wanted to resign to send 
his resignation to the 292 or 295 
Members of the House. Therefore* 
so far as the channel of communicat­
ing his wishes that he wants to dis­
sociate himself from Parliament is 
concerned, to that extent the Speaker 
is the person to whom the resignation 
is to be submitted. But if a question 
were to arise as to whether the resig­
nation was in valid form or not, the 
matter I think has to be decided the 
House itself. •

Pandit Maitra: Where is it vrovided 
in the Constitution? Everything 
must be provided in the Constitutiom 
Please do not forget that you have a 
written Constitution for this rountry.

Dr. Ambedkar: Therefore, my sub­
mission is this. If certain portions of 
the resignation cannot be expunged 
and they must stand part of the letter, 
and a question is raised whether the 
letter of resigna'iion in its original: 
form is valid or not. I think it is the 
House which will be called upon to 
decide whether Mr. Mudgal's lesignil- 
tion is valid or not. These are the 
two submissions that I wish to make 
with regard to the point that Mr. 
Mudgal’s resignation is valid and has 
become effective so that the las! por­
tion, of the motion moved by the Prime 
Minister has become infructuoiis. 
That is the relevancy of the whole 
thing. All that we have to consider 
is this: whether the last portion of the 
motion moved by the hon. the Prime 
Minister has been made infructuous 
by reason of the resignation of Mr. 
Mudgal, because it would not bo pro­
per for the House to proceed to do 
something to which it cannot fĉ ive any 
legal effect. My submission is this 
that in view of the fact that.^lr. Mud- 
gal’s resignation is not a valid resig­
nation, Mr Mndgai still continues 
to be n Menjber of the House and the 
last portion of the niotion movt d̂ by 
the hon. the Prime Minister can be 
made effective so far as Mr. Mudgal is. 
concerned.

Mr. Deputy-Speaker: We will 4̂>\‘ umc 
an hon. Member tenders his resi/;na- 
tion—it is not the case of Mr. Mudgal 
—*and subsequently after a tew  
moments he writes another letter to 
the Chair saying that he wishes to 
withdraw it. Is there provisfon for 
withdrawal? Can I allow him to sit 
and vote?

Dr. Ambedkar. No: unless the first 
matter is disposed of.

Pandit Maitra: Disposed of in tbls 
case simply means subml^ion of tl̂ e 
resignation to the Chairman or



3^ #  Motion re Conduct of 25 SC>TEMM!R IM l ShH Mudgal, M.P. »M0

fPandit Maitra]
Speaker. Nothing else is contemplat­
ed in the Constitution.

Mr. Deputy-Speaker: Is there any 
torm prescribed in the Constitution 
for the letter of resignation?

Dr. Ambedkar: I do not think there
Is.

Mr. Depnty>Speaker: Take for
instance the question of leave of 
absence of a Member on account of 
illness. It is only a matter of consi- 
Horf t̂ion—leave has to be granted.

Or suppose a Member says if you 
do so and so I will tender my resigna­
tion. Then it is conditional and 
jyrhna facie objectionable. In this 
connection the hon. Law Minister will 
refer to Rule 179—the Residuary 
Powers of the Speaker. Rule 179 
says:

“ All matters not specifically pro­
vided in these rules and all 
questions relating to the detailed 
working of these rules shall be 
regulated in such manner as the 
Speaker may from time to time 
direct.’*

If questions are tabled and some 
portion of the question is objectionable 
and another portion is allowable we 
have l>een removing the objectionable
Sjrtion and admitting the other portion, 

ven with respect to a resoluUon, b^  
fore it is placed before the House, if 
the objectionable portion is separable 
from the other, then that portion is 
not allowed to be put before the House 
and the operative portion is placed be­
fore the House. Here we are not so 
much concerned with the reason as 
with the operative portion of it. He 
(does not want to be any longer a 
Member of the House. That is my 
difficulty.

'Shri Rajagopalachari: Sir, one
Important aspect is totally ignored by 
you in this discussion. Here is a 
gentleman who is charged with con­
duct which is derogatory to the House. 
Under any system of jurisprudence 
would it be permissible to a person 
who has committed a wrong and who 
is charged with that wrong and is 
tinder trial, whatever may be its 
nature, by a unilateral action to make 
it impossible for the tribunal to pro­
ceed with it? It is a matter of general 
import and application to many 
matters. Here is a case where he 
presents a letter at the last moment, 
after not only charging the Speaker, 
Ihe Chairman of the Committee, and 
the Committee with groesly improper

conduct, but sits down after his speech 
and writes a charge against the wholi 
House that they are not free to vote—

Pandit Maitra: That is going Into 
the merits.

Shri Rajagopalachari: That they are 
under duress. That is the charge 
which he makes. I do not know 
whether hon. Members have read the 
resignation letter. I saw it only now. 
Here is a person who says “ I charge 
you with being not free to vote, there­
fore “I resign” . Are we to be bound 
hand and foot by the latter half of 
the letter from passing Judgrhent as 
to our opinion of his conduct? I sub­
mit that law is not intended to be
interpreted aWay in this manner. Law 
is intended to give eflfect to what we 
feel honestly and after full delibera­
tion. That is the main thing to be 
considered. Here you have laken it 
for granted that if a ^ a n  resigns and 
in the same resignation and in the
same sentence he hurls another charge 
not only against the Speaker, the 
Chairman and the Committee but the 
whole House, we have to ignore it 
and... (Interruptions). Interruptions 
do not improve the position or throw 
light though they may drown my 
voice at the moment.

Mr. Deputy-Speaker: No heat ought 
to be imported into this matter. We 
are trying to discuss a very serious 
matter and all its implications. I am 
really anxious to know what ought to 
be the procedure. Possibly, long 
after we pass away these rulings will 
stand for nosterity. Therefore let 
us hear it dispassionately.

Shri Rajagopalachari: That is why I 
rose to explain the general principle 
which i.s obsessing my mind. It does 
not matter what happens to this case. 
If I or anybody is charged with grave 
dereliction of duty or with conduct 
which is derogatory to the House, 
would it be in the power of the accused 
person simply to stop the proceedings 
In effect? For the opinion we express 
becomes impotent. Is he to be en­
abled to stojp the proceedings by 
giving in a resignation? I would not 
have minded even that. But he 
proceeds in the course of the same 
resignation to hurl a charge against 
the whole body of the House, and we 
are quietly considering whether we 
can technically expel him or not expel 
him. Suppose he has not done any­
thing else but has only given the resig­
nation for a tptallv different cause and 
says “I am unwilling to serve because 
you are all unable to act as Members 
of a Parliament**. Suppose he gives 
such a resignation letter. By it i^
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It is open to the House, I submit, not 
to consider the resignation technically 

/ but to consider the derogatory conduct 
; which is encased in that resignation. 

I think it is *a matter for grave con­
sideration. We cannot lay down a 
precedent of this kind, namely, that 
Parliament Would be unable to art 
when a Member says “I resign’* at the 
last moment when he was expected to 
withdraw from the House and when 
even in that resignation he adds to his 
offence.

Mr. Deputy-Speaker: For the purpose 
of clarification may I say one or two 
words? The question as to whether 
the resignation is valid or is not valid 
is incidental. Normally if somebody 
resigns we do not mind at all. What 
is to be the penalty if he still continues 
to sit, whether it should be a penalty 
of Rs. 500 for sitting here, are all 
different questions. We have U) con­
sider it only if it is sought to be used 
for the purpose of blocking the other 
portion of the proceeding. I would 
only ask the* Law Minister to consider 
this. From my own small experience 
let me give this analogy. Suppose I 
file a suit for the removal of some 
obstruction, for the removal of a wall 
which has been wrongly erected. If 
during the course of the injunction 
the other man demolishes the wall, he 
cannot come and say “You cannot pass 
a decree for demolition’*. Notwith­
standing the fact that the very object 
of my .«;ult has been achieved by his 
action, I am still entitled to a decree. 
Likewise I am considering whether it 
is not open to the House, notwithstand­
ing the resignation and even accepting 
it as a resignation, to proceed with the 
original motion without deciding as to 
whether it is a conditional me and 
whether I have got a right to return it 
or not. When once it is seized j f  one 
matter it need not take notice of the 
other matter. The question of taking 
notice is an optional one. It is open 
to it to drop it, but it should relate 
back to the date when the motion was 
made. That is also a matter which 
the House has to consider.

The Minister of State for Transport 
and Railways (Shri Santhanam): I am
really very sorry if I appear to take a 
technical point. But you may re­
member that I submitted a note to 
you. If it is only a Member of the 
Parliament that your ruling will 
^vern I shall not be so concerned. 
But, as I have pointed out in my note 
to you, you hava to consider the terms 
in which the President can resign. 
For instance, article 56 says:

“the President may, by writing
under his hand addressed to the
Vica-Presldant, resign his office.̂

It is in the same terms as the terms 
of the rasignation of a Member. 
Therefore, if your ruling regarding 
a Member stands, then it will 
mean that as toon as the Presi­
dent has sent a letter of resignation, 
immediately, the Presidentship ceases 
and there will be an interregnum be­
fore somebody formally assumes 
office. I think the President relin­
quishes office and the Vice-President 
resumes the office only when a 
Gazette Extraordinary is issued for 
the purpose. The’ time is vital be­
cause many laws have to be signed, 
many financial orders have to be 
signed. These things may be declar­
ed illegal if it is held that as soon as 
the President puts his signature on 
his resignation letter it becomes opera­
tive without any further public (in- 
fornxation. That will be the case 
with reference to the Speaker, the 
DcpL'ly-Spenker......

Mr. Deputy-Speaker: Is there any
such provision in the Constitution?

Shri Santhanam: That is what I
want to point out. The Constitution
does not prescribe all the pi'ocedural 
details. When it says that a Member 
of Parliament will be elected it does 
not say that the returning officer will 
notify it and that it will be notified in 
the Gazette of India. All that is 
more or less an official routine which 
is implied in every statute. Therefore 
1 submit that your ruling, that as scon 
as a Member signs a resignation letter 
it becomes operative, will have very 
serious implications and that the 
matter deserves to be carefully 
examined in all its aspects.

Not only in the case of a Member 
but in the case of the President or a ' 
Minister he may be asked to withdraw | 
his resignation. When a Minister , 
resigns he is often asked to withdraw * 
his resignation. Suppose the Presi- : 
dent resigns should not the country 
have an opportunity to request him 
to withdraw his resignation? Accord- ; 
ing to your ruling as soon as he puls 
his signature on his resignation letter 
It becomes absolutely operative.

Mr. Depuly-Speaker: How long after?
There is a limit of time.

Shri Santhanam: I suggest that
whatever, is left undetermined by Ihe 
Constitution will have to be decided 
by Parliament or by rules. Until 
then the ordinary rules of administra­
tive procedure will govern all such 
matters. I think that is the on^ legiti­
mate rule of construction. Otherwise, 
we will be letting ourselves in for aU 
kinds of complications.
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Mr. Depnty-Speaker: Order, order.
For the sake of argument let us 
assume the President still continues. 
There is a di/Terence in language, be­
Cause article 101 (3) says: *his seat
shall thereupon become vacant*, A 
similar provision is essential. .

Shri Santhanam: The President
may resign his office. What happens 
when he resigns on the same construc­
tion?

Mr. Deputy-Speaker: We are trying 
to understand the position so far as 
the President is concerned. As soon 
as he resigns, there is no provision 
that there will be a Gazette Extra­
ordinary etc. It is a rule adopted for 
purposes of publication. Otherwise it 
would not have been provided. Even 
assuming the rule is there, there must 
be Q difference between a president 
and the other person who goes )ut. It 
is not extraordinary. Even if some 
person is disqualifled or when in the 
absence of Members the seats have 
become vacant, it is not to be inter-

greted as the sense of the House that 
e ought to be placed in the same 

position as the President. In the case 
of the Member, the rule says: “his
seat shall thereupon become vacant.”

Shri Santhanam: Am I to understand 
that your Interpretation of the word 
'resignation* refers only to the Member 
and will not have application to either 
the President or the Vice-President?

Mr. Deputy-Speaker: The conse­
quences of resignation are further 
stated here in 101...

Shri Santhanam: Here it is a 
question of office. There it is a
question of vacation of seat. Article 
56(1) says: **The President ohcil
hold office a term of Hve years 
frnm the dote on whirh he enters upon 
his of'ice.” The President may in 
writing resign the oltice. The entire 
issue is what ir. the point of time on 
which the resiftnat'on becomes effect­
ive? That is th« real i ŝue.

Mr. Deputy-Speaker: Is it open to
the Government not to issue a notifica­
tion at all atid keep on the President 
and keep a Member endlessly?

Shri Santhanam: I do not think it is
right to ar.sunie that any Government 
will disobov the Constitution. In the 
case of eledioris it is stated that they 
shall be by jdult franchi.se. Does it 
mean that Uie olortion becomes opera­

; tive at the time of polling, before the 
^otes are counter! or before it is hoti- 
f̂ (Kl. All these procedural details will 
lever be fo\ind in the Constitution. 
ni€*5c details nro all involved in every

article of the Constitution and they 
cannoi be negatived because they have 
not been positively postulated. IV 
think this is a matter of importance 
which has to be examined by both the 
officers ot the Parliament and the office 
of the I.aw Minister much more care­
fully than has been the case.

Pandit Thakur Das Bliargava: So
far SLh the present question is concern­
ed, I have to submit a word. In 
regard to the findings of the Com­
mittee, 1 do not think there will be 
any person in this House possibly...

Mr. Deputy-Speaker: I would re­
quest hon. Members to say, apart from 
the question whether the seat has 
been vacated or not and they may 
argue on both, that the seat is or has 
noi been vacated and even assuming 
that it has been vacated whether this 
House becomes functus officio so far 
as the latter portion of it is concerned, 
and assuming it is so, whether merely 
because he sends his resignation—and 
even his resignation may be valid— 
whether we are not competent to pro­
ceed with the matter of expulsion 
which was originally intended. I 
would like to hear him on that I 
have .already cited an instance.

Pandit Thakur Das Bhargaya: I am
not speaking on the merits of the case 
-■̂t all. I want huwever to pay my 
tribute to the Members and the Chair­
man who made this report; they did 
their work very well and so far as 
the question before m.e is concerned^
I am surprised at the manner...

Mr. Deputy-Speaker: I would not
• like a general discussion once again 

over all these matters. If the hon. 
Member wants to take part he may 
address himself to the question of law 
that has been raised and the point 
order that has been raised and also 
the general debate, so that we may 
dLspose of that matter before I put it 
to the House. I shall state what the 
point of law is briefly...

Pandit Thakur Das Bhargava: So
far as the resignation is concerned. I 
r̂ o not agree with the reasoning? of the 
lion. Shri Santhanam. In my opinion 
according to article 101 the seat has 
become vacant. It only requires a 
unilateral act and the House and the 
Chair have nothing to do so far as 
the resignation is concerned. As 
soon as the resignation is given the 
whole thing becomes automatic and 
this I understand is the meaning of 
article 101. At the same time I for 
one cannot reconcile myself to the 
view that as soon as he had tendered 

his resiiRiation the entire proceedings 
in theHouse become inefltectlVe. This
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is not my view. My submission is 
there is the motion before the House 

the House has a perfect right to 
consider the motion and to record its 
Opinion m regard to that. We record 
our opinions in all motions relating 
to various matter whether the matter 
Ls alive or dead. So iar as this resig­
nation Is concerned the only effect of 
that will be that the House will record 
that the House agrees with the findings 
etc. etc. and further that in the opinion 
of the Huuse such conduct deserved 
explusion, if the House is of this 
opinion. The mere fact that he has 
tendered his resignation and with­
drawn only implies that he cannot be 
expellod physically from the House. 
At the same time the finding of the 
House on the motion will be that the 
conduct of the man was such as 
merited punishment of explusion. 
That is a perfectly relevant opinion 
and one which the House ^ould 
record. I do not set how the House 
has been deprived of its iurisdiclion by 
the act of tendering of resignation. 
Before the resignation was tender^ 
the motion held good. The act which 
the hon. Member did was already 
done. We are only just looking at 
that act and the House is perfectly 
right in appreciating the same. I 
would vhqrefore beg of you to amend 
the motion in this way, i.e., the words 
“resolved that Mr. Mudgal be expelled 
from the House” , be taken away, and 
in their place the words. “The 
House is of opinion that Mr. Mudgal’s 
conduct deserved explusion’' be subs­
tituted.

With regard to the point referred to 
by Mr. Ambedkar. I would very 
respectfully urge before the House a 
matter v/hich is very important. It 
is quite clear that Mr. Mudgal while 
he was making his submissions to the 
House behaved in such a manner that 
he not only had a fling at the Chair­
man and the Members of the ^ m - 
miltee and at the Speaker but he put 
in words to the effect in his resigna­
tion letter, that he had got no faith in 
the House ^nd that the Members of 
the House were not independent 
enough tc judge of his conduct. With 
regard to this, I would like to say this. 
After making his statement and 
withdrawing .̂ rom the house and 
coming back to hear judgment he may 
have come to the house as an accused. 
£ven CIS an accused a person has no 
right to commit libel or defame the 
whole House m his resignation. It 
is true that the resignation can be 
divided into two parts, the reason 
for the resignation and the resigna­
tion proper. But these words can­
not be expunged. At the same time, 
if in the vory act of resignation

he commits contempt of this Houae,. 
thi.s House is not powerless, though 
as a matter of fact the course of 
action is quite different. So far aa 
his conduct there with regard to the 
Bullion Exchange people is concerned 
that was a separate affair. A Com^ 
mittee was appointed, it went into the 
question and made a report. In that 
report it has recorded the opinion, 
contained in the report. If the House 
is not satisfied with the proposed 
punishment of expulsion, the House is 
competent to taKe any other action. 
In one or two places he said some­
thing about the Chairman and the 
Members and he alleged something 
against us in the explanation and we 
ought to treat that matter on its own 
merits and the point of view of the 
hon. Prime Minister that he deserves 
explusion, we can rightly endorse. 
But we should not be influenced in 
assessing his conduct with the Bullion 
Exchange people by his conduct in 
this House. His conduct in the House,
I must submit with all the emphasis 
at my command was such that no 
Member of the House can possibly 
condone. I would therefore submit 
that it is a specific act which deserves 
consideration by this House. If a 
Member of the House or any other 
person outside the House commits 
contempt of this House, in whatever 
manner the contempt is committed^ 
the jurisdiction of the House is there 
to punish such conduct. I would 
therefore be^ of you kindly to regard’ 
this resignation as good so far as the 
operative part is concerned, but at the 
same time, take cognisance of the fact 
that he has committed contempt o f 
this House. 1 would request the 
Government to take such steps as they 
please in regard to this specific con­
duct ,o l Mr. Mudgal that in giving the 
resigiifation, he has committed con­
tempt of thi.s House. I can under­
stand and if he was of this mind and 
if he really felt it and if he behaved 
under the influence of such a feeling, 
we would not take cognisance of that. 
Myself and some other Members of the 
Nationalist Party resigned our seats 
from the Assembly in 1930. At that 
time we wrote very hard things 
against the bureaucracy. I said that 
I would not like to come to this House 
as long as this House was not Invested 
with full powers. So far as -those 
reasons were concerned, those reasons 
may be good. But, in the circumstances 
which have transpired in the Hous9» 
Mr. Mudgal wanted deliberately to in­
sult this House. First of all he said he 
will abide by the decision o f  his Peers; 
then, all at once after getting two 
minutes time from you, he scribbled 
something and said that he had na 
faith in this House. That is mer*
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[Pandit Thakur Das Bhargava]
contempt of this House. 1 would beg 
of you therefore kindly to keep the 
two things apart. So far as the first 
Question is concerned, we ought to 
endorse the motion with this difference 
that the last words may be substituted 
by saying iiiat the House is of opinion 
that his conduct deserved explusion. 
As regards the second part, my sub­
mission IS that it is a separate cause 
of action and the House if it so chooses 
•can take action for contempt of the 
House.

Mr. Deputy-Speaker, Dr. Pattabhi. 1 
shall call Pandit Kunzru next.

Dr. Pattabhi (Madras): The proposi­
tion before the House which was 
current till yesterday and is perhaps 
'Current still...

Mr. -Deputy-Speaker: The hon.
Members may speak as briefly as 
possible—they will not have another 
opportunity to speak, I want to close 
the debate—both on the question of 
law, on the Constitution and everything.

Dr. Pattabhi: I will not trouble you 
for another chance. ^

The proposition before the House 
pleads for the explusion of the 
Member. Explusion involves sever­
ance of connection of the Member con- 
<jerned with Parliament plus a moral 
stigma. So far as the former is con­
cerned, the accused has forestalled our 
judgment by severing his connection 
at a particular stage and has very 
cleverly averted the moral stigma. 
Therefore, the mere fact of his resigna­
tion has not invalidated the proposition 
before the House which is more* com­
prehensive in its scope and thel*efore 
compels the House to look to that 
portion which has not been taken note 
•of by the accused and which has been 
nought cleverly to be avoided. My 
point IS this. As I stand here, I feel 
that hon. Prime Minister’s proj^sition 
is still valid before the House because 
the whole object of the proposition has 
Jiot been met by the Member.

Having said that much, I go back 
to the terms of the resignation. There 
4s very little doubt that the resigna­
tion has to be considered. But, 
whether it has to be followed. up by 
something in order to bring in the 
moral sligma which we wanted to 
inflict isî  a point before the House. 
The resignation cannot become invalid 
by reason of the causes assigned for it. 
But, if in assigning the cause, he has 
<:ommitted a fresh act fmd made a 
defamatory all»^gation, then, he is

liable to be taken to task for tly t̂. 
On this point, the hon. Member who 
has preceded me has dwelt at length 
and therefore I do not wish to take up 
more time. In substance, then, I say 
that tho hon. Prime Minister’s propo­
sition is still before the House and 
must be acted upon and if for any 
reason you think it is out of court, 
then, it must be followed up by an 
additional statement which brmgs me 
moral stigma on to the person con­
cerned.

Pandit Kunzru: There are two dis­
tinct questions before the House, as 
you have stated more than once. One 
is whether the resignation of Mr. 
Mudgal has become effective, and tho 
other is whether notwithstandin.i? the 
resignation, we can proceed against 
him. The Members of the Treasury 
Benches who have so far spoken seem 
to be under the impression that if Mr. 
Mudgal’s seat has already become 
vacant, this House will be deprived of 
an opportunity of expressing its 
ODinion with regard to his conduct. 
Whatever the consequences of the 
vacation of Mr Mudgal’s seat may be, 
we have to consider whether the 
Constitution allows us or leaves room 
for doubt on the subject.

Ml. Santhanam finds an analogy 
between articles 56 and 101. But, he 
ignored the language o{ article 101. 
even after you drew his attention to 
it. In order to bring this point home 
to him and other Members, I shall 
venture to read out clause 3(b) of 
article 101:

“If a member of either House of 
Parliament resigns his seat by 
writing under his hand addressed 
to the Chairman or the Speaker, 
as the case may be, his seat shall 
thereupon become vacant.”
There is no room for argument 

there. Whatever construction be 
placed on article 56 the language of 
article 101 is quite plain. A Member 
vacates his seat as soon as his resigna­
tion has been commimicated to the 
Speaker. Therefore, I venture to think 
that the ruling that you gave yesterday 
that Mr. Mudgal had resigned and 
that his seat had become vacant was 
perfectly in accordance with the 
language used in the Constitution.

The question that remains to be 
considered is whether notwithstanding 
the effectiveness of his resignation, he 
could be proceeded against. Nq^, if the 
House can proceed against outsiders for 
contempt, I see no reason why the 
House should not be able to proceed 
against a person who has resigned his 
Membersh^ of Parliamiî t. far as



I know, the books dealing with Parlia­
mentary procedure do not mention any 
case in which a Member after a motion 
for his expulsion or his committal or 
for any other kind of punishment had 

placed before the House, had 
resigned before the motion was finally 
disposed of. We have therefore no 
precedent to be guided by. But," taking 
a common sense view of the matter, I 
think that notwithstanding Mr. 
Mudgal’s resignation, this House has a 
right to take notice of his conduct. 
TTie motion before the House proceeds 
on the ground that his conduct was un­
worthy of a Member of this House. It 
may be said that as he is no longer a 
Member of this House, this question 
cannot be considered. But the conduct 
that is being considered relates to a 
time when Mr. Mudgal was a Member 
of this House, and if the House has a 
right to proceed against the Press, or 
against any official or against any 
member of the public for contempt. I 
see no reason why this House should 
not be able to proceed against a 
Member whose conduct as a Member 
was derogatory to it. Apart from this, 
Sir, if the language used by Mr. Mudgal 
in his letter of resignation casts an 
aspersion on this House it may be a 
ground as the Prime Minister said 
yesterday, for taking further action 
against him. But whatever the conse­
quences of the resignation might be— 
and I have stated my view on it—it 
should not deter us from appreciating 
the language of article 101. 1 go so far
as to say that even if by his conduct, 
he manages to escape our censure, we 
have no option but to accept the plain 
meaning of the words used in article 
101 of the Constitution. I do not think 
that Mr. Mudgal’s resignation prevents 
us from dealing with his case in any 
manner we like, particularly in connec­
tion with the language of his resigna­
tion. But the question before us now 
is whether his seat has become vacant 
or not, and I trust Sir, that you will not 
modify the ruling that you gave yester­
day which seems to me to be 
thoroughly justified by the words of 
clause 3 of article 101.

^ S h ri Syamnandan Sahaya (Bihar): 
There are three points to be consi­
dered in this matter. The first ques­
tion is. whether there is a complete 
finality about the resignation that has 
been given. I submit that whatever 
hair-splittihg distinctions might have 
been made or might be made here­
after, the position is quite clear that if 
a Member resigns his seat that seat 
thereupon becomes vacant. So, so far 
as the vacancy of the seat goes, whe 

. position is quite clear. It is vacant, in 
my opinion. The person does not now 
remain a Member of this House.

The second question is, whether th* 
proceedings in this House get a u ^  
matically dropped. I submit that that 
is not the position at all. The proceed* 
ings continue, because this House is 
seized not only of the conduct of a 
Member of the House, but of any one 
outside also. Even if the person be­
comes an outsider now, this House is 
quite competent to look into the case 
and continue the proceedings.

The third question Is, what are we 
to do In the present circumstances? 
So far as this case is concerned, the 
guilt has been proved and everybody 
here has spoken in support of the 
recommendations. The whole ques­
tion is whether the motion as it is at 
present framed meets the requirements 
of the case. Now, while agreeing with 
the first part of the motion, one feels 
that an expulsion at this stage will be 
like whipping a dead horse. Whom Lre 
we going to expel? If the contention, 
that the person ceases to be a Membar 
is correct, then there is no expulsion. 
That does not mean that the House hat 
no power to censure the person or take 
other steps. After all, the whole pur­
pose of expulsion is to censure the 
conduct of the Member and to remove 
him and under the rules, the House haa 
the power to censure a person. He can 
even be put into prison, as in the 
House of Commons, but unfortunately 
we have no Tower of London here. It 
is also possible to debar the person 
from becoming a Member by standing 
at the next election. I do not know if 
the Election Rules would be a bar 
against that. In any case, the whole 
purpose, as has been pointed out. is to 
let the world know that the conduct of 
this particular Member has not been 
liked by Parliament and that Parlia* 
ment has, therefore, censured that 
particular Member. Expulsion, there­
fore, will not meet the requirements o f 
the rase and I think the motion of the 
hon. the Leader of the House has 
to be amended in the light of this and 
I submit that instead of the word 
“expulsion'* the word “censure** may be 
used.

Pandit Maltra: I do not propose to 
take a long time over this question, 
because this question was dlscusscd 
partially yesterday. While discu.sslng 
this question yesterday. I made it quite 
clear to the House that we are discus­
sing a constitutional Issue. I say this 
because so far as I am concerned, I 
feel that most of the Members who 
have spoken so far have made it clear 
that they are not at all concerned with 
the merits of the case. The point 
really is, whether this resignation U 
valid or not, and whether under the
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[Pand}t Mftitra]
present circumstances, the motion that 
has been brought before the House can 
be pursued or not. These, in my 
opinion are the two important points.

Sir, there has been a lot of discussion 
and a good deal of difference of opinion 
on these two points, My hon. friend 
the Law Minister read out at consider­
able length his own speech in connec­
tion with this subject which he deli­
vered to the Constituent Assembly. 
His argument seems to be—if I under­
stood him aright—and he will correct 
me if I am wrong—that the Speaker ot 
the House is merely a post-office or a 
mouth-piece a channel or a conduit 
pipe, through which is communicated 
the decision or the intention of tne 
Member who wants to resign, to the 
Members of Parliament.

An Hob. Member: No, no.

Paadit Maitra: No use of saying ‘No, 
no* to me. That is what the Law 
Minister said; I do not hold that view. 
Now, if that had been the position, 
there would have been a specific provi- 
sionr in article 101. In that article 
there should have been something to 
that effect. But I maintain that in 
such a matter as this where a Member 
person i^  delivers a letter of his 
resignation, in his own handwriting, 
no option is left to the Speaker or the 
Chairman whoever it be. And here 1 
may say that I am tired of hearing in 
this House that this House is sovereign, 
sovereign, sovereign. We should re- 
memt>er that we have given a Constitu­
tion unto ourselves and we know the 
provision in article 105 on which the 
whole stand is taken, namely that so 
long as Parliament does not enact any 
specific rules for its own powers and 
privileges etc. the practices in the 
House of Commons will be followed. 
That is the article under which this 
Matter is being proceeded with.

It A.M.
Mr. Deputy-Speaker: Is it derogatory 

to the sovereignty of the House?

Pandit Maitra: I never said it but 
the constant repetition of the word 
sovereignty does not carry us any­
where. That is my point. Everybody 
knows that it is not a Municipal Com­
mittee nor a District Board but a 
sovereign Parliament of the land.

The question Js whether that was a 
valid resignation. My friend Mr. 
Santhanam has given a note which 1 
have not had the privilege or honour

to see but portions of it were quoted 
in the House. With great respect to 
the Minister of State for Railways I 
would say that his contention cannqfi 
be accepted by any judicial mind. 
(An Hon. Member: He is a railway
man.) He is a railway man interested 
in moving trains and causing accidents 
and disasters!

The Minister of States, Transport 
and Railways (Shri G o^asw am l):
Question, Sir.

Shri Santhanam: I am assisted in the 
process by the hon. Member who is a 
member of Jthe Standing Finance Com­
mittee for Railways.

Pandit Maitra: My friend seems to 
think that a resignation, if it is to be 
operative, must not only be delivered 
but that there must be some other 
agency to scrutinise it and see that it 
is acceptable. In this connection argu­
ment has been raised about unilateral 
action. How can a resignntJon he 
either a bilateral or multilateral 
action? If it is intended under the 
Constitution that whenever a Member 
resigns that resignation must be 
scrutinised to see if there are valid 
grounds to accept it, there must have 
been some provision like that and then 
there would have been considerable 
force in that argument. I therefore 
maintain that article 101 of the 
Constitution makes it abundantly clear, 
beyond the least shadow of a doubt, 
that two ingredients are necessary to 
make a seat vacant. The man must 
have.........

Dr. Ambedkar: A pen!
Fandlt Maitra: ....his intention

declared in writing in his own hand 
and deliver i t .........

Shri Santhanai
involved.

No delivery is

Pandit Maitra:-----address It to the
Chairman or President and ipso facto 
the seat becomes vacant. Attention 
has been drawn to article 56 as also to 
article 75, where the question of the 
resignation of the Ministers is consi­
dered. With regard to article 56 I 
*̂ ?*<ntain that even there tl\e President 
signing a letter of resignation is 
enough. There is no question of 
acceptance or otherwise involved. 
With regard to the President’s resigna­
tion also the scheme contemplated ŝ 
exactly on a par with that provided in 
article 101. With regard to ĥe 
resignation of Ministers the matter is 
entirely different. AccordW article 
75........



Shrl SaathaBmm: I only quoted the
practice.

Pandit Maitra: There is no question 
of Ministers resigning. The Ministers 

^ h a ll hold office during the pleasure of 
sh e  President. That is all that is 
Iprovided. It means that if any Minis-

#  ter wanted to resign.........

Shri Naziniddin Ahmad: God
forbid!

Pandit Maitra: ......... I am taking
only a hypothetical case, the question 
of resignation would not arise because 
he holds office during the pleasure of 
the Prime Minister.........

Dr. Ambedkar: Of the President.
Pandit Maitra: Yes, but what actu­

ally happens is that the President acts 
•on the advice of the Prime Minister. 
If the Prime Minister says to the 
Minister concerned “You carry on. I 
do not want you to go” the question of 
resignation does not arise. But the 
scheme of things in article 101 is 
entirely different and I beseech my 
hon. friends to take note of it. The 
point is made clear beyond the least 
shadow of a doubt that as soon as that 
procedure is followed the seat be­
comes vacant. I would therefore 
submit respectfully that your ruling 
on the subject on this particular ques­
tion is perfectly right and is in con­
sonance with article 101 of the Cons­
titution.

The question then arises what is to 
be done next? I do not for a moment 
deny the competence of this House to 
proceed on the analogy of the proce­
dure in the British House of Commons 
with regard to even an outsider. For 
all practical and legal purposes that 
gentleman has ceased to be a Member 
and if my hon. friend Dr. Ambedkar’s 
interpretation is correct, and he comes 
and sits in the House, the House will be 
perfectly entitled to demand from him 
a penalty of Rs. 500 for each day of 
such attendance. My friend Dr. 
Ambedkar’s pleading will not help him 
and all the same he will be fined and 
penalised for sitting in the House after 
he had sent in his resignation.

Dr. Ambedkar: No, no.

Pandit Maitra: The Member’s
presence can be challenged in a court 
of law. I maintain that if after deli­
very of his resignation the Member 
were to sit in the House today he would 
have rendered himself liable to the 
penalties provided in the Constitution. 
That is my considered opinion. I want 
somebody to challenge that statement. 
So we are only interested in the cons­
titutional issue in the sense that we

are creating a praoedent for our 
guidance in the future.

Dr. Ambedkar: No, no.
Pandit Maitra: To him the present 

is all that matters but I have to look  ̂
beyond the present. '

Shri Syamnandan Sahaya: Is the
Member entitled to today’s allowance?

Pandit Maitra: Not at all. If he is 
to be proceeded against he should be 
proceeded against for contempt' of the 
House on the footing of an outsider. . . .

Dr. Ambedkar: Let him draw a little 
allowance: why do you object!

Pandit Maitra: Then the House will 
be faced with this question. We 
started to deal with a particular Mem­
ber of the House for his scandalous 
conduct. We could not get at him, 
because he somehow slipped through* 
You can calj it circumventing: I do not 
know how it is circumventing. He has 
shown ingenuity and he has befooled 
us. Let us be frank about i t .........

Mr. Deputy-8peaker: To cut short the 
discussion I may point out that the 
Prime Minister is going to move an 
amendment to the motion saying that 
for the words “and resolves that Shri 
Mudgal be expelled from the House*’ 
the following be substituted:

“and resolves that ShrJ Mudgal 
deserves expulsion from the House, 
and further that the terms of the 
resignation letter he has given to 
the Deputy-Speaker at the conclu­
sion of his statement constitute a 
contempt of the House v/hich only 
aggravate his offence.”
Therefore all the points are met and 

nothing more is necessary. 1 would 
ask the Leader of the House to move It 
formally.

Pandit Maitra: On the existing
motion the Member could not be 
proceeded against but on this amended 
motion he could be. If the Prime 
Minister moves it then the procedure 
will bfe regularised.

Khwaja Inait UUah: One thing must 
be settled for the future, namely whe­
ther at such a point any Member who 
was going to be convicted by Parlia­
ment can resign.

Prof. K. K. BhatUeharja (Uttar 
Pr&desh) : Can a man called for punish­
ment by the House resign and if co, 
cannot the Chair withhold his resigna­
tion?

Mr, Depoty-Speaker: It has b ^
argued both for and against.



[Mr. Deputy-Speaker] 
have heard sufficiently about the 
matter.

Shri Damodara Menon (Travencore-
Cochin): Have you, Sir, the power to 
expunge the objectionable portion of 
the resignation letter?

Mr. Deputy-Speaker: If it is ex­
punged then that portion of the motion 
will be ĵome infructuous.

Pandit Kunzru: When Mr. Mudgal is 
not a Member of the House how can 
you say that he deserves expulsion? 
You can say that he should be repri­
manded and according to the rules of 
the House of Commons we can.........

8hri Sldhva (Madhya Pradesh): 
“deserved expulsion” .

Shri Bharati: Past tense.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): Sir, I have listened with great 
care and attention, except that my 
attention strayed a little occasionally, 
to the numerous speeches delivered on 
this question, to the arguments raised 
and have groped for light. I confess 
that as the argument proceeded I felt 
more and more that I was in some 
underworld, where lawyers argued and 
debated and the darkness grew.

So I will not enter into this contro­
versy except to say that after hearing 
all this argument I am convinced or 
rather I continue to hold the opinion 
that my motion as it was is still a good 
one and that whatever has happened 
has not made any vital difference to it. 
However, I do not wish to lay stress 
on that point because we have to 
proceed to other business, and if we 
nnd another satisfactory way of deal­
ing with it which meets with the 
pleasure of the House, certainly It is 
right and desirable that we should 
adopt it. It is because of this that 1 
beg to move the amendment which has 
already been mentioned by you. Sir. 
that at the end of the motion where it 

iis said, ‘ ‘and resolves that Shri Mudgal 
*be expelled from the House” , it should 
read, *'and resolves that Shri Mudgal 

^deserved” ,—past tense, if it pleases 
^Members; I am happy with the present 
*feut if the past is preferable we will 
^ave the past:

“ and resolves that Shri Mudgal 
® Reserved expulsion from the House, 

and further that the terms of the 
resignation letter he has given to

V the Deputy-Speaker at the conclu-
S sion of his statement constitute a 

contempt of the House which only 
aggravate his offence.’*

Shri Shiva Rao (lyiadras): May 1 
suggest a slight verbal amendment for 
the consideration of the Prime Minis* 
ter, and that is that in the fourth line 
instead of “Member of Parliament” we 
might say, “while a Member of Parlia­
ment” .

Shri Sonavane (Bombay): As refer­
ence is already there to his member­
ship, it is unnecessary to have those 
words. '

Shri Syamnandan Sahaya: Instead of 
the word “resolves”—actually we are 
not resolving anything—we may <̂ ay, 
•*is of the opinion......... ” ,

Shri Jawaharlal Nehru: May I say
♦hat a motion is an expression of 
opinion rather strongly? • *

Mr. Deputy-Speaker: The language is 
all right. '

Prof. K. K. Bhattacharya: Would you 
not add the words, ‘‘during his member­
ship of Parliament” , Sir?

Mr. Deputy-Speaker: Even outside i f  
he does any offence against the House 
he can be charged with contempt. 
The words “Member of Parliament” 
are specifically referred to here and we 
need not say anything further.

Now I will put this to the House. J  
do not think, in view of this amend­
ment, there is any need to give any 
ruling about the various points that 
have been raised.

Khwaja Inait Ullah: What is your 
ruling about the resignation and the 
question whether it is valid or not?

Mr. Deputy-Speaker: I have already 
said that it has taken effect—otherwise 
this amendment will not fit in. If we 
still continue the old wording or say 
“deserves expulsion” he will come and 
sit here tomorrow. If we accept the 
amended motion it is implied that the 
resignation has taken effect. Other­
wise what will happen is that he will 
say, “You only expressed an opinion 
that I deserve expulsion” and he will 
come and sit here. I have heard all 
the parties and there is absolutely no 
provision for me to rejcct the resigna­
tion as it is an unconditional ope. And 
whatever might have been the 
grounds, as the hon. Leader of the. 
House has referred to it in the amend­
ment moved, he has aggravated the 
offence and committed a contempt of 
the House.

Shri Rajagopalachari: And the
expunging becomes unnecessary.

Mr. Deputy-Speaker: Yes. as a
matter of fact, if it is expunged this



amendment and its wordinir will not be 
relevant This amendment takes note 
of that and condemns it in as strong a 
language as possible. There is no 
extenuating circumstance at all. On 
the other hand, one would expect that 
having done something he would 
appeal to the House it may be 
condoned, but far from doing an^hing 
of the kind dilfing his statement he 
aggravated it by saying that he has no 
confidence in this House. Therefore, 
that language of the amendment is 
appropriate.

The ruling which is necessary before 
I put the amendment to the House is 
that so far as his resignation is con­
cerned, the resignation takes effect 
from the time he handed it over to me 
though all the other things mentioned 
In it are not called &r. Personally I 
aip of the opinion that notwithstanding 
fhe resignation, the House, once it is 
seized of jurisdiction over this matter, 
can continue in its original term itself, 
that is expulsion itself may continue. 
We need not take notice of the circum­
stances that arose, but anyhow aU 
controversies are set at rest by the 
amendment that has been tabled. 
Therefore. I hope that there will be no 
dissentient voice on this and it will be 
unanimously accepted by the House.

Shri Natiniddin Ahmad: In view of 
the fact that this new turn has taken 
place, I beg permission to withdraw my 
amendment. Sir.

Mr. Deimty-Speaker; Has the hon. 
Member leave to withdraw his amend­
ment?

The amendment was, by leave, 
jj^ithdrawn.

Mr. Depoty-Speaker; Now I will put 
the amendment to the motion moved 
by the hon. Leader of the House.

The question is:
That for the words, ‘and resolves 

that Shri Mudgal be expelled from the 
House*, occurring at the end of the 
teotion, tne following be substituted:

•‘and resolves that ShH Mudgal 
deserved expulsion from the 
House, and further that the terms 
of the resignation letter he has 
given to the Deputy-Speaker at the 
conclusion of his statement cons­
titute a contempt of this House, 
which only aggravate his offence."

The motion was adopted.
Mr. Depoty-Speaker: Now I will put 

the motion, as amended.
328 P.S.D.
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**That this House, having consi­
dered the Report of the Committee 
appointed on the 8th June, 1951 to 
investigate into the conduct of 
Shri H. G. Mudgal, Member of 
Parliament, accepts the finding of 
the Committee that the conduct of 
Shri Mudgal is derogatory to the 
dignity of the House and inconsis­
tent with the standard which 
Parliament is entitled to expect 
from its Members, and resolves 
that Shri Mudgal deserved expul­
sion from the House, and further 
that the terms of the resignation 
letter he has given to the Deputy- 
Speaker at the conclusion of his 
statement constitute a contempt of 
this House, which only aggravate 
his offence.”

The motion was adopted.
Mr. Deputy-Speaker: The motion has 

been adopted unanimously.
Shri Kaninakara Menon (Madras): 

May I know. Sir, when action against 
this contempt is going to be taken by 
the Speaker?

Mr. Deputy-Speaker: That may be 
considered later. There is no question 
of any further action that is contem­
plated at present.

Shri B. Das (Orissa); May I submit, 
Sir, that this unhappy incident may be 
referred to a Committee of privileges? 
They may then advise the hon. Speaker 
on the action that should be taken.

Mr. Deputy-Speaker: There is a 
special Committee; it has reported and 
made recommendations also. The 
matter was referred to yesterday as to 
how the House should make rules and 
regulations. It is a matter which will 
be taken up independently.

HINDU CODE—contd.
Clause A.—(Overriding effect of Code.)\

The Bfinister of Law (Dr. AmbedJ 
kar): May I submit, Sir, that my 
motion with respect to clause 4 of thej 
Hindu Code, which was held over, may] 
be put and then the other business may 4 
be taken up? j

I
Mr. Deputy-Speaker; The hon. Minis-i 

ter wants preference to be given to thr^ 
Bill with respect to that part of ite 
The other day the discussion and repl̂ ô  
on the clause was over, but just as 
was about to put it to the House hon. 
Members said it might take a long time! 
and as it was 1-1.5 p.m. w e had toi 
adjourn. We will now finish it  li

- f
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I will now put the amendment of 
Pandit Thakur Das Bhargava.

The question is:
That for clause 4, the following be 

substituted:
‘*4. Any text rî le or interpreta- 

' tion of Hindu Law or any custo- 
' mary usage in force immediately 

before the commencement of this 
Code shall have effect with respect 
to any of the matters not dealt 

, with in this Coder

The motion was negatived.

 ̂ Mr. Deputy-Speaker: Now we come 
to amendment No. 449.

Pandit Thakur Das Bhargava
(Punjab): I beg to withdraw it.

I The amendment was, by leave,
I withdrawn.

Mr. Deputy-Speaker: The question is:
That in the amendment proposed by 

iffae hon. Dr. Ambedkar, in part (a) of 
tUie proposed clause 4, the words “or 

custom or usage” be omitted.
The motion was negatived.

Mr. Deputy-Speaker: The question is:
That in the amendment proposed by 

hon. Dr. Ambedkar, in the proposed 
oew clause 4,—

(i) in part (a), after the words 
î ‘dealt with in this Code’* the words 
•‘after ten years from the commence- 
XDent of this Code” be inserted; and

(11) after pari (b) the following
Explanation be added:

^^Explanation.—^Notwithstanding 
anything contained in sub-section
(a), for a period of ten years from 
the commencement of this Code, 
any text,, rule or any custom or 
usage in force, shall have effect.**

The motion was negatived.
Mr. Deputy-Speaker: The question is:
That in the amendment proposed by 

the hon. Dr. Ambedkar, in part (a) of 
the proposed clause 4, after the words 
•this Code**, where they occur for the 
^ o n d  time, the words “in so far as it 

A inconsistent with any of the provi- 
^ s  contained in this Code'* be

The motion was negatived.
I Mr. Deputy-Speaker: We pass on to 
I the next amendment now.

The question is:

That in the amendment proposed by 
the hon. Dr. Ambedkar, to the proposed 
clause 4, the following proviso be 
added:

“Provided that this Code shall 
not override such existing usage, 
custom and law as form part of the 
distinct culture of any section cl 
the people to whom this Code 
applies.** ,

The motion was negatived.

Mr. Deputy-Speaker: The next
amendment is 380. The question is:

That for clause 4, the following be 
substituted:

“4. All texts, rules or interpreta­
tions of Hindu Law or all customs 
and usages and all other laws in 
force immediately before the 
commencement of this Act, in so 
far as they may be inconsistent 
with this Act. shall, to the extent 
of the inconsistency, cease to have 
effect.**

- The motion' was negatived.

Mr. Deputy-Speaker: The fluestion is:

That for clause 4, the following bo 
substituted:

“4. All texts relating to, and all 
rules of interpretation of Hindu 
law in the sacred books or in judi­
cial pronouncement of superior 
courts in India or of the Judicial 
Committee of the Privx Council or 
in the text books Mid,commen­
taries of learned writers and 
authors or otherwise, and all 
customs and usages in force imme­
diately before the commencement 
of this Code, in so far as they are 
inconsistent with this Code, shall* 
to the extent of the inconsistency, 
cease to have effect.**

The motion was negattVM.

Mr. Deputy-Speaker: The next one is 
420.

Pudit Thakur Das Bhargava: I beg
to, withdraw it.

The amendment was. by leave*
 ̂withdrawn.

Bfr. Deputy-Speaker: The amend­
ment No. 129 by Sardar Hukam Singh ia 
barred. Now 130.
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The question is:
That to clause 4, the following 

proviso be added:
“Provided, however, that this 

Code shall not override any text, 
rule or interpretation of Hindu 
Law. or any custom or usage or 
any other law in force immediately 
prior to the commencement of this 
Code which has the sanction of 
Hindu religion or any other religion 
to the followers of which religion 
or religions this Code will apply:

Provided further that this Code 
shall not override such existing 
text, rule or interpretation of 
Hindu Law, or any custom or usage 
or any other law in force which 
has sanction of morality behind It.”

The motion was negatived.
Mr. Deputy-Speaker: I shall now put 

Dr. Ambedkar’s amendment No, 6.
^The question is:

For clause 4, substitute:
“4. Overriding effect of Code.— 

Save as otherwise expressly 
provided in this Code:—

(a) any text, rule or interpreta­
tion of Hindu law or any custom 
or usage in force immediately 
before the commencement of this 
•Code shall cease to have effect with 
respect to any of the matters dealt 
^ith  in this Code; and

(b) any other law in force imme- 
-diately before the commencement 
o f this Code shall cease to have 
effect, in so far as it is Inconsistent 
with any of tbe provisions con­
tained in this^Code.*^

The motion was adopted.
IMr. Depniy-Speaker: The question is:

“That clause 4, as amended. 
«tand part of the Bill/'

The motion was adopted.
Clause V.&S amended, was added 

' 'to the BUI.
Mr. Deputy-Speaker: The House will 

now proceed with other legislative 
1)usiness.

Pandit Maitra (West Bengal): What 
«about the further clauses?
, Mr. Depnty-Speaker: The other 

VHisiness is on the order paper.
After that is disposed of, this will be 

4aken up.

PLANTATIONS LABOUR BILL
The Minister of Labour (Sbil 

Jagjivan Ram): 1 beg to move:
“That the Bill to provide for the 

welfare of labour and to regulate 
the conditions of work, in planta­
tions. be referred to a Select Com­
mittee consisting of Dr. Panjabrao 
Shamrao Deshmukh, Shrimati 
Renuka Ray, Shri R. Venkata- 
raman, Shri Kshudiram Mahata. 
Shri N. Alexander, Shri Maheswar 
Naik. Shri J. N. Hazarika, Shri B, 
Shiva Rao, Shri Satis Chandra 
Samanta, Shri Upendranath 
Barman, Shri Ari Bahadur Gurung. 
Shri Harihar Nath Shastri. Shri 
Bijoy Kumar Pani, Shri Kishori- 
mohan Tripathi, Shri A. K. Menon, 
Shri Dev Kanta Borooah, Prof.
N. G. Ranga, Shri Jaipal Singh. 
Shaik Mohiuddin. Shri C. M. 
Poonacha, Shri M. V. Rama Rao. 
Shri V. S. Sivaprakasam, and the 
Mover, with instructions to report 
by Saturday, the 29th September. 
1951.**
Sir, the plantation industry is one of 

the biggest organised industries in 
India judged either by capital invested, 
value of production, or number of 
persons employed. Tea plantations 
provide employment to about nine and 
a half lakhs of workers, coffee one and 
a half lakhs and rubber estates about 
half a lakh. The acreage under tea. 
coffee and rubber respectively is 
766,541, 197,826 and 154.559. In spite 
of this, there is at present no legisla­
tion except a few to regulate the condi­
tions of labour in the industry. The 
Tea Districts Emigrant Labour Art 
enacted in 1932 applies only to Assam, 
and is not strictly speaking a piece of 
labour legislation. It is more a legis­
lation on emigration as it regulates the 
conditions of recruitment of labour for 
employment in the tea gardens of 
Assam. The Workmen's Compensation 
Act, 1923. which applies to estates 
growing cinchona, coffee, rubber or tea 
also does not confer any substantial 
benefit on plantation labour. Besidei, 
there are a number of other Labour 
Acts, for example, the Minimum Wages 
Act. 1948, the Payment of Wages Act, 
1936, the Industrial Disputes Act. 1947 
and the Industrial Employment Stand­
ing Orders Act. 1946, which are appli­
cable to plantation labour. These 
actments however benefit plantation 
labour to only a very limited extent.

^  The Labour Investigation Com­
mittee’s report on plantations in India 
observed that as the conditions of life 
and employment on plantations were 
different from those in other indua- 
tries, it would be very difllcult to fit
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plantation labour into the general 
framework of the Industrial Labour 
legislation without creating serious 
anomalies. The Committee recom­

a ’ Plantation Labour Code 
aU plantation areas.

^The need for a separate plantation 
legislation was duly recognised by the 
Ministry of Labour w hi^  in its five 
year programme envisaged that
improvement of wages and living 
conditions of plantation labour should 
be one of the first tasks of the Govern­
ment to secure. A Conference of
representatives of State Governments, 
employers and workers was convened 
In New Delhi in January, 1947 which 
discussed specialised problems of the 
plantation indt^stry. It was agreed 
that there should be separate legisla­
tion to regulate the conditions of plan­
tation workers. A memorandum 
setting out the outlines of plantation 
legislation was therefore prepared and 
placed before the second Session of the 
Industrial Committee on plantations 
held in March-April, 1948. The Com­
mittee accepted the Memorandum gene­
rally. The proposals were again dis­
cussed at the first Session of the Stand­
ing Plantation Committee held in 
September, 1949, when it was agreed 
that there should be a comprehensive 
Plantation Act applicable throughout 
India and that, in the first instance, it 
should apply to Tea, Coffee, Rubber and 
Cinchona Plantations. The proposals 
were subsequently incorporated in the 
form of a Departmental Bill which was 
discussed at the third Session of the 
Industrial Committee on pinn+otions 
lield In November, 1950, where the 
main principles of the Bill were gene­
rally accepted. The Conference was 
attended by representatives of State 
Governments concerned, Employers and 
Workers’ organisations.

The Bill extends to the whole of 
India except the State of Jammu and 
Kashmir and comes into force on such 
date as the Central Government may 
by notification in the official Gazette, 
appoint. It will apply in the first 
instance to Tea, Coffee, Rubber and 
Cinchona Plantations, but the State 
Crovemments are emoowered, subject 
to th re'ious approval of the Cen­
tral Government, to apply it to any 
other rlsiss of Plantations as well. A 
•'Plantation*' has been defined as any 
*and which is used, or Intended to be 
used for growing Tea, Coffee, Rubber 
or Cinchona which comprises ten 
acres or more or whereon twenty or 
more persons are employed, or were 
employed on any day of the preceding 
twelve months. A “Worker” has been 
defined as a person employed on a 
Plantation estate for hire or reward,

whether directly or through any 
agency to do any work, skilled or un­
skilled, manual or clerical, but does 
not include a medical attendant and a 
person whose monthly wages exceed 
Rs. 200. It also does not include any 
person employed for the management 
of a Plantation, whether as a 
Manager, Assistant Manager, Supervi­
sor or in any other capacity thereto.

The salient features of the Bill 
are:—

(i) Appointment of duly qualified 
persons as Chief Inspectors and 
Inspectors for purpose of properly 
implementing the provisions of the 
BiU in each State.

(ii) Appointment of certifying 
surgeons for the examination and certi­
fication of workers.

(iii) Provisions of sufficient supply 
of wholesome drinking water for aU 
workers.

(iv) Provision of such medical faci­
lities for the workers as may be pres­
cribed by the State Government.

(v)* Powers have been vested in the 
State Government to make rules 
requiring plantations wherein two 
huni-ed and fifty workers are ordi­
narily employed, to provide one or 
more canteens.

(vi) Provisions of creches where 
more than one hundred women workers 
are employed.

(vii) Powers have been vested in the
State Government to make rules 
requiring plantations to provide educa­
tional facilities. "

(viii) Provision o f  housing accom­
modation for every worker and his 
family residing in the Plantations. It 
is proposed to vest the State Govern­
ment with powers to make rules for 
prescribing the standard and specifica­
tions of accommodation.

Ox) No worker can be required c 
allowed to work in excess of 54 hours 
week and no adolescent or child for 
more than 40 hours a week. y

(x) The State Government me 
rules provide for weekly day of 
which shall be allowed to all workeiw

^xi) Every worker in a plantation 
shall be allowed leave with wages h 
the rate of one day for every thirtr 
days of work in the case of an adult oi 
adolescent, and one day for every 
twenty days in the case of a child. 
The leave shall not accumulate for 
more than 30 da3̂ .
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(xii) The employment of children 
under twelve is proposed to be pro­
hibited. No woman or child worker, 
other than midwives and nurses, except 
with the permission of the State Gov­
ernment. shall be employed in any 
plantation—otherwise than between 
hours of 6 A.M. and 7 p .m .

(xiii) The Bill also provides that 
every worker shall be entitled to 
obtain from his employer sickness 
allowance on the certificate of a quali­
fied Medical Practitioner, and mater­
nity benefit in the case "of women for 
such period and such intervals as may 
be prescribed. Power has been given 
to  the State Government to make rules 
regulating the payment of sickness or 
maternity allowance.

(xiv) The Central Government are 
authorised to issue directions to the 
Government of any Part ‘B’ or V* 
-States as to the carrying into execution 
in the State of the provisions of this 
3ill.

(xv) The State Governments may 
exempt, subject to the previous 
approval of the Central Government, 
any employer from all or any of the 
provisions of this Bill.

These are the salient features of the 
Bill and if it is enacted, it will go to 
«ome extent to improve the conditions 
of workers in plantations and also 
provide them with certain amenities. I 
do not want to take more time of the 
House and commend my motion for the 
acceptance of the House.

Mr. Deputy-Speaker: Motion movetd:
X *‘That the Bill to provide for the 

welfare of labour and to regulate 
the conditions of work, in planta­
tions, be referred to a Select Com­
mittee consisting of Dr. Panjabrao 

. Shamrao Deshmukh. Shrimati 
Renuka Ray, Shri R. Venkata- 
raman, Shri Kshudiram Mahata,

; Shri N. Alexander, Shri Maheswar 
Naik, Shri J. N.. Hazarika, Shri B.

. Shiva Rao, Shri Satis Chandra 
Samanta, Shri Upendranath 
Barman, Shri Ari Bahadur Gurung, 
Shri Harihar Nath Shastri. Shri 
Bijoy Kumar Pani. Shri Kishori- 
mohan Tripathi, Shri A. K. Menon, 
Shri Dev Kanta Borooah, Prof.
1%. G. Ranga, Shri Jaipal Singh,

V, >a ik  Mohiuddin, Shri C. M.
: .v;'obnacha, Shri M. V. Rama Rao, 

^hri V. S. Sivaprakasam, and the 
Mover, with instructions to report 

. by Saturday, the 29th September,
Jf 1951.̂ ’
^  Shri Khandobhal Deaai (Bombay); 
Bir, I do not want to take much time 

the House, because I am interested

that this Bill should become an Act at 
early as possible. I must, in thle 
connection, express my gratefulness to 
the hon. the Labour Minister for bring­
ing forward this Bill. The House will 
realise that plantation labour is one of 
the most neglected sections of the 
working classes In the country. For 
obvious reasons, the details of which I 
need not go into at this stage, the 
House will be surprised to know that 
before independence in 1947, all these 
gardens were a sort of isolated king­
doms managed by the planters and 
they would not allow any outside influ­
ence, or contact with plantation labour. 
This naturally resulted in gross exploi­
tation of the plantation labour for 
nearly two to three generations.

As the Hou$e is well aware the tea 
industry is one of our most important 
foreign exchange earning industry. 
But it has been built up on the sweat 
and toil of thousands of people who 
have been extracted from their natural 
habitation to develop these plantationa 
on hills and marshy areas infested with 
malaria and all sorts of diseases. The 
planters took full advantage of thr 
political condition of the country in the 
last two or three generations to develop 
their industry; but the human factor 
the industry was grossly neglected. As 
I said plantation labour had no contact 
with the outside world. . As a matter ot 
fact most of these plantation gardens 
are little castles guarded by the plain 
ters themselves. About five or six 
years back if any of us wanted to go 
to any of these plantations, we coiM  
have been denied an opportunity on the 
plea that it was private property. 
Most of the plantations, miles together* 
are owned by the planters who would 
not allow anybody to enter that field.
1 may Just say that in 1938 Mr. Girl 
who was the Labour Minister went to 
one of the South Indian plantations 
where he talked to a labourer and 
enquired of him whether he had got 
any difficulties. The poor labourer 
made some complaint. The result was 
that after he came down—of course 
the hon. Mr. Giri could not be there 
for all the tihie—that particular worker 
was dismissed. TJiat was in 1937 or 
1938. Thanks to independence for the 
first time our hon. Labour Minister 
went in 1946 to one of the South 
Indian plantations, and the door wps 
opened for the outride people to g ^  
into the plantations. I am in a posi­
tion to state today that in the last four 
years, under the auspices of the Indian 
National Trad^ Union Congress, for the 
first time the plantation labour has 
been able to see some sort of civiliza­
tion. That is, people ttom outside are 
now able to go there, talk to theoL 
understand fheir problems. And 1 
must say that after independence this
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is the first time that labour conditions

the plantations are sought to be 
regulated.

It has always been pointed out that 
plantation is agriculture, and agricul­
ture means a provincial subject. We 
have 'got four Provinces in which 
l^antations are situated more or less— 
Assam, Bengal, Madras and Travan- 
core-Cochin. Under the pretext and 
the technical ground of plantation 
being agriculture, a provincial subject, 
no law was applied to it. Gradually 
<ome laws were applied, but the plan­
ters were very powerful interests, and 
the result was as I said in the Begin­
ning that plafrtation labour was 
entirely neglected.

As it is, it must be reajized that 
certain provisions have been made in 
this Bill for educatiotl. medical aid, 
housing etc. I think the Select Com­
mittee will look into these a little 
further and make particularly these 
three or four provisions more effective. 
Because, let the people in this country 
realize that plantations are situated in 
such regions where for miles together 
they have no human contact. So if the 
fllantation labourers’ children are to be 
iducated it must be the duty and obli­
gation of the plantations to make provi­
sion for them. The same thing applies 
more or less to medical and housing 
facilities, because as I said within miles 
of these plantations there is no school 
Which is owned either b̂y any public 
authority. Municipality or Government. 
There are no medical facilities. And 
the plantation labour has got no 
housing also.

As 1 said, I do not want to take much 
of the time of the House because the 
time at the disposal of this Parliaianent in this session is very short. So I 
wholeheartedly support this Bill and 
when the Bill goes to the Select Com­
mittee I hope that in the next two or 
three days some suggestions will be 
made by the Members of the Select 
Committee which will be incorporated 
in the Bill. It is not that I am com­
pletely satisfied with this Bill. Any­
way it is just the beginning of regula­
ting plantation labour and bringing 
abgut a uniformity for the first time. 
If you get this sort of Code on the 
statute book the experience gained will 
go a long way in bringing about unifor­
mity and getting the Code amended as 
time passes.

Dr. M. M. Das (West Bengal): Sir, 
while making his motion for reference St this Bill to the Select Committee the 
1km. the Mover has tried to impress

upon the House the necessity of bring­
ing such a legislation. He has men­
tioned various Labour Acts and has 
quoted from the Labour Investigation 
Committee to substantiate his argu­
ment, The fact that plantation labour 
stands altogether on a different footinff 
from the other sections of labour, the 
fact that the conditions of life and 
employment in plantation labour are 
altogether diflerent from those of other 
Industries seem to be the main conten­
tion of his argument. It is true that 
the provisions of the different Labour 
Acts that are already in force in this 
country do not safeguard adequately 
the various interests of plantation 
labour. Judging from this point of 
view I am fully convinced that there 
really exists a necessity for a legisla­
tion of this kind. Therefore I give my 
whole-hearted support so far as the 
principles of this Bill are concerned.

Coming to the various provisions of 
this Bill it appears to me that these 
provisions can be broadly classified 
under two heads. Some_ of the provi­
sions are really nece«|sary, justifiable, 
pragmatic and therefore should be 
implemented. There is a second cate­
gory of provisions which in my opinion 
and judging from the conditions that 
prevail in this country today are un­
justifiable, impractical and cannot be- 
implemented. I propose to make a 
few observations so far as this second 
category of provisions is concerned, 
namely, which seem to me impracti­
cable and which cannot be imple­
mented.

Sub-clause (4) of clause 1 provides 
that in addition to tea, coffee, rubber 
and cinchona plantation the provisions 
of this Bill may also apply, if a SUte 
Government so desires, to any other 
plantation within the State. For argu­
ment’s sake let us assume that the Gov­
ernment of West Bengal in their 
anxiety and enthusiasm to please the 
Central Government makes the provi­
sions of this Bill applicable to the 
paddy growers of West Bengal. 
(Interruption). It can be applied. 
The provision is there. Why do you 
make such a provision? The definition 
of the word “plantation” is given in 
part (f) of clause 2. To satisfy this 
definition either of two conditions is 
necessary. Firstly the plantation land 
or the cultivated area must hav̂ e a 
minimum of ten acres and secondly the 
employer must employ at le^ t̂ twenty 
heads for any one day in the precediniC 
twelve months. The pressure of work 
for a paddy grower in Bengal is at the 
maximum during two times of the year, 
during the transplantation season and 
during the harvesting season. During 
tiis transplantation season when the
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fields are ready and the seedlings are 
grown, the paddy growers want to 
finish their jdb of plantation as quickly 
as possible. During the harvesting 
they also want to do that job as quickly 
ms possible because delav will injure or 
rather damage the crop and the grains 
will fall off from the stalks. During 
these two times—harvesting and trans­
plantation—a large number of tribal 
people, namely the Santals migrate to 
the villages of Bengal and the paddy 
growers avail themselves of this oppor­
tunity and take the services of these 
Santals, who come in batches of 20, 30 
or 40*s and finish their job as quickly 
Bs possible. The conditions of appli­
cability of the provisions of this Bill 
satisfy each and every one of these 
paddy growers of Bengal who have got 
at least ten acres of land. Now, if a 
cultivator who has got only ten acres 
of land is required by law to fulfil all 
the provisions of this Bill, I am afraid 
it becomes simply an impossible propo­
sition.

Clause 8 of the Bill provides tor 
adequate arrangement of drinking 
water. It enjoins the employer to 
provide and maintain at convenient 
places in the plantation a sufficient 
supply of drinking water for workers. 
I do not know what this “providing and 
maintaining at convenient places the 
plantation” means. Does it mean that 
every field should have a drinking 
water pipe connection or every field 
will... (Interruption). Plantation area 
is not a small area like a factory area. 
The 4iixie honoured arrangement for 
drinking for labourers in the
field, has been a' îwcass or earthen 
pitcher carried by the labourers them­
selves without any expenditure either 
on the part of the employer or the 
employees. I cannot imagine what 
more arrangements for drinking water 
for the workers in the field can be 
arranged.

Clause 9 provides for latrines and 
urinals. It says that the latrines and 
urinals will be so situated as to be 
convenient and accessible to workers. 
Latrines and urinals are indispensable 
so far as factories are concerned but in 
agricultural fields how can they be 
constructed, what useful purpose they 
will serve and if constructed at all, 
whether they are to be used by the 
workers or not, surpasses my compre­
hension. It is said that India lives in 
villages. I do not know how many
villages in this country has got-----
{tntemiption).

Clause 10 provides for medical faci­
lities. It says:

**In every plantation there shall
be provided and maintained to as 
to he readily avaflable durlnir an

working hour  ̂ such medical facili­
ties for the workers as may be 
prescribed by the State Govern­
ment.”
If by medical facilities, it means a 

first aid box, then I have got nothing 
to say but if it means that a qualified 
medical man should remain always 
ready during the whole period of work, 
then I submit that it becomes an 
impossible proposition.

Shri Sidhva (Madhya Pradesh): 
Why?

Dr. M. M. Das: A man having ten 
acres of land and employing 20 
labourers is he going to employ a 
qualified medical man from six in the 
morning to seven in the evening?

Shri Sidhva: Mention the number of 
workers.

Dr. M. M. Das: Clause 13 provides 
for recreational facilities. I have 
nothing to say about the big gardeni. 
They have made this law. applicable 
even to the farmer whose capacity is 
very small. This clause requires every 
employer to make provision in hin 
plantation for such recreational faci­
lities for the workers and the children 
employed there in as may be pres­
cribed. I beg to remind the House 
that this word ‘employer’ also means a 
man having ten acres of land only and 
who has employed only once in a year 
20 heads of persons as workers in the 
field.

Sir, a few words about the tea 
garden labour of our country and I 
have done. The tea garden labourers 
in this (‘ountry get food and clothing 
at a very subsidized rate. They get 
their rations at the price of Rs. 5 a 
maund, pulses at a similar rate and 
mustard oil which ordinarily sells in 
the market Rs. 2) a seer, they get it 
at 6 annas a seer. They ialso get 
clothes and umbrellas at a subsidized 
rate. Their average daily earning is 
from Rs. 2 to Rs. 2-8-0. The main pro­
blem with these people lies in extra- j 
vagant habits, in their drinking habits 
and their being absent from their 
works most of the days in a week. 
Whenever they get their wages, they 
go straightaway to liquor shops, drink 
to their hearts’ content and absent 
themselves from their work for three 
or four days. 50 per cent, absent from 
work is quite common and natural in 
these tea gardens. The average num­
ber of working days in a tea garden so 
far as individual labourer is concerned 
at the maximum, comes to four dasrs a 
week only. I think what is needed lor 
the upliftment of these labourers is not 
tfl tne stringent provisions of this
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[Dr. M. M. Das]
Bill—many of whom are quite neces­
sary, I admit that—but what is more 
necessary is some kind of social service 
which will educate these people, which 
will teach them to give up their extra­
vagant habits and live more frugally.

In concluding my remarks, I beg to 
submit that if this Bill as has been 
Introduced in this House is passed into 
an Act, will cause great difficulties and 
hardships to new and small concerns 
who ^re so to say, struggling for their 
existence today. I hope, Sir, that this 
Bill will undergo a drastic change in 
the Select Committee before it emerges 
from that Committee in a more accept­
able form. I support the motion.

Shri J. N. Hazarika (Assam); Sir, I 
welcome this Bill. I think that such a 
sort of measure should have been 
brought much earlier by our Govern­
ment. I completely agree with Shri 
Khandubhai Desai who said that the 
condition of the labourer in plantations 
before independence was much more 
worse than what it is now. Before 
independence, Sip, we could not 
approach the tea gardens in Assam.
I had no personal knowledge or contact 
with the plantations of coffee and 
rubber etc.

12 Noon

But I have had personal contacts 
with the tea plantations in Assam. I 
know the managements of the tea 
gardens are so strict or so discourteous 
to the people outside that they do not 
allow the people to go inside their 
gardens. If you will permit me. Sir, I 
would like to give one example. When 
once I was cycling in front of an office 
In a tea garden, in my part of th« 
country, the tea garden manager threw 
•tones at me. This was the condition 
before independence. With the attain­
ment of independence, we must see 
that the conditions of our labourers 
Improve in all directions. In respect 
of health, in respect of their education 
and other facilities, we must do some­
thing as immediately as possible. Till 
recently, there were no primary schools 
In the tea garden areas. The local 
boards in certain districts of Assam 
were good enough to provide primary 
schools in certain tea gardens; but this 
process is not yet complete. In many 
tea gardens, there are no schools.

Sbri Jagjlvan Ram: You can say all
this in the Select Committee.

Shri J. N. Hasarlka: From the point 
of view of their health, there are many 
tea gardens in which there are no 
liospi^* But, stiU the licensinf 
•uthoritlas are giving licences to theee

people to manufacture tea, etc. As 
the Bill provides for various amenities 
to the labour community, I recommend 
that the Bill should be laken up as 
early as possible and passed for the 
benefit of the labour classes.

The labour population of Assam Is 
not an indigenous one. They have 
been imported from other States like 
Madhya Pradesh, Bihar apid some other 
States. Their condition is hopeless; I 
have personally seen their condition. 
Their housing condition is very bad. 
They have been made to live in houses 
which are not fit for human beings 
living in some gardens: I do not say, in 
all. In many respects, they are in a 
condition of slavery. I welcome the 
provisions of the Bill and I request the 
House to pass this measure as early as 
possible before it is too late so that we 
can do some good lo this poor lot, 
which they deserve from a National 
Government like ours.

Mr. Deputy-Speaker: Mr. Poonacha.
An Hon. Member: He is a member 

of the Select Committee.
Mr. Depnty-Speaker: I shall flrst give 

opportunity to hon. Members who are 
not members of the Select Committee. 
Mr. Damodara Menon. He comes from 
Travancore. I will call Mr. Guha next 
Latex on. I will give an opportunity te 
Mr. Poonacha also.

Shri Sidhva: Non-members, flrst. Sir. 
T am not a Member of 'the Select Com­
mittee.

Mr. Depaty-Speaker: Yes.
Shri Damodara Menon (Tr^vancore-

Cochin): As you said. Sir, I come from 
a part of the country in which ther» 
are many plantations, T  mean from 
Travancore-Cochin and Malabar.

Mr. Khandubhai Desai said that 
before independence, the condition of 
labourers in these plantations was very 
bad. I. must say that even after
independence, thfeir condition has not 
improved to any appreciable extent. 
It is tcue that we can occasionally go 
and meet some of them. But, even 
today, it is very difficult for any public 
worker to go and contact these 
labourers and enquire into their
grievances. The plantations are consi­
dered as the preserves of the owners 
and also of the capitalists, most of 
them foreigners. They are very
suspicious of any interference in the 
living conditions of these labourert. 
I have had occasion to visit some of 
these plantations. In many of them 
there are beautiful bungalows tor the 
managers and oth^ staff te lAfe in:
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especially for the owners of these 
plantations. But, if you turn to the 
•places where the labourers are living, 
you will see that they are not worth 
livinj? in ?t all. They are miserable 
hovels. In an one-room tenement, you 
find very often two or three families 
crowded together and as everybody 
knows, these places are highly malarial 
and the labourers and their children 
especially, suffer from malaria. Their 
condition is so miserable that one 
thinks that they are living in hell. I 
am glad therefore that the hon. Labour 
Minister has thought that a Bill of this 
nature is necessary. »

Now, the provisions of the Bill, I am 
sorry to say, do not go far enough; 
but even in its limited sphere, it is
food. My previous speaker Dr. M. M. 

)as said that he was afraid that it 
may be made applicable to small paddy 
ilelds. I do not think that this Bill is 
meant to «jlply to paddy fields at all. 
There is also the question whether it 
should be made applicable to small 
holdings of ten acres. Especially in 
^ome places, a ten acre plantation is 
not an economic holding. That provi­
sion may be amended suitably. It is 
Jtiecessary to amend the definition 
clause so as to make it include pepper 
gardens, cardamom and other things 
also. There is no necessity to be 
exhaustive in our enumeration. But, I 
am sure nobody will apply the provi­
sions of this Bill to paddy fields.

He also said about drinking water 
supply. I do not think that anybody 
who has gone to these estates, 
especially the coffee and tea estates 
will doubt the necessity of having pure 
water supplied to the laboi^rers, as 
also the necessity for medical aid. 
These are times when plantation 
products get a good yield and also 
bring considerable profits to the 
owners, and as my frfend here suggestsr 
Ihey also earn a lot of dollars. What I 
am at is this. These plantations are 
mostly exempt from Incomertax.

Shri Poonacha (Coorg): They pay.,
Shri Damodara Memm: Agricultural 

taxes, they are paying.

Shri Poonacha: They pay Income-tax, 
except probably in Madras and Mysore.

Shri Damodara Menon: I am speaking 
t)f Madras. They are now contem- 
'plating the increase of land tax; but no 
agricultural Income-tax Is being 
imposed now. Therefore, they are 
making a lot of profit: especially tea, 
tsofTee or rubber— r̂ubber probably not, 
as I have reason to polnf tnft here— 
mnd pepper—lyavancore produces aH 

bringing a lot of

profit to the owners. I am sure they 
must be prepared to part with a cer­
tain portion, a considerable portion of 
their profits for the benefit of the 
labourers. Therefore, I welcome the 
provisions of the Bill. I would only 
suggest to the Select Committee that 
they should make the provisions a little 
more liberal. The condition of living 
of these workers must be made more 
attractive.

1 bave only one point more: that is 
about leave. The Bill suggests that for 
every 30 workint; days, the labourer 
may be given one day’s leave with 
pay. I would request the hon. Labour 
Minister to make it a little more 
liberal so that the labourer may get at 
least 15 days’ leave with' pay every 
year. With these words, Sir, I support 
the motion.

Mr. Deputy-Speaker: Shri A. C. 
Guha. After him I shall call other 
Members who are not on the Select 
Committee.

Shri A. C. Guha (West Bengail): Sir, 
I whole-heartedly welcome this Bill and 
would even say that it is a rather 
belated piece of legislation. This piece 
of legislation reminds us of the horrors 
that we have been hearing from our 
young days—the first decade of this 
century—about the miserable lives lad 
by the coolies of tea gardens. And 
because of this (here was a regular 
propaganda which we took up a g a i^  
the drinking of tea. It became part of 
our creed that we should not drink tea 
as that would be helping the process 
of sucking of the blood of the tea 
garden coolies and the ravishing of the 
chastity of the cooly women. That 
simple fact will give this House an idea 
how these coolies were living there, if 
that could â  all be called ‘living*, and 
how they were treated in those tea 
gardens. These tea gardens were 
really so many manorial castles and 
they were prohibited areas. The 
public would have no entry into these 
gardens and the tea garden managers 
were the lords of these creatures, who 
were once called human-beings. These 
tea garden coolies did not belong to the 
locality, but were brought from far off 
places—mostly from Chota Nagpur and 
other places. There were contractors 
who brought the labourers and they 
enticed them with bright prospects and 
then took them to unknown destina* 
tions. During the Non-cooperation 
days, as some of us may remember, 
there was a big exodus of tea garden 
workers and that upset the entire 
transport ssrstems of the Bengal-Assam 
Railway lines and the Steamer services 
because the workers in these cooosme 
also struck work in sympathy with tbm 
tea garden eooUes. The tea ‘
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cooliea wanted to come away fronn the 
flardens and the authorities there, with 
the help of the Government were 
putting in their way all sorts of difflcul- 

and obstacles. There were shoot­
ing and Uithi-charging of the coolies 
and in sympathy, the staff of the 
Bengal Assam Railway and the 
Steamer Companies all went on strike.

[S h r im a t i  D u rg a b a t  in the Chair]

We should remember that tea is one 
of our best foreign exchange earners. 
India supplies about 40 per cent, of the 
world’s tea requirement. This indus­
try in India has been built up by 
British enlrepreneurs. In the first part 
of the nineteenth century tea was first 
discovered in Assam. The Britishers 
started the industry: and even now 
about 80 per cent, of the tea gardens 
of Assam are owned by foreign 
capitalists. Most of these tea gardens 
have their head offices in Calcutta and 
about ten or twelve agency houses 
manage and control most of these 
Assam and Bengal tea gardens. Well, 
even after the attainment of indepen­
dence by our country. I have had 
CKcasion to go into these parts and get 
some idea about the present condition 
in which these labourers are living and 
working. I have to state that even 
now these conditions, especially the 
residential accommodation of these 
labourers is very unsatisfactory. Even 
now, though the former idea of seclu­
sion is no more there, and public 
workers and political workers are 
allowed to go there, still the condition 
of these labourers is far from satisfac­
tory. In̂  fact they are miserable. 
Therefore. I whole-heartedly welcome 
this Bill.

I would, however, like to draw the 
attention of the hon. Minister in charge 
of the Bill to certain provisions of his 
Bill. He stated that in the first 
instance, he would like to apply it to 
rubber, coffee, cinchona and leave it to 
the State Governments to bring other 
classes of plantations under the BUI If 
they choose. I would like him to 
^[lecify what are these other classes of 
plantations to which he has referred. 
An attempt has to be made to draw a 
line of distinction between agricultural 
farming and plantation. It will be 
rather hard to apply the provisions of 
the Bill to a plot of land of ten acres 
and engaging even 20 people. It has 
been stated in the Statement of 
Objects and Reasons that it would be 
dnncult to fit in plantation labour in 
the general framework of the Indus­
trial Labour Legislation without 
«raatiaf serious anonxalies. I agrM

with this statement. But I feel that Id 
drafting this present BUI they have 
copied so much from the Factories Act 
and other Labour Legislations. That 
point, I hope, will be looked ftito by the 
Select Committee and suitable modi­
fications made in tl>e various provi­
sions.

Then as regards creches, there is a 
provision that where “more than one 
hundred women workers are employed 
or were emnloyed on any cvy of the 
preceding twelve months, there shall 

. be provided and maintained by the 
employer suitable rooms for the use of 
children.” I feel that there should be 
some relaxation of tills provision 
because it may be that on one parti­
cular day in the preceding twelve 
months there were more than 100 
women employed, but not on other 
days, i^n other days there were 
probably only less women. As in the 
Factories Act. it should be taken as 
applying to concerns where generally a; 
number of .50 women are employed^ 
Generally the number should be large 
and in that case this provision should 
be made to apply.

Also in the Factories Act, the di.strict 
magistrate Is an ex-officio inspector. 
He has the powers of inspection. So 
also in this case, as the plantation 
gardens are not very much scattered, 
the district magistrate should be given 
the powers of an inspector so that 
Government need not spend more 
money in employing other inspectors.

The explanation No. 2 under clause- 
18 reads :

“Nothing contained in this 
section shall apply to any worker 
whose total period of emplojrment 
including any day spent on leave 
is less than six days.”
I do not understand these six dajrs 

in what period; I think within a week. 
Nothing has been stated here.

I appreciate one thing. It has been 
the habit of Government to ask the 
House to pass legislations and hand 
over all the powers to local Grovern- 
ments, local authorities or their officers. 
Here I am glad that the Central 
Government has kept at least some^ 
powers to itself. While framing the 
rules the State Grovernment has to 
obtain the approval of the Central 
Government and the Central Govern­
ment may give directions to the State 
Governments. Even then I would like 
that in rule-m^ing toitiative should 
not be absolutely ^ven over to the 
State Governments, the rules should 
l^ave to be unifonn and so the Osntrnt
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Government may make the rules after 
consulting the State Governments, 
instead of as provided here that the 
State Government shall make the rules 
and seek the approval of the Central 
Government.

With regard to the clause for the 
provision of educational facilities, I 
agree that there should be such pro­
visions as most of the gardens are 
situated in such areas as have no 
educational facilities. Most of the 
gardens in Bengal pay an educational 
cess, which is not a negligible sum. In 
addition to paying that cess these 
gardens should not be made to bear 
any additional expense. The State 
Governments may be asked to open 
primary schools, etc. within the gardens 
with the money collected as educational 
cess.

As I hav’̂ e said before even now in 
Bengal and Assam 81) per cent, of the 
gardens are controlled by Europeans. 
Now there is a shift which is being 
noticed for sometime and Indian 
enterprise has been taking to tea 
plantation. Most of these gardens are 
small and they have not much capital 
behind them. Wherens the European 
gardens are about 800 acres on an 
average, the Indian gardens are about 
100 acres only. So while imposing 
conditions the Government should see 
that the new Indian enterprise, which 
is taking to tea plantation and replacing 
the European capital* is not made to 
suffer or is put to any undue hardship.

Shri Sidhva; Madam, there is no
quorum.

Mr. Chairman: There seems to be
no quorum and I do not want to proceed 
with the business without a quorum. 
I will ring the bell. Now there is a 
quorum and the hon. Member may 
proceed.

Shri A. C. Guha: I was saymg that 
the tea industry was a monopoly of the 
Europeans jmd now some Indians are 
entering into the field. I do not want 
that the conditions imposed should be 
too hard on them lest the Indian enter­
prise should be nipped in the bud by 
the provisions of the Bill. The Select 
Committee should make provision for 
smaller gardens.

Before I resume my seat I would 
remind the House that in the Assam 
tea gardens alone the total number of 
workers would be over ten lakhs. It 
was twelve lakhs previously and some 
of them have gone over to Pakistan. 
Even now the tea ^rden labour in 
Assam would be ten lakhs. In Bengal 
and Tripura it would be about one and

a half to two lakhs. In other parts 
i.e., in the south their number would 
be two to three lakhs. With regard to 
coffee the labour employed would be 
one and a half lakhs and in rubber 
it would be 50,000. In cinchona the 
number will be very small, perhaps 
about 5,000 in Darjeeling. Thus about 
fifteen lakh workers are engaged, whose 
lot is to be ameliorated by this Bill. 
One important feature of this labour 
is that it contains a much larger pro­
portion of women workers'Hj an in other 
labour, probably their number would 
be about 50 per cent, of the total labour. 
That also should be taken into 
consideration. Also children constitute 
twelve to thirteen per cent, of the total 
labour. So they should all have the 
modem amenities of an organised 
Industry.

With these words I support the Bill 
and I hope the Select Committee will 
make suitable modifications in the Bill 
to meet the requirements I have 
mentioned.

Shri Poonacha ros<̂—

Mr. Chairman: I would like to say 
that as far as possible those who are 
members of the Select Committee 
should refrain from taking part. In the 
case of every Bill if we were to relax 
the rule the House cannot go on with 
the work expeditiously. So I do not 
want to make any exception now.

Shri Jagjivan Ram : They will have 
their say in the Select Committee.

Mr. Chairman: Are there any special 
considerations why the hon. Member 
Shri Poonacha. who is a member of 
the Select Committee, wants to speak?

Shri Poonacha: I have something 
fundamental to say about the Bill. In 
spite of the fact that I am a member 
of the Select Committee I might be 
given a chance to say something about 
the Bill in general before the motion 
for reference to Select Committee is 
accepted by the House.

Shri Harihar Nath Shastri (Uttar 
Pradesh) : In that case I would also
like to speak.

Mr. Chaiijnan: Whatever the hon.
Member may have to say he can 
successfully plead before the Select 
Committee. The Bill will ultimately 
come before the House when he will 
have further opportunities to speak. If 
I now make a relaxation in the case of 
one Member naturally other Membere 
would also like to speak» who may 
members of the Select Committae
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Shri Jajoo (Madhya Bharat): I beg 
to move :

“That the question be now put.*'

Shri Peonacha: On a point of order, 
may I ask whether after a motion for 
reference to Select Committee is 
accepted by the House and the 
principles underlying the Bill are 
accepted, it would be open to any 
member even in the Select Committee 
to oppose the very basis that under­
lies the Bill?

Mr. Chairman: I want to know
whether the hon. Member has given 
notice of any amendment opposing the 

‘ motion for reference to Select 
Committee.

Shri Poonacha: The absence of that 
need not mean that I should be pre­
cluded from making my observations 
at this stage. Merely because one has 
not given notice of an amendment he 
does not lose his right to speak.

Mr. Chairman: The hon. Member’s 
point is that he wants to oppose the 
motion for reference to the Select

• Committee but even in that matter it 
Is open to him to lay it before th^ 
Select Committee.

Now I will put the motion for closure.
Shri Sidhva: Madam, you have to

tise your discretion as to whether there 
has been sufficient discussion. If you, 
first of all, are satisfied on that then 
you have to ask the House. Are you 
satisfied that there has been sufficient 

' discussion? We do not want to prolong
• discussion on this Bill—we want to send 
it to the Select Committee today—but 
I would submit that as we have at our 
disposal another three quarters of an 
hour and ses the hon. Minister would 
not take more than five minutes to 
reply, we may have discussion for 
another half an hour.

Mr. Chairman: I am perfectly satis­
fied of one position, that this Bill is 
very important; not only the Members 
of Parliament but many people outside 
Parliament are eagerly looking forward 
to the passing of this Bill. Therefore, 
the sooner we adopt this motion for 
reference to Select Committee, the 
better.

Shri Sidhva: Members who are not 
in the Select Committee are certainly 
supposed to make certain suggestions 

"for the consideration of the Select 
"Committee. You, Madam, rightly said 
that it is a very important Bill. Under 

^ e s e  circumstances, it is only fair that 
Members who know something about it

should be ailowed to m^ke suggestions 
for the consideration of the Select Com­
mittee. Otherwise their views go by 
default; after the Select Committee 
reuort comes it is very d fficult to get 
any amendment perused. When tiie 
Bill is very important it is only fair 
that the House should be given an 
opportunity to discuss it.

Mr. Chairman: If it is the case of
only Mr. Sidhva I would certainly
consider it, but if it is an exception 
and other Members would also like to 
speak then 1 wiU have to put the
motion to the House.

Shri B. K. P. Sinha (Bihar) : We are 
so eager to hear Mr. Sidhva.

Mr. Chairman: I would like Mr.
Sidhva to speak for two considerations: 
because he takes interest in this and 
also because he will make useful points. 
However, I am now bound by the 
motion.

Shri Harihar Nath Shastri : May I
suggest that he may be put in the 
Select Committee?

Shri Sidhva : No, no.

Mr. Chairman: I would certainly be 
willing to accept an amendment by the 
hon. Minister.

Shri Jagjivan Ram : I will certainly 
propose that the name of Mr. Sidhva 
may also be included.

Mr. Chairman : The question is : 
“That the question be now put.*"

The motion was adopted.
Shri Jagjivan Ram: Madam, I do

not propose to take much time of the 
House. I must thank hon. Members 
who have welcomed this piece of 
legislation from every side of the 
House. I would like to say something 
about one or two points which have 
been raised by my friend, Dr. Mono 
Mohon Das. I am afraid he is 
labouring under an unjustifiable sense 
of misapprehension, and that is that he 
is afraid perhaps that the Government 
of West Bengal will be so progressive 
as to extend these measures to paddy 
cultivation. I wish the State Govern­
ments were so progressive. Even if it 
is extended one need not argue a case 
to a point of absurdity. No one in this 
country would think of providing 
urinals and latrines in our paddy fields. 
Nobody will Insist that a paddy field 
of ten acres should provide a drinking 
water well and a tap—I think he must 
either be a fool or a lunatic. Nobody 
will be foolish enough to ask that a 
paddy field of ten acres should provide 
grounds for recreation on them. Any*
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body with even a slight knowledge of 
the conditions in our villages knows 
that no special fields and playgrounds 
have to he provided. Labourers know 
how to play Kabaddi, cheeka and other 
indigenous games. I am afraid Dr. Das 
has no experience of our village life.

Dr. M. M. Das: Most respectfully
I beg to inform the House that I have 
been bonf and brought up in a village.

Shri Khandubhal Desai: Sometimes 
jou  forget the past.

Dr. M. M. Das: I have not forgotten.
Shrl Jagjivan Ram: I am glad to 

hear that. He might brave played these 
games on our village grounds and if 
one can conceive of providing these 
amenities to the village labourers one 
will not grudge to find some extra 
grounds for them. One need not labour 
under any misapprehension. Even if 
the provisions of this Bill are extended 
to paddy cultivation and agriculture, 
these amenities will not be insisted 
upon to a point of absurdity.

One or two points were raised by 
my friend Shri Khandubhai Desai and 
others. They complained that oppor­
tunities of contact with plantation 
labour are rather difficult for trade 
union and other public workers. My 
friend Shri Guha quoted examples 
which perhaps occurred long long years 
ago. He is not perhaps aware that 
there is an Act to which I referred in 
my opening speech; The Tea District 
Emigrant Labour Act. By that Act, we 
control and regulate the recruitment 
and other conditions of emigrant labour 
who migrate to the tea districts of 
Assam from C.P., Orissa, Bihar and 
UP. The number of emigrant labour 
every year has been progressively 
decreasing and today we nave a more 
or less stable labour force in the tea 
gardens who have settled down there 
as settlers in those States.

As soon as 1 took charge of this 
responsibility in 1946, the first thing 
I did was to visit the plantations in 
Madras. I had some idea of the 
conditions of labour in plantations 
which I had read in books, but I never 
thought that the condition of plantation 
la b o iir  w?) u ’ fu) W hpn T thpir
condition, I decided that something will 
have to be done and thouch this Bill 
is being taken up in this Session I am 
glad to inform the House that even 
without any piece of legislation I could 
succeed in r̂etting some amenities and 
increase in the wages of plantation 
Workers throughout the country by 
mutual negotiation with the employers. 
I must take this onnortunity to conirra- 
tulate the employers, especially

Europeans, who were very cooperative- 
and responsive to persuasions and 
negotiations and who readily agreed to 
an increase in the wages of their 
workers and also to the provision of 
certain amenities and facilities which 
perhaps we would not have been able 
to do even if there had been some 
legislation. In some of the tea estates 
medical facilities are really very good; 
in some the housing conditions are 
really praiseworthy; but it is an un­
fortunate feature no doubt—the worst 
condition is in the estates owned by 
some Indian employers. It has been 
urged by some Members that special 
considerntion should be shown .tn small 
employers and we should see that they 
are not eliminated. My attitude in all 
these respects has been quite clear and 
consistent. I have^always held that an 
industry which primarily wants to exist 
on the exploitation of the workers 
employed in it should not find a place 
in the picture of the economy oi the 
country. We should certainly encourage 
our industries But at the same time 
we must see that while we give all 
possible protection to that industry, we 
do not allow free and unrestricted 
exploitation of the workers engaged in 
that industry. There are certain mini­
mum standards which every industry 
will have to provide and if an industry 
or establishment finds that it is not 
possible to run that unit economically 
by providing the minimum standards 
of amenities and wages to the workers, 
It is better that that unit goes out of 
the picture.

One catch-word which always has 
been used by the employers was also 
used by my hon. friend Dr. M. M. Das: 
that is that the workers have got 
extravagant habits, they indulge In 
drinking, they squander away the little 
earnintrs thnt thev uet and that they 
indulge in absenteeism. This is a very 
popular commonplace catch-phrase used 
by the employers. I am sorry it has 
been used by my hon. friend Dr. Das.

Dr. M. M. Das: It Is true.

Shri Jagjivan Ram: I know It Is 
true. But at the same time we shall 
have to analyse why the worker should 
indulge in the drinkini? habit. Is it not 
because he wants to drown his misery? 
Is it not that his wages are so low that 
he is not able to have any recreation 
or dJversInn’  Has nnybody thought 
over it from that angle?

Shrl PooTiarha: May I ask one
question. Is it not a fact that people 
who have all these nmenltfes and 
recreation, and a good life, also indulge 
In drinking? What Is the psychology 
there?
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Shri iaifjivan Ram: That is luxury.
I have nothing to worry about those 
persons, driving in their motor cars, 
going to cinema houses and then to 
the liquor shops. I am not pleading 
their case. I am pleading the case 
of those workers who, rfter a day of 
hard work, go to their hovels from 
the factory and the field—hovels into 
the atmosphere of which none of jus 
would dare to enter. The real difficulty 
is that today our appreciation of the 
labour problem is simply an inr 
tellectual one. We come from a class 
which is quite separate from the 
labouring classes and our sympathy 
is inteMectual sympathy. We do not 
try to appreciate or analyse as to what 
are the causes, what are the factors 
which force them to indulge in those 
bad habits. I will be the last man 
in the world to defend drinking habit.
I have been trying my utmost to 
inculcate a habit of thrift and 
temperance in the workers. I have 
been insisting upon the State Govern­
ments concerned to intitauce prohibi­
tion in those areas. But I know at 
the same time that prohibition by 
itself will not do, unless we provide 
some facilities for their recreation as 
has been done by some of the State 
Governments. In Bombay they have 
provided such facilities and thus have 
to a certain extent been able to divert 
the workers to the recreation fields 
from the liquor shops. So you cannot 
simply blame the worker.

Perhaps, my hon. friend Dr. M. M. 
Das Is not aware that the total 
monthly earning of plantation labour 
today comes to something between 
Rs. .30 to 40. Perhaps It is news to 
him.

Dr. M. M. Das: That Is due to
absenteeism.

Shri Jagjlvan Ram: And the blame 
is that there is absenteeism.

Shri Khandubhai Desai; Forced 
absenteeism.

Shri Jagjivan Ram: I wish he would 
analyse the figures of absenteeism. 
This Is another catch-ohrase used by 
employers. I will invite the attention 
of mv friend to the Jndian J.abour 
Gazette which gives all these figures. 
If he will analyse them he will find 
that the Information that he has got 
about in<‘r*»asing absenteeism is alsp , 
not justified.

1 do not propose to go into the 
details bow workers in certain indus­
tries or even in the tea industry have 
at times to remain idle in spite of their 
best wishes to work. There is 
involuntary unemnlc^ent. It has 
been suggested to have social services

among them. I welcome the suggestion 
and I may inform the House that this 
year we are going to introduce some 
sort of social services. We have been 
able to receive about a few lakhs of 
rupees from the Indian Tea Cess*and 
we have allotted this sum to the 
different States according to the popu­
lation of the plantation labour in those 
States. With that amount we are going 
to introduce certain measures of social 
welfare activity. But that is not 
enough. We will require that that 
activity is supplemented by the efforts, 
co-operation and services of friends like 
Dr. M. M. Das, and I am sure he will 
lend his support, not only oral but 
active, at least in the plantations in his 
own State.

I do not claim that this piece of 
legislation is a very progressive one, 
but it Is something. Where there Is 
nothing today we are thinking of 
regulating the conditions of workers In 
the plantations and we want to provide 
certain minimum amenities for them. 
It will no doubt be a step forward. It 
is just possible that in course of time 
we may be in a position to have the 
same kind of legislation for regulating 
the conditions of work in plantations 
as we have for industrial workers. But 
today that is not the stage. We have 
to make a beginning, and what this 
BIM seeks to do is to make a beginning 
in that direction.

Certain suggestions have been made 
regarding the unit of plantation, that 
ten acres is too small an area, that the 
fixation of the number of employees 
at twenty will be too hard on certain 
employers. There Is another side to 
the picture which one should not 
ignore. There are employers and 
employers. There are good employers, 
ideal employers. I have all praise for 
them. There are unscrupulous em­
ployers who always try to take 
advantage of any loophole in the Bill, 
and if my friend Mr. Guha will think 
of this question from that angle he will 
realize that all possible safeguards will 
have to be taken so that unscrupulous 
employers may not t?et out of the scope 
of this Bill due to those loopholes.

Shri A. C. Guha: I did not suggest 
anything, that they should be allowed 
to split up their establishment and 
escape the law.

Shri Jagjlyan Ram: The Select
Committee will take all these sugges­
tions into consideration. I do pot want 
to pronounce any opinion on them,
I have only hinted that we have to take 
Into consideration that there are 
employers and employers. For good 
employers perhaps we do not require 
any piece of legislation. I can say that
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today even in the plantation industry 
there are employers who are doing 
much more than what we are goin^ 
to provide in this Bill. This is not 
really meant for that type of employers. 
This is meant for those types of 
•employers who even after all possible 
persuasion, negotiations, cajohng etc. 
do not see that it is also their responsi­
bility to do something for their workers.

Shri B. K. P. Sinha: On a point of 
information. Will this law also apply 
to the case of sugarcane plantations?

Shri Jagjivait Ram : If my hon. friend 
will look into the Bill, he will find that 
the plantations to which this Bill will 
apply in the first instance have been 
unlisted there. Power has been given 
to the State Governments to extend its 
scope to other plantations and if any 
State Government thinks that there are
glantations other than those provided 

1 the Bill where this Act should also 
be extended, it is open to them to 
extend it.

Shri A. C. Guha: What will be the 
line of demarcation between ordinary 
farming and plantations?

Shri Jagjivan Ram: That is obvious; 
that is a common sense thing and we 
need not go into much detail to clarify 
hypothetical presumptions. It has been 
suggested that there should be uni­
formity in the rules to be framed by the 
State Governments. I can assure the 
House that I will see that a model rule 
is drafted by the Central Government 
to be adopted by the State Governments, 
*o that we can have as much uniformity 
in the rule as possible. With these 
words, I commend my motion.

Mr. Chairman : The question is :
“That the Bill to provide for the 

welfare of labour to regulate 
the conditions of work, in planta­
tions, be referred to a Select Com­
mittee consisting of Dr. Panjabrao 
Shamrao Deshmukh, Shrimati 
Renuka Ray, Shri R. Venkataraman, 
Shri Kshudiram Mahata, Shri N. 
Alexander, Shri Maheswar Naik, 
fihri J. N. Hazarika, Shri B. Shiva 
Hao, Shri Satis Chandra Samanta, 
Shri Upendranath Barman, Shri 
Ari Bahadur Gurung, Shri Harihar 
Kath Shastri, Shri Bijoy Kumar 
Pani, Shri Kishorimohan Tripathl, 
Shri A. K. Menon. Shri Dev Kanta 
Borooah, Prof. N. G. Ranga, Shri 
Jaipal Singh. Shaikh Mohiuddin, 
Shri C. M, Poonarha, Shri M. V. 
Rama Rao, Shri V. S. Sivapraka- 
sam. Shri R. K. Sidhva and the 
Mover, with instructions to report 
t>y Saturday, the 29th SeptemW. 
1951.”

The motion was adopted.

Let the Minister

INDIAN STANDARDS INSTITUTION
(CERTIFICATION MARKS) BILL
The Deputy Minister of Commeree 

and Industry (Shri Karmarkar) : I beg
to move that the Bill to provide for 
the standardisation and marking of 
goods, be taken mto consideration.

Mr. Chairman: Before the hon.
Minister makes the speech, I would like 
to know about this. There seems to 
be an amendment by Mr. Guha for 
reference of this Bill to the Select 
Committee. I would like to know 
whether the hon. Minister is accepting 
that.

Shri Karmarkar: We are accepting 
that amendment. Perhaps it may be 
relevant if the hon. Member moves hia 
amendment.

Mr. Chairman : He may straightway 
move that amendment also.

An Hon. Member:
go on.

Shri Karmarkar: This Bill as the
House well knows has been previously 
published in the Gazette on the 3rd 
February, 1951 together with a state­
ment of Objects and Reasons and it was 
introduced in Parliament on 5th 
March, 1951.

As stated in the Objects and Reasons 
^standard marks or certification marks 
are a convenient measure to secure 
standarization of commodities in the 
interest of both producer and consumer 
according to the quality specified in 
recognized standards. As many Mem­
bers must be knowing in many pro­
gressive countries such as the U. K., 
France, Germany, Japan and elsewhere 
these standards have been in vogue for 
some time past and are at present beinf 
widely adopted. The matter is however 
so important and of such national and 
international interest that the Inter­
national Organization for Standardiza­
tion known otherwise as I.S.O., of 
which the I.S.I. has been a Member at 
the Council from its very inception, has 
recently organized a Special Committee 
to deal with the coordination of Certi­
fication Marks practices prevailing or 
proposed to be adopted in several 
countries. While on the one hand, the 
Indian Standards Institution is an 
active member of this I.S.O. Committee, 
it has prepared already, on the other 
hand, a scheme for Certification Mark­
ing in India in consultation with 
Industry in the country, the Govern­
ment departments concerned and the 
State Governments. The present Bin 
aims at conferring certain powers on 
the Government and on the Institution, 
powers which are necessary for tht 
implementation of this scheme. During
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the stages of formulation of the scheme 
Incorporated in the Bill, Industry has, 
without exception, I am happy to say, 
welcomed the principle of this Bill.

We may recall that the Indian 
Standards Institution which is a regis­
tered body, financed and managed 
Jointly by the Government and industry, 
was originally created under a Reso­
lution of the Government of India dated 
3rd September, 1946. It started 
lunctioning about the middle of 1947 
and has by now issued nearly 250 
standards covering important industrial 
products entering both the domestic as 
well as overseas markets. In addition 
there are a fairly large number of 
■ubjects under consideration, standards 
on which will be appearing from time 
to time.

The Indian standards issued by the 
Institution are prepared according to 
well defined procedure which requires 
consultation on a wide basis between 
producers, consumers, .trade interests 
and technologists. Though the standards 
issued by the Institution are purely 
voluntary measures, there is considera­
ble evidence to show that they are being 
widely adopted both by industry and 
the Government for the purpose of 
production and exchange of goods. In 
addition to the preparation and adop­
tion of standards in national and inter­
national basis aimed at promoting 
quality control and simplification in the 
industry, the objects of the Institution 
include adoption of standardisation 
marks applicable to products, commo­
dities and processes in respect of which 
national standards have been issued.

I should also add that as a natural 
consequence of the work which has been 
done already by the Indian Standards 
Institution and in fulfilment of one of 
its most important objects, this Bill is 
now introduced so that a properly 
organised Certification Mark Scheme 
may be put into operation. It must, 
however, be emphasised that the con­
tents of the Bill now before the House 
in no way make the application of 
Certification Marks an obligatory 
measure. It merely provides facilities 
for such producers as are willing to 
adopt the Indian Standard Certification 
Mark to guarantee that their products 
are according to national standards of 
the I.S.I. and thus convey an assurance 
to their purchasers as regards their 
quality. In order, however, to protect 

I uich an important device from mis-use 
and to guarantee its integrity, it is 
necessary that the Government as well 

‘ as ĥe Indian Standards Institution 
■hould have the powers envisaged in 
the Bill. *

The Certification Mark Scheme to 
which the present Bill relates 
represents the -first step in the direction- 
of general adoption of standards in the 
country on a widespread basis with a 
view to improving quality of products 
manufactured in India. Though certain  ̂
sections of the industry would like tô  
see a measure like this being made 
obligatory for adoption by all pro­
ducers, yet it cannot be denied that 
the level of quality production has to 
be considerably improved before obli­
gatory measures, even if they were 
held desirable, could become practi­
cable. A voluntary measure like this 
would, however, • not only help to 
improve gradual the generaf quality
level of produc but also provide a
definite incentive for producers o f
quality products to maintain a high 
level of excellence with the assurance 
that by doing so they would derive*
conse(^uential benefits from the use of 
Certification Marks backed by the 
authority of a national standardizing 
body. Furthermore, if would help the 
growth of confidence on the part o f 
purchasers in the quality of Indian 
products which is of prime importance 
for a healthy and sound development 
of Industry of the country.
1 P.M.

Certain progressive States in India* 
have been considering similar schemes 
to assist local industries. The Uttar 
Pradesh Government for instance has 
adopted a Quality Marking Scheme,, 
with a view to promoting cottage* 
industries relating to handloom fabrics^ 
textile prints, padlocks, leather, etc. 
The Madras Government has also had 
under consideration measures concern­
ing standardization and marking o f 
handloom cloth as also for the pre­
vention of adulteration of goods and 
commodities in general. Such schemes 
are indicative of the desire of the State 
Governments to raise the quality o f 
production and promote co?ifldence in 
indigenous products. Standardization 
of goods entering inter-State commerce 
being the responsibility of the Centre 
under the Indian Constitution, it is 
necessary that legislation in the Centre 
be adopted at an early date so as to 
avoid any possible duplication of effort 
and provide that degree of coordination 
which is necessary. On the basis of 
the Central Lecfislation proposed in the 
present Bill, it is hoped that all local 
schemes would be rationally coordinated 
and strengthened.

The present Bill takes into consi­
deration and provides for creation of 
authorized agencies for the aoplication 
of national Certification Marks on the 
basis of national standards. The 
functions of the authorized agencies
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envisaged in the Bill will include 
issuing of licences to individual pro­
duction units, supervising, subject to 
the cwitrol of the Institution, the appli­
cation of the Mark, and maintaining 
a check on the quality of products 
so marked. These agencies may be 
organisations working under State 
Governments or Associations of an All 
India character of related industries. 
The intention is that if an Association 
or a State organisation happens to satis­
fy the basic requirements, adequate 
powers should be delegated to them 
so as to enable them to exercise that 
degree of autonomy, which is necessary 
in healthy competition, and for the 
realisation of the ultimate objects of 
the Bill.

I do not pro|. V' to lake up more 
time of the House in elaborating on 
the detailed provisions of this Bill. It 
is a very simple Bill and therefore, 
I move the motion standing in my 
name, subject to the statement that 
Government are prepared to accept the 
amendment which I understand my 
hon. friend Shri Guha is about to move 
for referring the measure to a Select 
Committee. A number of amendments 
have been tabled to this Bill. And also 
from some considerations which 
Government will make will result in 
amendments being moved by them­
selves to the Bill and all these could 
be properly thrashed out in the Select 
Committee and the Bill brought back 
to the House with a fair measure of 
agreement. I w(mld only suggest one 
small change in the proposed amend­
ment and that is to say that the Select 
Committee may be instructed to report 
to the House by the 1st of October, 
1951.

Mr. ChalrmaD: Before I put the 
motion, I would request Shri Guha to 
move his amendment.

Shri A. C. Guha (West Bengal) : I
support the Bill, but I teg to move the 
following amendment:

“That the Bill be referred to 
a Select Committee consisting of 
Shri Prabhu Dayal Himatsingka, 
Shri Banarsi Prasad Jhunjhunwala, 
Prof. K. T. Shah, Dr. Panjabrao 
Shamrao Deshmukh, Shri Sohan 
Lai, Dr. Bakhshi Tek Chand, Shri 
Radhelal Vyas, Shri Braja Klshore 
Prasad iSinha, Dr. C. D. Pande, 
Shri Maheswar Naik, Shri B. L. 
Sondhi, Pandit Munishwardatt 
Upadhyay, Dr. Mono Mohon Das, 
Shri Nar Deo Snatak, Shri O.V. 
Alagesan, Shri Tribhuan Narayan 
Singh, Shri J. N. Hazarika, Shri 
Harihar Nath Shastri, Shri P. K. 
Lakshmanan, Shri R. K, S14hva« 
Shri S. R. Kaidu, Shri Syamnandan
328 P.S.D.

Sahaya, Shri D. P. Karmarkar,
Jhe hon. Shri Harekrushna Mahtab «
and the Mover, with instructions •
to report on the 1st October,
1951.*’
As has been rightly pointed out byf 

the hon. Minister, standardbation is ,a 
very important subject and it is 
essential for the improvement of our 
national industries. This is particularljf 
so when we have become practically 
an exporting country, exporting not 
only raw materials but also industrial 
products. I can say that for some time 
there has been going on some trouble 
about the supply of our tea to foreign 
countries. The receiving countries 
complained that the tea got spoilt by 
the time it reached the destination and 
this was found to be due to the bad 
packing.

Shri Sidhva (Madhya Pradesh) : The 
same is the case with other articles 
too, for instance cloth.

Shri A. C. Guha: Well, these tea 
chests have now been standardised and 
some of the exporting firms have 
accepted this standard for the chests 
and since then the complaints have 
decreased considerably. But I regret to 
say that this voluntary measure has 
not been working quite properly. It 
is not always that all those engaged 
in the industry or in the export trade 
have taken to the standards set by the 
Indian Standards Institution. It is a 
sad experience of ours that most Indian 
goods, either manufactured or half 
manufactured do not come up to the 
standard required. Even though we 

"•are pledged to the cult of swadesht, we 
often go in for foreign articles, because 
the Indian products do not come up to 
standard. The other day I mentioned 
about razors. During the war there 
was no import from outside and people 
were doing with Indian razors. Jlow 
since they are not up to standard, 
people have been started using foreign 
razors and a large quantity is imported 
from abroad. Take the case of thfe 
fountain pen ink, quite a lot of which 
is now-a-days being imported. During 
the war when there was no import 
people were using Indian ink. Now 
we take it for granted that Indiap 
products are not quite as good as the 
foreign ones, without even toting the 
Indian products. If there is stand^rdi* 
sation and strict enforcement it wouJId 
ensure quality and would help ttS 
Indian industry as also our eypon 
trade. . .

StI saw from the papers that . 
Communications Ministry ofVU.fiLAI 
having difn^lties with the suroly a t 
essential material such as inba Jj;} 
reason df the failure of the
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in India to maintain any standard with 
regard to their products. Mica is an 
important article of export and if the 
U.S.A. users find that our articles are 
not up to standard they will certainly 
take to some other substitutes, and we 
would lose the foreign market.

I come from the eastern side of 
India; several of* our exportable articles 
such as tea, mica, shellac and jute come 
from that part of India. As such I 
am very much interested in keeping 
up our export trade and I want that 
our exportable articles should conform 
to a minimum standard so that the 
foreign consumers may be satisfied 
with our products and may not go in 
for substitutes.

The industrialists have tried to make 
a case that standardisation would mean 
strangulation. That is not true. 
Standardisation means more eflftciency, 
more leisure for the workers and better 
quality for the consumers. It would 
help in the production also and ulti­
mately it would be beneficial to the 
economy of the country.

I put a question the other day about 
standardisation of structural steel and 
I was told that simply by that 
standardisation the saving in the 
quantity of steel would amount to worth 
rupees two crores annually. If 
standardisation of one single item of 
steel production means a saving of 
rupees two crores worth of steel, I 
submit it is a ̂ very important factor 
for consideration. If all our articles 
are standardised in this way it would 
mean b e t^  service, longer life for the 
produc^flim ultimate good to the 
natiolfl^conomy. In the case of the 
}ute industry there arc no standards. 
The Indian Standards Institute should 
take up standardisation of jute goods. 
In the case of textiles I am told that 
there are some standards but that the 
Industry was unwilling or hesitant to 
accept them. Now I think they have 
been persuaded to accept the standards 
set up by the Indian Standards Insti­
tution.

I hope the House will accept my 
amendment. There are certain pro­
visions in the Bill which I feel require 
to be considerably modified. There are

large number of amendments which 
may be considered In the Select Com­
mittee. However, I would point out 
one defect in the B ill: there is nothing 
In it which can enforce any standardi­
sation on our exportable articles. I 
think it has been left to the ootion of 
exporters to accept the standard set up
& the Institution. I would very much 

I that there should be a compulsory

standardisation for all exportable arti­
cles. The Indian Standards Institution 
has been doing very good service and 
therefore its service may not be allowed 
simply to be ignored by the industry 
but should be duly respected and en­
forced. I hope the House will accept 
my motion for reference to the Select 
Committee in order to make the Bill 
more acceptable and conducive to the 
interests of Industry.

Mr. Chairman: I will now put the
motion to the House.

Shri Karmarkar: As I said before, 
I am prepared to accept it

Mr, Chairman: The question is:
“That the Bill to be referred to 

a Select Committee consisting of 
Shri Prabhu Dayal Himatsingka, 
Shri Banarsi Prasad Jhunjhunwala, 
Prof. K. T. Shah, Dr. Panjabrao 
Shamrao Deshmukh, Shri Sohan 
Lai, Dr. Bakhshi Tek Chand, Shri 
Radhelal Vyas, Shrl Braja Kishore 
Prasad Sinha, Dr, C. D. Pande, Shri 
Maheswar Naik, Shri B. L. Sondhi, 
Pandit Munishwardatt Upadhyay, 
Dr. Mono Mohon Das, Shri Nar Deo 
Snatak, Shri O. V. Alagesan, Shrl 
Tribhuan Narayan Singh, Shri J. N. 
Hazarika, Shri Harlhar Nath 
Shastri, Shri P. K. Lakshmanan, 
Shri R. K. Sidhva, Shri S. R. Naidu, 
Shrl Syamnandan Sahaya, Shrl 
D. P. Karmarkar, the hon. Shrl 
Harekrushna Mahtab and the 
Mover, with instiuctions to report 
on the 1st October, 1951.”

The motion was adopted.

Mr. Chairman: Now, the Benares 
Hindu University (Amendment) Bill. 
The hon. Maulana Abul Kalam Azad.

Shri Syamnandan Sahaya (Bihar) : 
The Minister ig not here.

Shri Karmarkar; I should like to 
make a few brief observations before 
you go to the next item* Madam. While 
the period for submission of the Select 
Committee’s rei>ort has been fixed at 
seven days, Government are very 
anxious to see that the Bill is passed 
before the House rises.

Shri Sidhva:
rise?

When is ii going to

Shri Karmarkar: I do not know. 
Whether the House rises on the 6th of 
October or on some other date, Govern­
ment are very anxious to see that this 
Bill is passed before that. Because 
standardisation of goods is an Important 
subject and if we pass this Bill during 
this session of the House then......
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Shri SidhvA: The hon. Deputy Minis- 
*ter wants to utilise the remaining two 
minutes!

Mr. Chaimuui: I think the hon. 
Deputy Minister is trying his level best 
to help his other hon. colleague, 
Maulana Azad, and I feel that if Uiat 
is the purpose then the purpose is 
served. .

Shri Karmarkar: Thank you»
Madam, I close now.

Shri Sidhva: We want to know when 
we are going to rise.

Shri A. C. Gaha: Another point,
Madam. The Chairman of the Select 
Committee is to be nominated by you— 
the Deputy-Speaker is not in the Select 
Committee.

Mr. Chairman: That may be left
to the Deputy-Speaker who will in due 
course decide it.

Shri Sidhva: The hon. Minister
:stated about this Bill that it should be

passed before we disperse. The main 
point is this. As a Member of Govern­
ment we would like to know from him 
what is the last date. We are M  
confounded on account of this date not 
being given to us. If yQu say that all 
Bills should be .finished before 1st 
October or 0th October, after 1̂1 we 
are human beings and there are io 
many Bills pending. Government must 
decide.

Mr. Chairman: It depends upon the 
Chairman, who is likely to be the hon. 
Member who spoke just now. Perhaps, 
it will depend upon him to expedite.

Shri Sidhva:
Madam.

That is not the point.

Mr. Chairman: No more discussion 
now. The House stands adjourned till 
8-30 A.M. tomorrow.

The House then adjourned till Half 
Past Eight of the Clock on Wednesday, 
the 26th September, 1951.
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